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LEGISLATIVE ASSEMBLY. 
Monday, 13th. September, 1937. 

SPE:E('H DELIVElUlD TO THE OOUNCIL OF ~TAT AN  THlI1 
.LEGISLATIVE ASS·EMBLY BY HIS EXCELLENCY TIl! 
VICEROY. 

His Excellency the Viceroy husillg arrived in pl'OCessioll' with the 
Prffiidellts of the Council of State and the Legislativt .AssemblY took bill 
soot 011 tbf' Dais at. Eleven of the Clock. 

His Excellency the Viceroy: GENTLEafEN ,-It is a great plJasul't' 
to me to see you today and again to extend my greetings to you and 
to the dist.inguished Presidents of the Council of State and of the Legis· 
tativl' Assembly. 

't'he year which has passed siJ1('p I last addressed the combined Legis-
~ l  lIas bf"en marked by many developments, political and other, of 
g,.eat significance, and of great imptOO'tance to India asa whole. Of ~ l 
developments by far the most important is the .greafcoMtitutiQllal chant{e 
which took placE' ill the relation ()f thf' Cerihe to' ~  and III 
the position of those Provinces on the 1st of April with the lDtro-
ductioll of Provincial .A utonomy. 

Let me touch briefly 011 certain questions of iromediate importance 
or interest to the Central Legislaturf'. 

The problem of middle class unemployment is, in present const.itu-
tional condition'!. one primarily for Proyincial Governments. My Gov-
ernment has, however, been in clMe contact with the various Provincial 
Goye1'llments with a view to following up the suggestions made by the 
Sapru Committee, including the obtaining of ~ .  of unemploy-
ment, the maintenance of employment ~, the sllbsidising of mediccl.l 
practitioners in rural areas, the provision of faciliti(ti for secretarial 
traininfr at the University stage, and the arrangements for recruitmflllt 
to ('ertain governmental services and -p<»lts..Any assistance which my 
GovcrDlnt:nt can properly lend to t.he solution of thiB moo important 
problem will mORt readily' be given. 

III the field of rural development, there have, since I last addressed 
you, been developments of much importance. Reports of great value 
have been received from Sir John Russell and Dr. Wright, and will 
o;;hol'tly be published. The Jute Committee estabJished last year blU'i 
Iwld two meet.ings ; a number of schemes have already been taken up ; 
and wHh the establishment by next year of a Jute Technological Institute 
and of a Jute Research Station at Dacca, the work will he in fun progre. 
both 011 the agricultural and on the technological sides. The Imperial 
Im;titute of Sugar Technology started its operations in October of last 

( 1539 ) 
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year, and I am confident that it can be relied upon to produce results of 
t'eal lind immediate value. In the sphere of marketing, a Wheat Report 
has ulready been published and a Cold ~  Report will t)l' 
publi!;hod in the very near future. I would likf' to take the opportunity 
tl· refer to the valuable contribution to marketing improvement nuuk 
by the Central Legislatul'f' by the Agricultural Produce Grading and 
Marketing Act which was passed in February of t.his year. Steps have 
been taken to arrange for an enquiry into the possibilities of extend-
ing cinchona cultivation ill this country with the object of meeting from 
our own relBouroes the very large demands with which we are annuaUy 
confronted for quinine. 

The results of the appeal which I made last year for donat.ioM for 
the llurchase of bulls have been most encouraging, and it is a source of 
keen personal satisfaction to me that .so great all interest in this a.ll· 
important question should have been manifested t.hnoughout Indin. Let 
me add with what satisfa<'lti<lD I have also learnt of the responRe to the 
appeal ,vhich I made at all eaTlier stage fGr ,oo-olleration in thp eradica-
tion of the cruel and wasteful practice known as PhooklJ. I am glad t..:) 
he able toO announce that my Government, with a view to providing an 
added !ttimulus to the intere."It which hM now been evinced in improving 
catt.le-breeding, have contributed a sum of RB. 25,000 towards the co.;! 
of a Cattle. Show which will be held in Delhi in February next in COll 
nection with the Annual Horse Show held under t.he auspices of the 
National Horse-Breeding Society. 

Sinoe I returned to Inuia ill April of last year, I have been at paim 
to mal.e myself familiar with the position in regard to archffiologicai 
research, and the preservntion of ancient. monuments in this country. 
The qu('sti()n is at. present under review of how best to further ,. 1~ 

important objects within the inevitably limited fllnds l ~. 1'ht' 
monuments of antiquity, eloquent witnesses to the historical and culturlll 
achievements of this great countrr. constitute a heritage of incalculable 
value aud significance which it must be ,nul' privilege to guard and to Mn,r 
oown  to posterity. (Applause.) 

I hll"e already ann()unced my dE'!cision to extend t.he period of t he l ~ 

Ilf the present Legislative AflSembly. This is an appropriate occ8o<;ion on 
\,.hicb to intimate that the !late to which T eontf'mplate its e'ttension if; 
the 1st of October, 1938. 

The disturbances in Wa.ziristan have been a ~  of lI1.uch anxiety 
r.O my Government during thE'! IMt few months, and they have resulte1 
ill henvy expenditure. T am glad to say that ther!' ar(' now distinCt 
signs of a settlement, and of the acceptance by the tribes of the verj' 
!lloderatc terms which have been imposed upon them. And it if.; my 

l H~  hope that, thanks to the operatioIUI of t.he last few months, 
the foundation has been laid, of a greater me8llure of l ~  in 
tIl is difficult and diRturbed area. 

In consultation with thco <iommander-in-Chief. T have been i(ivlDJl 
tile closest eonsiderat-ion to thl'! question ,of Amy organisation and the 
,,'-eqniTlment of the Army in India so a.'! to maintain its effieiell(,V' nt 
'he hi:z-hest possiblE'! piteb havinll rellRrd to meent. dE'!velopmpotll eIR,-
.... ·here in the matter of mechanisation. and the Iikf'. The expendituCl, 
involved is inevitably considerable. I havE'! ~ representations t)4) 
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be made in the matter'to His Majesty's Go'Vernment ror'iSlMtance ill 
\lartying out 'the reorganisation owill# to the very heavy -'oost i!l.'V()lva:t:, 
and It i!; my hope that we shall receive 'a favourable reply. (Applause) 

The valuable rooommendationH made by the WedgWood OommittOO 
arc, M you 'are aware, Wlder examination. I hav-ewatehed with clotlt: 
atl entillll the railway returns during the last ,eal', ·f.or there is no aurer 
bArometer of the prosperity of a country. Nothing, I ,am glad to say, 
r.ould have been more enconraging than tbol)e returns up to the present 
date. 'j'he revised estimates submitted to the Legislature In Februar.7 
fIJr tIt(' year 1936-37 antjcipated a surplus after meeting all obligatiollf. 
of H lakhs. 'fhe final figures show in fact a surplus of about 120 laklUi, 
and, thanks to a substantial decrease in working expeiures,. the year 1936-37 
IIlJOws a net betterment of over five cnores. I am not without nope, 
dangerouB as it is to speculate in a matter ,of this nature, that that figllN 
will lll:'maintained, and indeed materially enhanced, during the cun;3ut 
year, fur the approxima1.(' earnillgs up to th!' end of A ~ l  l ~ R\,rne 
2.75  crvre,s better than over the same periuu of t.he previous year, 

I calmot pass from this subject without a reference to the disaster 
whieh occurred at Bihta in July. We all know how heavy was the l ~,  

of 1iCe Imd how long the list of clIBualties in that disaster. I am glad 
to tbillk that this shocking accident should be so wholly exceptional in 
character; and that during the five years ending March, 1936, the 
average number of peri>ons killed in India per ~ ll l in ooIIisions or 
dl·l"uilrnenUi of traillB should have been no more ~ eleven, a figure of 
grent fooignificance when it i'l remembered that during each year 525 
milliou passengers are carried, and 125 million train miles run. 

My personal concern for the improvement of conditions in the rural 
areas h8.l!l always been close and immediate ; but I would not have you 
thin};: that beeause of that I am in any way indifferent to the claims of 
industry or in any way ()blivious of the vital ilJr,portance to the future 0; 

~ country of lending all aid that properly can ~ lent to the devel,)p-
weut of industries. Here again t.he matters inv,olved are now ill a very 
cOIlRiderable degree matters for Provincial Governments; but I have 
taken IJains to ensure that all such action shall be taken as can appro-
priatdy be taken by i.he Central Government for the encouragement and 
11w dev('lopment of industrieS. In particular I wonld refer to the work 
I)f the Illdustrial Research Organisation. That orglll1i!'llltion is now in 
its third year. It has, J am satisfied, proved its utility heyolld dny 
question, and my Government will in duE' courHe recommend hI you that 
if, "lumld be placed on a pennanent footing from the beginning of ~ 

next financial year. Another aspect of this matter which is of sub-
stantial importance. but which equally must depend to Ii very largt' 
~ . if Thot entirely, on provincial co-operati()n, is the question of 
indn!o:l;riaJ !'Iurveys. That question was eonsidered both by the last 
Jncinloitries Conference and by the IndWitrial R ~  Council at ll~ l  
meeting in J Illy, and it ill being a,ctively pursued. I need not IItl'eRfl th .. 
direct relation of investigations sueh as these, and of the development ,,{ 
industry as a whole. to the problem of middle-cl88B unemployment. Il',hl) 
next hldustrres Conference which Win be held at Lahore in December wiD 
be IHlked to consider Ute question of training and 48t1isting young' men to 
start, and 'comf"m:small iD(iljst;rhll enterprises. 
L324LAD ~ 
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I· l'f·ferred, in my speec,h last year to the position and the 1 l l~ 
of lu(lians ~. .No ~ is more ooDflGious thau I am of the keen 
interest· with which th.i.s question is watched by Indian public opinion, 
01' of UJe close attention which has always been paid to it by the Indian 
Legislature. The past year has not been free ,from questions of oon-
.8idt·rnble difficulty and complexity. Those questioM are by no means yet 
in all i!IlBElS finally resolved" but in any area in ~ they arii.e, thc G:>y-
el'nmt'nt of India are in the closest touch with the situation. The most 
important of these questions, and the only iO'De to which I propose to refer 
today. is that of Zanzibar. In the case of Zanzibar J will only say that 
in my judgment. the scheme now prOp(;)lIed, while I am well aware that in 
certain respects it hIB fallen short of the expectationl:! and Of t.he ~ 
(If 11l!1.ians in Zanzibar, holds out very definite possibilities and very 
definite advantages; and I would make an appeal to those concerned 
that it should be given a fair trial. It is my own belief and.my earnedt. 

~  that with the co-operation of the ZanZibar Indians it lUlould prove 
of defimte benefit to those concerned. . 

Wilen I last addressed you, India stood upon the verge of constitu-
ti.>ual changell the profound ~  of which it is not p08!lible to 
.wel'slate. 1 ventured then to say to you that we could hardly hope 
to compaBS the developments at that time imminent without some difficulty 
and !'OJne degree of anxiety. Since the inauguration of Provincial 
AutoliOmy on the 1st of April of thit; year. the course of political even1.a 
hHs varied between Pro"'ince and Province, II teudency which we may be 
!lure is destined-having regard to the differing conditions obtaining in 
.the various Provinces-to beoome more marked as timp goes on. 

To one feature of the elections, common to every Province, I feelJ 
must refer. The smoothness with which arrangements were carried out 
for pr!1ling nearly 35 million people, (Iver vast tracts of country, and in 
areOR ill which frequently communications were difficult to a degree, left 
nothing to be desired ; and the first evidence of the solid interest of 
tIlIl.t immense electorate in the political problems confronting the Del\' 
Illdia, of its disc'ipline and its self-restraint, W$ given by the orderly 
manner in which the process of polling was effected. Nothing could have 
beell II. greater tribute to the electorate and to thORe responsible for tilt' 
orgunh:atiou of. thp elections. 

Speaking now within six monthL-l of the launching of this grtlat 
experiment, it would plainly be premature to attempt any detailed apprai'>e-
ment of the working of the 8cheme of reform. Inl1ee(l, when it is re-
membered that we are witnesSing changes which include the enfrancni!;e-
mellt fo1' the first time of very large sections of the community, WI- may 
be fl.lfe that the full political consequences of ~ changes will lIot be 
discernihle for many years to oome. Meantime it is enough to l ~ 
that toltl'ther we have overoome at least the most Rerious of the dIfficulties 
thnt luive SO far coofronted us. By the early days of AugU8t thf:rr. were 
establillhed in office, in every Province of India, Ministries enjoyiDiC the 
flUpport of a majority of their respective Legislatures. The .~ .  
whi'lh hlUl brought abou.t this happy position does high credit to l~ 
cOllccmed. One of the 'great turninjl; pointB of our political history hal 
been 8uecessfully negotiated, and we face now a future that .in .my ju4g-
ment is full of promise. I have entire ca.nfidence that Ministers in every 
Province will find in the Public Services & oody of men ~ I  ~ 
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cutiil:ulI to support their political chieft! by every proper means in their 
power. and zealous, under; the direction of responsible Ministers, to 
{lOlltillue to the best of their ability to serve their several Provinces. NOI" 
do I doubt that Ministers will at all times be found ready to protect the 
just rightl and interestB of every servant of Government. There can be 
IlK) stronger bond of mutual regard and understanding than that of 
labours shared--of constructive work done togeth(>r. It is in this field of 
(:OWUlOll .~ and common endeavour that we see exemplified i;h,:.l 
fin;t frUIts of that new relationship which it it; the prime purpose of th<! 
COJlstitution to establish and to foster. 

Tht· Provinces are now set upon their own coursell, and t he extent to 
wIliel1 this Legislature and the Central Government are concerned with 

~ l  all'lIi"" is very precisely conditioned by the terms of the Constitution 
Act. But it will not, I t.hink, be held inappropriate that-with. I .,.am 
e(Jnfidt)r.T., the whole-hearted suppoo-t of all those wh!J are prl'BCllt today--
I shouid trend tQ those Provincial Governments a ~~  of cordial good-
will blld of encouragement in confronting the many problems that be 
hefore them, 

1 iurn HOW to t.he next and final stage in the Constitut.ional Refol'JILS, 
t.lle illtl'oduction of the Federation of India. Since last I addressed you, 
my l'{'llre&entative8 ha.,·e toured the States and held discull8ions with the 
Ruling Prinecs and their Ministers ; and replies from almost every 8tate 
to my letter ,;f enquiry of last August have been received, expressing their 
viewtl Oil the' matters connected with Federation in which they are parti-
cula.rll' interested, The work {)f eollating and analysing these voluminou . .; 
repiies is nearing completion, and after decisions have been taken on the 
many difficult and complicat.ed quest.ions of policy arhing therefrom, II 
proces!I nlO'W far advanced, it wiII be possible to enter on the ncxt phast' of 
t.he programme, namely, that of placing the complete and final ,~ 
hefore the Ruling Prin('('s Hnd ~  formlllly ~  them In regelI'd 
tt, their accession. 

1 <lID well aware that the scheme !Of li'ederation laid down III toe 
CrlllE:t.itu1IOll Act giV6S rise in some quarters to doubtJ> and crit.icism. I 
lJa\'r. done my best to make myself familiar with the natur.' of that. 
eritil,iHm and I think I can say with complete truth that everyone o\: 
the grounds upon which it is levelled was before my colleagues and 
myself llpon the Committee ,of Parliament at the time we made our 
re(·ommendations. We saw clearly the difficulties of setting up a 1!'edera-
1:iol\ eompol'led of diRparate units, and we were fully seized of Ute impii-

~ that must follow an arrangement. of that. kind. We were ~ 
IIfI weB of ma.l1y 'other difficulties, Nevertheless, upon the best. ju<lgmtlnt 
of whicll we were capable, there were two considerat.ions which 1D Ol1r 
view IlHI6t be held to outweigh all others. The first, that the early estclb· 
lh,hlllt!nt of a constitutional relatiooship within the federal sphere bet.ween 
tb.e States and British India is of the utmost importance from the stand-
point of the maintenance of the unity of India ; the second, that the 
existence of a Central Government capable of formulating economic policies 
affecting· the interests of the sub-Continent 88 a whole is of direct and 
immediate relevance to the economic circumstances' of the India of today, 

'With regard to: the firSt of these considerations, I will only say that, 
while on one, so far as I am aware, is disposed to question the 'strong 
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llt'MirB hility ()f achieving a ~  of India ~ . earliest momesp. 
;i'l.IHsible, the anomalies to which I have referred are the neCe::l."Ilry and 
hWlicapBble incident .. , not merely of the introduction of an All-luuul .l ~ 
t.ioll at thiH moment; but of its introduction at any time within the 
measu1'able future. 

To the economic aspect of this question, too J. ~ l  attention has, \D 
my opinion, been given. The commercial and industrial development cf 
the sub-Continent stand now at a point where l ~ is in many respectoli 
definitely prejudiced by the absence of uniformity at present existing ill, 
foJ' l'xample, Company Law, Banking Law, the Law of Gopyright and 
'frademarks, and the like. Again, it is most desirable thM there should 
he estahlished without delay over the whole fiscal l~ the greatest po!jS,ibie 
degrlll' of unity and uniformity. It goes without saying that, from the 
"tand-point of British India as well as of the Indian States, substantlal 
I'ldvantage is likely to result from the establishment of a system ulldtlf 
which tu),iff policies which affect every part of India should no longer 
fall 1.0 be constructed by a Central Government m whose counsels, 101" 
llj8i:nrical and constitutional reasons, wide areas of India at the moment 
f'Jljoy no direct representation. And I am myself confident that. thl' 
aehie\'eruf.'llt of Federat.ion will presage an early and substantial moditi-
cation of those disparate conditiOnk the existence .ad' which today, unavoiu· 
able, for the reasons I have mentioned, as it may be, tends lD so many 
ways to hamper thE' growth of trade and commercf' and thfl full develop-
llIeut of our natural resources. 

Fhlillly, let me say that I hold it as a matter for profound satisfactir)ll 
that. at H time when, over wide areas of the Wlodd, politicaIliberty is being 

( ~ l  curtailed, we should witness in India the establishment, npln 
fouudationM patiently prepared, of a new and vigorous system of parH..-
ml'utaIJ' government. Differences of opinion there may be upon the 
merits (If this or that provision of the new COIlBtitution. Yet I canno·t 
lmt think th/lt we shall he wise, in the cireulMtanceR of the ",orld today, 
to make '1 supreme effort to concentrate our gaze rather IIp'ln points of 
agr('emeut and of comnwn interest than upon those things in whioa 
complete accord is yet to be reached. We have many thinglO in common 
dlat al'C infinitely precious to both peoples and many of thobe things are 
in grave jeopardy today. We ]Iorve peace, and ~  is thrcatened over 
half the world. Violence we both abhor, and the rule of force is in 
('yiden('" in three continent.'!. To democrat.ic princinles of government 
hoth p.ollntries are deeply attached. and t.hose princinies are, at thIS tlme, 
nnder question and even challenge in wide regions of the world. 'rhe 
regimentation of the human mind proceeds apace, freedom of opinion it 
sys'telllutically suppressed, and the right of the individual to live a.'i he. 
1l~ in the quiet and peaceable enjoyment of the family circle is a thing 
denied to half mankind. It is a common affection for these ~ , today 
in dirf' J.'E'ril of destruction-a common determination to protect the 
(~l 1l1~lI IlIJ decencie.!! of human life upon this planet-that hold", togethe: 
the ~ of the Briti.qh Commonwealth of Natio1l8 in loyalty to tall 
Britisl! ('rown. I beJieve with every fibl'e of mv mind that India at 
heAl't ic; 10ral to those 8Ilmp ideals, and that her highPSt destiny lies withIn 
that ·hra'-e siRteThood of St.atelll which stands today 88 a bulwark .:l~ 

forlw,s tllat threaten the very soul of man. (Loud and Prolonged 
Applause. ) . - ; , 



'I'ht' Assembly met in the Assembly Chamber at Half-Past Two of 
the Clock. Mr. President (The Honourable t:;ir Abdur Rahim) in the 
Chair. 

MEMBERS SWORN. 
Mr. John Desmond Boyle, M.L.A., (Bombay : European), 

and 
Mr. James Cochrane Highet, M.L.A. (Government of India: Nomi-

uated Official). 

~TARR  QUESTIONS AND ANSWERS. 

(a) OBAL ANSWEBS, 

PARKINO ()lo' .~ OUTSIDE RAILWAY STATIONS, 
t,: 

464. -Mr, Sri Pra.k&sa : (a) Will the IIonourbale Member for Com-
lllttl'Ce and Railways state what, if any, are the respective rights and duties 
of the Police and the Railway in connection with the parking of ekkas and 
ot.her vehicles outside railway premises T 

(b) Is it a fact that ekkawalas have to pay the policemen on the beat 
IJ~ pice each time that they get a hire and that the railway eontractor 

chargf'S an extra pice ! 
({I) Art' Government aware that this entails great hardship on the 

( ( l .~ and the travelling public T 
(d) Do Government propose either to induce the railway authorities 

to make parking free or communicate with the Police authorities wit.h '" 
yirw to Rtop the ~  levied by the policemen T 

The Honourable Sir Saiyid Sultan Ahmad : The Honourable Mem-
ht·!' has not indicated to what particular railway or station he alludes. 
If it is a general question, I have no information. But if it is with res-
pect to any particular station, he may rnentiou it and then we will ~ 
.orne action. 

Mr. Sri Prakasa: [s it not a fact that the complaint I tIm making 
it! thil'l qnestion is prevalent. at. all stations in the United' PI'oviuceR, 
like Bellares, Allahabad, .Luck now, etc. f 

The Honourable Sir 8&iyid Sultan Ahmad: I have no informa-
I iOIl. 

Mr. Sri Pr&kasa: Will .the Honourable Member kindly ll ~ 
into thrse complaints, because between the police and the <IOntl'uctor, the 
( ,l .~ have a bad time anel the paSl!engers a worse one' 

The Honourable Sir Saiyid Sultan Ahmad: Unless the Honour-
able Member would give me particular facts with respect. to paJ'ticular 
!ltations, it. would be really a roving enquiry which t.he Governml'llt are 
not prepared to undertake. 

Mr. Moball LaJ Saklena : Will the IIolJourable Member maJr,fl 
enquries }'clatillg to Lueknow station. f 

(1545 ) 
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Mr. President ('l'he Honow'able ~ l  Abdul' Rahim) : 'l'be HOllour-
able Member has already answered that a specific question :;hould ht-
given notice of. Next question. 

R..uLWAY TICKET OJ!' MR. SRI PUUSA CHECKED AT THE BIDDING OF THE 
CBDlINAL INVESTIGATION DEPABTKENT MAN AT MOGHUL &BAl. 

46i). ·Mr. Sri Prakasa.: (ft) Will the Ilonourablt' Member for Com-
merce and Railways state if it is Ii fact that on .June ,20, 19:31, when 1 
travelled from llenareti Cantomnent to .Allahabad on the East Indian 
RaIlway with an intermediate class return ticket No. 1058 by the 102 Dowll 
from Benares Cantonment and while changing into the 1 Up lit Moghal 
Sarai, my ticket was examined at the barl'i('r to the overbridge on the 
platform at which I got off and consequently not again eXIlIllined at the 
barricr at the other end of the overbridge on th£' platfol'lD where the 
1 Up was standing; and thnt thereupon '\\hile I was procf'eding towards 
the waiting tnlin. a (~. 1. D. man in plain clothell nudged the Chiei' 
Ticket Collector and pointeci me out, to him and that the Chief 'rick6t 
Collector in his t 11m nudged his A!.'Sistant to follow mc'. when my ticket 
W88 re-examined '! 

(b) Will Government state under what railway rule 'are C. I. D. officeI'll 
allowed the use of railway platforlIl8' And what right. if any, they havt' 
to ask railway officials to pursu(> pi8ssengers in thE' manner described 
Ilbove Y 

The Honourable Sir Saiyid Sultan Ahmad: (a) GovernnU'Ilt hay!' 
no knowledge of the incident, but I am prepared to Ilccept the Honour-

~ Member's version of it. 
(b) There are lIO Hailway rules on the subject, but tht' ruilwar 

staff are expected to assist thc Police in the execution of their duties, 
Government propose to send a copy of this question aJl(i ~  

answer thereto to the Administration concerned and alRo to the Pro-
vincial Government. 

Mr. :Mohan Lal Smena : Arc there any instructions to the ra.iI-
Iyay authorities on this subject' 

The Honourable Sir Saiyid Sultan Ahmad : I have no kllowledg.·. 
Mr. Mohan Lal Saksena : Will the Honourable Membcr l ll~  Jar 

on the 1 able of the House a copy of the instructions, if any , 

The Honourable Sir Sa.iyid Sultan Ahmad : I do not think thet't' 
are any instructions at all. 

Mr. Sri Prakasa : Under the circumstances detailed by my 
Honourable friend; how is it that the C. I. D. officers get l ll~ l into 
the railway stations Y Do they purchase platform tickets' 

, The Honourable Sir Saiyid Sulu..n ,Ahmad: .l9'0m ;en,qui;ries I.llave 
been able to make so far, it ~  that no 1 ~ 1  .~, l  
by them, but they have got implied perDJ,i,ssion of the railway a'ith(.dtlei> 
to go to the platform. . I ., . 



8T.AB.:&ED Qt1II8'J.lION8 AND 'ANSftBs. 

JIr. Sri PraIaLia.. :; Do ~ l  'realise ho\\" railways ill',· ~ :, l~ 
unpopular becaus.e, though a commercial. depal'tlncnt, l~ ~lI  
politiealconBiderations to enter into their administrat.ion in theil' helping 
tht> C. I. D. to harass pas!!eugers on "ailway premir-;I'IS 1 

The Honourable Sir 8a.iyid Sultan Ahmad : That is the rea!lt.u '.vhy 
] .. aid that I propose to send a ropy of thitl queslioll alld m.\' answer 
thereto to the AdminiBtration and to the Provincial Governmt':tt ill take 
necessary actioJl with respf'ct to these C. 1. n. offieers. 

Mr. Mohan Lal Sa.ksena : If the U. 1. D. InspectoI: asked t!ltJ 
ticket collector to take the number of the Honourable the Finance 
Member while travelling by train by that route, will the ticket collector 
do it ! 

The Honourable Sir Saiyid Sultan Abmad : That question (~ . not 
arise. 

Mr. S. Satyamurti : What is the llatul'e of the duties of the Police 
which they discharge on or about- the railway premiseH. whil'h the 
"Ililway officials are expel'tE'd 10 /INsist them in doing 1 

The Honourable Sir Saiyid Sultan Ahmad : All thE' duticlo; which 
they can perform under any Joules or provision of the law. 

Mr. S. Saty&murti : May I know whether those dutier-; include 
shadowing an Hononrable Member of this House? 

The Honourable Sir Sa,iyid Sultan Ahmad : I cannot ~ 1  that 
Ijllllo;tion. 1 have answered wha.t('ver question waM ll~  put. 

Mr. S. Satyamurti: If the HOllourable Member will look into part 
(a) of question No. 465. he will find that it refers to an HOllOUl',lble 
Member of this H l J~  who WIIS heing shadowed. My Honourable 
friend said ill answer to parts (a) and (b) that railway officialr-; have 
imtructionH to assist the Po]il'(, in their duties. I am lll~ with 
fl'fm'enc(' to those duties in t.hl' discharl-te of which railway ofticials ar.,· 
1 ~  to assist the Police whcthl'r shadowing all HOllonrablf' )<Jem-

I.('f of this Hon<;1' is inclnrll'd allll if ~ , why. 

The Honoura,ble Sir Saiyid Sultan Ahmad : I do 110t find the word 
" shadowing" anywhere in the qucstion. If it is assumed t.hat t.ht' 
PolicE' were shadowing the Honourable Member, then of course all 
enquiry may he made, hilt t.here is no quest.ion of sha.dowing nt all. 

Mr. S. Sa,tya,murti : Will the Honourable Member plea'lC' read 
this question ~  carefully' It says : 
'(: lind thAt thfllf'UpOn ",1Ii1" I WR.I! proceeding towards the waiting train, a ~. r. D. m&Il 
in plain clothes 1l1l.Igerl the (~  Ticket Colleetor BlId pointed me out to hIm and that 
the Chief T (~ (l  Coller.tM in his turn nudged his AS!listant to follow me, whon m.Y 
Hek .. t WAS re-exllminod." 

If this is not. shadowingJ what else is it , 
. Tl1e Honourable Sir 8a.iyid ,,~ Ahm.,t : J: am sending a MPY 

oJ. this question to the PJ'ovlncial Government for any enquiry, that ther 
.~ ~~I1. 1 ~  ~ . . ", • 

'Sea cOcnl'ind . rJju, ': ~ It!, i8 Wdrsp. thaI!. ilhad'oWing !l: , .'" C 'J 
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NEGOTIATIONS 1'08 TBADlil :a.u..TIOXB w.rm CIlYLoN. 
466. *1Ir. I. latyamurti: Will the Honourable Member for Coni-

IDt'rce and Railways be pleased to state : 
(a) whether any corrt'spondence or ll ll~ are going 011 between 

the Government of India and the Government of Ceylon over 
the trade relations between the two countries; 

(b) when the actnal negotiationli for t.hi!i pUl'pO!it' lire pl'OllllHed to 
be started ; and 

(c) whf'ther in coniIucting tht' lI llI~ the Goyel'nmcut will 
bear carefully in mind the position of IndiJills espeeially of 
Indian labourers in Ceylon? 

The Honourable lir 8&iyid Sultan Abmad: (a) 'I'he Houourable 
1rlember's attention is invited to the reply given to parts (b) and (c) of 
Mr. Avinashilingam Chettiar's question No. 50 011 the 2nd September, 
1936. 

(b) It is difficult to say when the actual negotiations for this pur· 
pose will be started. 

(c) Yes. 
Mr. S. 8&tyamurti : May I know what is the nature of trade 

relations today between India and Ceylon' 
The Honourable Sir Sa.iyid Sulta.n Ahmad : I cannot answer thill 

question. 
Mr. S. Satyamurti: IN there any preference being given ~. 

India and Ceylon with regard to trade relation Y . 
The Honourable lir Saiyid Sultan Ahmad : I cannot aUHwel' that. 
Mr. S. Ia.tyamurti : With reference to part (b), may I know the 

reasons for the delay in starting the actnal trade negotiat.iolls brt Wf'(!r! 
India 311d Ceylon ! 

The Honourable lir laiyid Sultan. Abmad : Negotiations :will be 
!ltarted immediately after the Indo-Britil:lh trade negotiatioJJ!! are 
completed. 

Mr. I. 8&tyamurti: With rrferP,Ilce to part (c), may r lmow 
whether Government have come to any conclusion that, when they 
~ ll  conduct trade ne!!otiat.ions, they will bear this in mimi, tba, 
is to say, the political and other position of Indians and Indian 
labonrers particularly in Ceylon Y 

The Honourable lir 8a.iyid Sultan Ahmad : Government h:we not 
COIll£' to any definite decisiou about it, but as I have alreadI !iaid, they 
wil1 hear very carefully in mind the position of Indians in Ceylon. 

Mr. T. I. Avinashiling&m Chettiar : May I know whether at 
prespnt the trade relatiolls between India and Ceylon are governed by 
the Ottawa Agreement , 

The Honourable Sir 8a.tyid Sultan Abmad : I have DO knowledge 
of all these matters. If the Honrurable Member will give me notie., 
of this question, I shall get an answer. Perhaps the trade relatioDl 
are governed by the Ottawa Agreement, but I do not know'for·certafn. 



STAJUUlD QUESTIONS AND ANSWEBS. l~ 

A.fl'O.lNTUNT OF INDIA'S RBPlLBUl!fl'A'.tIVB8" TO TQ LualJJi! 0"' NATIONS. 

467. ·liIr. I. ktyamurti : Will the Honourable the Leader of the 
lioUBe be pleased to state : 

(a) 'who appoints the ~ ll  on behalf of India to the 
League of Nations ; 

(b) the eonsideration.CJ on which such appointments are made ; 
(c) whether the appointments are made by Ilis Majesty's Gov-

ernment on their own responsibility, or whether they are 
made on the recommendations of the Government of India ; 
if the latter, whether theBe recommendations are alwaya 
accepted ; 

(d) how the repl'esentntiws to the next session of the L ~  of 
Nations were appointed and if 80 what their qualifications 
are to represent Indian opinion and sentiment on the 
quefl1:ions coming before the League of Nll.tiollB ; and 

(e) whether Government propose to consult the Indian Legislature 
in the mutter or splf'cting these representatives and if not 
why not f 

The Honourable Sir Nripendra Sircar: (a) The Secretary \,£ State 
. . Jl~ ill cOllsultation with the Government of India. 

(b) Considerations of general suitability, an essential factor being 
Ute willingllesN of tht> "epl'ellcntative to act in accordance with the 
imltrl.lctions iSl!ued by the Secretary of State acting iuconsultatioll with 
tile Oovernment of Indin. 

(c) I have already stated that the appointments are made by the 
~ (  of State acting in consultation with the Governme!lt of India. 
The proceSN of eonsultation has ended in agreement, 

( d) III the usual manner. 'f'heir records will be found in any 
"Iti"ndard work of reference. 

(e) No. The matter is one in which in India as in nuy other 
.ouutry the Executivp Government must reserve unfettered dis(:l·eticn 
to themselves. 

Mr. S. Satyamurti : With reference to the answer to clauMi! (b) 
way I know whether apart from the consideration set out by the 
Honourable Member, namely, their willingness to abide by the instruc-
tions of the Secretary of State and their suit.ability. any consideration 
is paid to their representative character. that is to say, the capul'ity of 
t.bese gentlemen to repr('!Rent the public opinion of India Y 

The Honourable Sir Nripendra Sircar : Governmenl exercise their 
discretion to the best of their judgment, having regard to that point of 
view pressed by my Honourable friend. 

Mr. S. Satyamurti : With reference to the answer to clause (c), 
floes the last sentence of my HOllourable friend.'" answer" mean that 
ao.. far the recommendations of the Government of India have beell. 
aeccpted by the Secretary of State , 
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TheJlonourable Bit Nripendra. Bircar : 1 ,;aid the C ~~,  l'11ded 
in agreement, which means that there might have been .. t."M 
differences but in' the end both part.ie" agreed. 

Mr. B. Ba.tyamurti: With reference to the answer to clause (d), 
lIlay ( know whether the representatives to the next session of thc 
Lelll,!ue of Natioll!> have been given instructions with 'regard t.n 
Abyssinia and the proposed exclusion of Abyssinia from the League af 
Nations ~ 

The Honoura.ble Sir Nripendra. Bircar : As to the ~~  matter ill 
which ~  have beell inrs.trllctt·d. I have 110t got it before me and I lIhall 
!'Pq Ilire notice about thiH, 

Mr. S. Satyamurti: I ha \'0 asked a question as' to the qualifieations 
uf theM' representatives 10 rtlpl'esent Indian opinion and ~l ll  on 
the questions eoming beforE' the League of Nations, and the next 
IScssiolJ is intended to prOllOIlIl('(' on the question of the exclUilion of 
Abyssinia from the League of Naf:i,ons . 

. ' The Honoura.ble Sir Nripendra Sircar : I have told my Hononrable 
friend, from what little I Imuw, that Abyssinia is not on ~ agenda. 

Mr. B. Batyamurti : With regard to the Sino-Japanese l~ l  
and the appeal of China to the League of Nations to bring the 
Covenant into force against Japan, may I know whether Goverllment 
have given any instructions to these representatives on this Sino-
,Japa,nese confliat 7 

The Honourable Bir Nripendra Birca.r : That will not be before the 
A ~ l J  where the Indian delegates are going but. before the Council. 

Beth GoviDd Das : Is it a fact that a regular list of favourites i. 
~ maintained in this respect and one after the other is re('()mmenifeti 

and aecf'pted by the Secretary of State' 
The Honoura.ble Sir Nripendra Birca.r : ThE' insinuat.ion is wholly 

unjustified. 
Mr. B. Satyamurti: With l l~ to the answer to clause' (e). 

mRY I know, in view of the fact that t.he GOVE'rllment of India in thi" 
country are not responsible and in view of t.he fact t.hat even in countrie. 
like England Government does consult the House of Commons on ques-. 
tions befor!' the League of Natiolls. the reason why this Government 
refuse to consult this House on these questions , 

The Honourable Sir Nripendra Sirca.r : My information is that in 
England t.he House of Commons is not consulted in the matter of the 
qelection of representatives. 

Mr. S, Satyamurti : Wit.h regard to questiolls coming up hefMe the 
Lea.gul' of Nations, J am asking for the reasons why Government will not 
( ~ lll  this lIollse. 

The Honourable Sir Nripendra Bircar : I have a question on that 
which I want to answer on Thursday and my Honourable friend' may 
wait till thf'n. 

Mr. T. S. AviDa.sbilintam Ohet:t.;lLr : HilS Ilnv OCllflR;On ariRcn when 
a'ny of thllse representati'fes' has ~~ T  from, +he ,opininp 'of ~  ... menl! , .. ' .,1 
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The Honoarable Sir Hripendra Sircar ,: This ,question could not 
have arisen if my Honourable frieno had followed the answel' 
which I gave, namely, that one of t.he conditioJUI watiwillingneSll 
of the representative to act in accordance with the instructions is!lued 
by the Secretary of State acting in cOll8ultation with the Government 
of India. 

Mr. Mohan Lal Baksena : May I know if in the matter of vote and 
speech t.he representativeH of India are bound by the wishell of the 
leader of the British delegation Y 

The Honourable Sir Hripendra Sircar : They are not. 
Mr. S. Satyamurti : In giving these instructions, which ultimately 

these delegatelS arc hound to obey, may I klHl\V if thc Secretary of State 
llBually accepts the advice of the Goyernment of India or the OOWnI-
ment of India usually accept the directions of the Secretary of ~~.  7 

The Honourable Sir Nripendra Sircar: When my Honourable 
friend says, " usually", that involves my looking into the records of 
the last 12 years and find out who started disagreement Ilnd who agreed, 
and so on. I cannot answer that question now. 

Mr. S. Satyamurti: What is the convention with regard to lhis 
matter Y Does the Secretary of State normally accept the instruetiolls 
of the Government of India, or the Government of India merely carry 
out the orders of the Secretary of State? 

The Honourable Sir Nripendro. Sircal' : There iH no definite con-
vention, but to the extent that there is a convention, it is that the GOl'-
arnment of India are asked to make suggestions a.nd we make sugges-
tions, und that is how the thing starts. 

Mr.. S. Satyamurti : During all these years of the existence of th!' 
League of Nations, lUll{ thp Indian delegation 011 a single oecasiOlI 
diffprpd from thp British delegation' 

The Honourable Sir Nripendra Sircar : On very many o('('lIsion,;. 
yeR. 

Mr. S. Satyamurti : OIL Hny illtm'national questions? 
The Honourable Sir Nripendra Sire&!' : Will my Honourable fripud 

just indicate what questions hp haR in mind 7 
Mr. S. Satyamurti : Questions of war and peace, the AbYNSillill1l 

war, and other questions involving foreib"Il policy. 
The Honoura.ble Sir Nripendra Sircar : The trouble is that they 

do not come up before' the Assembly but before the Council of the 
League of Nat.ions. If my HOllourable friend will mention any parti-
cular cal'll' T ('an answer that question. 

Mr. S. Sa.tyamurti : Apart from labour questions on hours of work, 
are there any queRtioIls of first-class importance .of foreign policy in the 
Assembly of the Lpague of Nations, 011 which. even on a single 
occasion, the Indian drlcgation differed from the British delegation' 

The Honourable Sir Nripendra Sircar : I do not know that any such 
situation has arise II , or could arise. They are dealt with by the 
Council. 
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PI&oTEcTION TO TIw>. ~ US .. J)J·bmD.: 

468. ·lItIr. I. 8atyamurti : Will t.he Honourable Member for .COIU-
merae and Railways plt'.&8e state : 

(a) whether his attention has been rlrawn to the leading artiele 
entitled ., Registered t.rade marks" in the Sta.tesm,,,, bf 
the 22nd July, IH37 pointing out that the trade mark l ~ 

have little protection in India and that little only through 
co!>tly litigation ; 

(b) whether Government. propose to give the same protection to 
traders here as is given to them in Englilnd under the Trad,' 
Marks Act ; anrl • 

(c) if 50, when, and if not, why not f 

The BonoUtableSir Sa.iyid Buttan Abm&cl: (a ) Yes. 

(b) and (e), Government have at present under eonsideratioll thf' 
question of ulirlertnking legislat.ion for the sbl.tutory registration (If 

trade marks ill Innia. A mrmoranduDI on the subject was l'M .. l~  

cIrculated for opinion to the Provincial Governments and thl'oug-h ~lII 

to the commercial bodies ilt lndia. Copies of this memorandlllll 11,1\'" 
heen placed ill the Library, 

:Mr. I, S&tyamurti : When do Gov(>I'nment hopt' t.o he able to jutl'/)-
duce a Bill in thi!> House ./ 

The Honourable Sir S&iyid Sultan Ahmad: After the opiniolls 01' 
the commercial bodies and Provincial Governments are received they 
will be considered and legilJlation undertaken in due course. 

Mr. S. Satyamurti: Will it he in the next Delhi SeHsioll nf the> 
.\ssembly T 

The Honourable Sir Saiyid Su1t&n Abma.d : It is very difficult to 
'Say. 

J UTE IMPORTS FROM INDIA, 

469. *lItIr. S. Saty&murti: Will the Honourable Member for Com-
merce and Railways please state : 

(a) whether Government are aware that It deputation ~ llJl  

the Dundee Corporation, the Jute Manufacturers A88Qcia-
tion and tht'! .lute and Flax Workers Union recently  met thp 
Scottish members of the House of Commons and urged the' 
need for taking steps to limit jute iIpports from India; 

(h) whether it is a fact that the Calcutta mills had abllndoneli 
restriction of working hours j and 

(c) whether Government propose to take any action in the mattl'!!' ! 

The Honourable Sir laiyid Sultan Ahmad : (8) Government hnp 
!'Ip.en press reports of such a deputation, 

(b) Yes, Sir. 

(c) The question of imports of jute manufactures from Illdhl int n 
the United Kingdom is ~ considPl'ati'on in tbe prMf'nt Tnfltl-
British Trade Negotiations, 
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Mr. S. Wyamul'ti: Hall the attention of Go\ternmeM been. drawu 

to a telegram published ·in the Htnd1utan Times yesteruay, in whieh it 
W/:I.S stated inter alia that ~ jute manufacturer!; have given an 
ultiJ;llatum to the l~  delegatiOJl that th.eY.I,;I:1Ould "oluntarily put 11 
restriction on the ·quantity of tIle exports of Jute manufactures from 
India illto England 1 

The Honourable Sir Saiyid Sultan .bmad : I have not sren it. 
Mr. S. Satyamurti : May 1 know if ll ~ have ~  other-

wise from their advisers, or from 3Jlybody representmg them III London 
l~  now, the latrst with regard to the demand of the Dundee jute manu-

fflcturcrs 'I 
The Honourable SirSa.iyid Sultan Ahmad: 'No, Sir. 
Mr. S. Satyamurti: May I kno,v whether Governmellt have gn'ell 

any instruetions to their non-official udyisrrs, with l'egolll'd to t.h!' stand 
r.hey nre to take on t.his matter 1 

The Honourable Sir Saiyid Sultan Ahmad: I shull wallt lloti(:e. , . 
Mr. S. Satyamurti : May I know whethel' the reason for the delay 

or t.he delldlocl< (to uSt' 11 stronger \v"rd) is (lue to the demand of 1 he 
~ intme!lts in Engla.fill ffir a voluntary emhargo on jute exports from 

this ('.OuntJ'Y ? 
The Honourable Sir Baiyid Sultan Ahmad : 1 do not. admit that 

there iH any deadlock at all. 
Mr. S. Satyamurti: What is the delay due to 1 
The Honourable Sir Saiyid Sultan Ahmad: Becaul:!e tht're WIIS holi-

day in Euglalld. (Laughter.) 

Mr. S. Satyamurti : lias my Honourable friend heard that, ill spite 
of the holiday, tempers have not improved and, that tou:ay Indian 
IldviHers or some of them are thinking of leaving ~l , ( l1~(, nf 
t.he inol'dinat.e delay in theHe ~ H ? 

The Honourable Sir Baiyid Sultan Ahmad: My Honoul'able J'l'il'llfl 
ill at all advantage; perhaps he has got letter,,; from them, T have uot. 

Mr, S. Satyamurti: I do not get letters : I only rear! newspaper", 
and I l'ead Hind1tsta'1l Times. r am asldng my Honourable friend 
wllether he has done the same thing, whether he has read the Hews-
papers, or heard anything in Rupport or refutatioll of 1hllt st'atf·ment'. 

The Honourable Sir Saiyid Sultan Ahmad: Thf' question (lo('s 1I0t. 
I1riHe. I hear many things from my Honourable friend HI'I'Y fIa.\" hilt 
r do not always take him very seriously. (IJHughter.) 

M:r. Bbulabbai J. Desai: Have Government been appriRed ofi'he 
3ttitllde either of the tf'xtile mterestH in England or of tht> .iutl' intereRtR 
in Scotlano with reference to the negotiations which are going on ! 

The Honourable 8ir 8a.iyid 8ultan Ahmad: Negotiat.ions are going 
011, and naturally proposals will be made by one part.y and connter pro-
, lll~ will he put. forward by the other. There is no quest.ion of !tUY 

nltimatum or anyt.hing like that,. Therp ill no deadlock in t.he negot.ia-
tions. 
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JIr. Bhalr.bllai J. DeuJ:: Uave the GoverDlilent been apprised,of the 
8uggestiow: made, if you do not like the word demand, in the e.01ll'8e of 
the negotiations by these twointl'rests , 

The Honourable Bir Baortd BultaD· AhJnad : Government have· some 
information R!! to what is going. on there. More than that I cannot say. 

Mr. S. Satyamurti : I wish to know what information Government 
ha ve, with J't'ff'I't'nef' to t.he proposal of either of these or both· these vested 
interests? 

'l'he Honourable Bir Baiyid Bulta.n Ahmad: This question does not 
ari!!f' fl'Om t'ithpl' the qnl'Rtionol" my reply, 

Mr. S. Satyamurti : My friend may qot take me very seriously, hut 
.I take myself very seriously, and I will go .on·putting ~  so long 
as I am (~ l . T want to know whether Government are aware of any 
hitch ill the negotiations. 

The Honourable Bir Saiyid Bultan Ahmad. : No hitch at all. 
Mr. B. Batyamurti : I take your word as correct. I will bold you to 

it, later. 
Mr. President (The Honourable Sir Abdur Rahim) : This question 

(XII. 470) h,,-; been askerl and answered the other day. 
Mr. S. Satyamutti : Shall I put the question or not' I certainly 

know til(' question has bet'll the subject of discussion the other day. 
There i!o; no qU('stiOll Hhout thnt. But Government must have considprf'fl 
th(· not!' of thE" House. 

INADEQl1ATE EMPLOYMENT OF " DUFFERIN " CADETS. 

470. -Mr. S. Satyamurti : Will the IIonourahlf' th!' Commeree 
MemhN hf' llieast'd to state : 

(a} whetheJ' his attrntion has been drawn to a leading article 
in the A..mrilll Hazar Paf1'ika dated28tll June, 1937 Wider 
thl' hE'lailing " 1'he Dufferin Cadets ", with regard to Uti· 
inac1f'quate' f'mployment j 

(b) • whether the Government of India recently issued a commu""qu'; 
in connection with the employment of ex-cadets of 
" Dufferin " ; 

(c) whether in the course of their communique Government have 
stated that th-ey ha,'e never been in·a position to guarantee 
that all the qualified" Dufferin " ex-cadets would obtain em-
ployment as ships officers j 

(d) whether the Government of India have tried to compel the 
British shipping eompanies, like the P. & O. and the 
B. I. S. N. Companies, which receive a large patronage in 
the shape of subsidies, t.o employ the ex-cadets in .their 
ships ; . 

,e) what are the names of the shipping companies which have· 
tale en the e:t-" Dufferin ." cadets as officers, and the number 
employed by each ; and 
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(f) w.hether .the Po &I 0 .. Company have appointed a· ei.ngle I'lz-cadet, 
~  al,l .officer, and if not, why Dot , 

The Hr.nourllble Sir Saiyid Sultan Ahmed: (a) Governm6l)t have seen 
the article referred to. . . 

(b) Ulld (c): Yes. 
(d) I \vould refer the Honourable Member to my speech in this House 

~,  the lOtI I September. 1937, wherein the whole position h!l-s been ex-
plained fully. 

(e) I lay on the table a statement giving the desired information. 
(f) The P. and O. SoN. Company have not so far employed any ~ 

" Dufferin It cadet as an officer, bllt have recently agreed t.o t.ake four 
such cadets 8S officers. 

. . 
.s'Gteflwmt ,/u}wi IIg t//(J nanu'.' of 8hlppi"'9 Oompanillll, whim. Utili empwYlld 8E-

,. DUl/lITill " Cad6t8, tIS Of!k.IITN. alld th,. number IImpw3I6d by each vp to 1M 6Ild 
01 August, .1937. 

Nanlt's of Shipping Companies .• 

1. Thl' Asiatic Steam Navigation Company 
2. The Britilih rndia Steam Navigatidil Company 
3. The Mogul Line 
4. Th" Bomhay Steam Navigation Company 
5. MOll8rs. CowlIlIjl'C lll~  & BrOil. .. 
6. The Eastern StealU Navigation Oompany 
7. The S"iudia I'ltt'am Navignti(ln (lompany 

'rotal 

Number of 
flllJ-" Dntferin " 
eadeta employed 

by each. 
5 

16 
II 
1 
I 
1 

4tI 

66* 

Ln addition to the alJovc one coIi·cadet ill an officer un tbe 8.S. " Silks worth "-
Owner not knowu. 

·Owing to the nature of emplo'yment of these ollieers statietics diJrtlr from dlly to 
day :md Governnumt '·.ILnnot guarantee that all of them wllre actually in employ at aD)' 
purticular moment. . 

1tIr. S. Satyamurti: With reference to answer to clause' (d) of the 
question, have Government considf'red the whole position, in view of the 
vote of tlw Honse ? 

The Honourable Sir Saiyid Ahmad : N"o. 
Mr. S. Satyamurti : With reference to answer to (f). may 1 know 

when GovermneIlt hope the P. and O. to employ the four officers. whom 
they have promist·(l t.o employ T 

The Honourable Sir Saiyid Sultan Abmad : At once. 
t471·. 
Kr. Sri Prakasa : I do not propose to ask the question as the Honour-

able Member is examining the trouble I am complaining of, having been 
a victim of it him.self. . 

L324LAD 
tThis (11lt'stion WAR not put by the QUettioner. 

• 
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8u.TING CAPACITY·OI SJWOND CLASS CoIIPABTJlENTS O),'TBB Bur INDUN 
AND NORTH WB8TERN RAILWAYS IN PuNJAB MAIL. 

472. -Mr. Sri PrakaBa: (a) Will the Honourable Member for Com-
merce and Hailways state whether it is a fact that the Punjab Mail 
between Howrah and Lahore on the East Indian and North Western Rail-
ways collBists of compartments of various classes of either railway , 

(b) Is it a fact that while second class compartments of the North 
Western Railway are marked to seat nine pa88engers, the neighbourinr 
compartments of the East Indian Railway giving an. equal amount of 
space, are marked to carry twelve passengers , 

(c) Do Government propose to take steps to obviate this anomaly 
8Dd make a uniform rule on the subject f ' 

The Honourable Sir Ba.iyid Sultan Abmad: (a) and (b). Govern· 
ment have no information regarding details of the coaching stock running 
on Punjab Mail between Howrah and Lahore. The information, however, 
is being called for. 

Ce) If the facts are as stated by the Honourable Member in parts (a) 
and Cb) of his question, the Honourable Member's suggestion will receive 
. consideration. 

Mr. Sri Prakasa : May I know if when this suggestion is.eonsidered, 
the number of passengers fixed for the E. I. R. compartments will be 
reduced from 12 to 9, and not the number of passengers for the N. W. R. 
,compartments increased from 9 to 12 ? 

The Honourable Sir Saiyid Sultan Ahmad : It will receive due consi-
deration. 

REDUCTION IN THE SPEED OF CERTAIN TIu. N8. 

473. ·Mr. Sri Prakasa: (a) Will the Honourable Member for Com-
merce and Railways state whether there is any method by which the rail-
"ay authorities compute the capacity of particular engines and railway 
tJ·acks to carry trains in safety at Ii particular maximum speed' 

(b) Is it a fact that the prescribed speed is exceeded by drivers 1 
(e) Is it Ii fact that very often Mail and Express trains now arrive 

at stations before time T 
(d) What was the speed at which the train was travelling when the 

..~  accident at Bihta on the East Indian Railway took place' 
(e) What is the maximum speed at which that particular train can 

in any circumstance be run ! 
(f) Are Government conBidering the possibility of the accident 

having taken place owing to the speed being more than the engine or track 
could bear' 

(g) Do Government propose to get some competent engineers to 
scrutinize the speed limitB and decrease the Bpeed of various trains to 
enrore safety of p888eDgers , 

The Hononrable Sir Saiyid Sultan Ahmad : (a) Yes. 
(b) Government have no reason to believe the fact that the prescribed 

speed is exceeded by drivel'!l. 
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- ! (C) Mail and Express trains may at tiDies arrive at stations' before 
the booked time of arrival in cases where the booked timings are not the 
limit of the prescribed speed for the engine. 

(d), (e) and (f). The Honourable Member is referred to the answer 
'given to question No. 367 on the 8th September, 1937, regarding the 
institution of a judicial enquiry into this accident. The subject matter 
of these parts of the question will come within thc scope of the judicial 
enquiry which iN t.o be held. 

(g) The speed limits of the trains are fixed by Railway Administra-
tions having regard to safe running under the conditions of working. 

Qui Muhammad Ahmad kazmi: Ahout (e), what iii the maximunl 
speed t 

The Honourable Sir Saiyid Bu1ta.n Ahmad: I do not know. If 

REVIBED ScALES OF PA.Y GIVEN TO CERTA.IN ex-ApPRENTICE. MEOHANICS 01' 
THE EAST INDIAN RAn,WAY TECHNICAL SCHOOL, JUIA.LPUR. 

474. *lIIIr; Am&reDdr& N&th Ohattopadhy&y&: <a) Will the 
Honourable Member for Railways please state whether Government are 
aware that according to clause (iii) of East Indian Railway Agent 'II 
circular No. A.E.-258111, dated the 4th Scptember, 1934, the persons whll 
entered in the service as the result of competitive examination or of Il 
Selection Board or Committee held before 16th July, 1931, provided thaI 
they were not specially warned before or at the time of the examination 
thut the rates of pay of the services or posts for which they were candi-
dutes were under revision, are eligible for old scale of pay , 

(b) Are Government aware that all the apprentice mechanics of the 
East Indian Railway Technical School, Jamalpur, are recruited throullh 
competitive examination , 

(c) Are Government aware that some of tIll' eX-lIpprentice mechanie" 
of the East Indian Railway Technical School, Jamalpur, who have been 
l'p-appointed hefore 1st April, 1936, under the reviBed scale of 1934 enterp.(i 
service through eompetitive examination held before 16th .Tuly, 1931 ! 

(d) Are Government aware that it has been stated in reply to IItarred 
quest.ioJl No. 297 (b) of 10th Septemher, 1929, that apprentice mechaniC!! 
of the East Indian Railway Technical Schoo], .Tamalpur, are not recruited 
in excess of the anticipated vacancies f 

(e) Are Govcrnment aware that the retrenched staff who were re-
appointed before 1st April 1936, have been given the benefits of old scale 
of pay T 

(f) If the answers to parts (a) to (e) above be in the affirmative, 
will GO\'f'rnmf'nt please state ~  those .e;r,-apprentice mechanic!! of thf' 
Ellst Indian Railway Tf'ehnical School, ,Tamalpur, who entered in serviccH 
throul!"h competitive p.xarnination on re-appointment before 1st April. 
1936. have not been given the benefits of old scales of pay in strict con-
formity to clause (iii) of the East Indian Railway Agent's circular 
No. A.E.-258111 of the 4th September, 1934, and why the privilegeI' 
imparted to the retrenched staff have not also been extended to them' 

J.324LAD .~ 
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: (g).Are ~  prepared to consider the point at illeue lIympa-
tJaetically and to extend the same l ~ to those ex-apprentice 
mechanics (who are few in number) who entered l:Iervice l1efore 16th .July, 
1931, and have been re-appointed before 1st April, 1936, the same 
}Jrivileges of old scales of pay as given to the retrenched staff 1 I f Hot, 
will Government please state the reasons t'herefor Y 

(h) Will Government please state the number of ex-apprentice 
mechanics of the East Indian Railway Technical Sehool, Jamalpur, who 
~  re-appointed before 1st April, 1936, in the revised scales of pay 
(1934) in 'the same Railway with their names and particuJars of Rervice'H 1 
If not, why not t 

The HODourable Sir Saiyid Sultan Ahmad: (It) and (bY. Yes. 

(c) and (f). Apprenticfls who were engaged 011 or before thp 15th 
of July, 193'1, are entitled to the old scales of pay if appointed to service 
on ('ullIDlel;oll of apprentie.eship without a break. If, : .~ l , I ~  be 
a break, they on being appointed or re-appointed after 15th .July. 1931, 
are eligihlt, for the l'eyised lIcales of pay. 

(d) The question referred to by the IIonoul'ablt· .Member rl'fel"N to 
Lillooah Workshops of the East Indian Railway and not to· the East 
lndian Railway Technical School, .Tamalpur and the reply stated tha!; 
eare was being taken not to engagt'! apprentices much in exct'!Sl> of anti-
cipated requirements. 

(e) and (g). I would refer the Honourable Member to the informa· 
tion laid on the table of the Honse on the 2fith January, 1!"l37, in COIliH',·· 
tion with parts (d) and (k), respectively, of I:!tal'reu 4 Uet.ltioll N 1I. 2,.;4-, 
asked by him in this House on the 9th September, 1936. 

(h) Government hav(' no information and they do not ('onsidt'!r 
that any useful purpose will bp ser\'ed by obtaining it. 
Mr. Lalchand Navalrai: Wit.h regard to clause (e), is it a fallt that 

SOllie railwllY staff were re-appointed (Ill old scalcR anil not. on the new 
scales? 
The HODourable Sir Saiyid Sultan Ahmad: I would refer the HOllour-

able Member to the information already laid on the tabl!'. 

MI'. Lalchand Navalrai : May T know from t.he Honourablt' Memht'" 
if there is II difference between the staff re-appointed nnd t.he mechanieal 
apprentices re-appointed , 

The Honourable Sir Saiyid Sultan Ahmad : That IS exactly thp in-
formation t.hat I have laid on t.he table. 

RAILWAY hEIGHTS ON TOBACCO FROM GUNTUR TO CAT..CU'lTA AND BOItBAY. 

475. -Mr. Mathuradas VissaDji:  (a) Will the Honoll/'ahle Member 
for Commerce and Railways please state whether ~ attention 
hits heen (lrawn t.o the disparity in railway freights on tobacco from 
Ountur to Calcmtta and from Guntur til Bombay , 

(b) Is it a fact t.hat the freight. from Guntur to Bombay per bale of 
t.hree maunds is Rs. 8, while freight from Gunt.ur to CalellUa for the same 
weight is Rs. 1-15-0 , 

(c) What is th,. difl'erl'nl'e in mileage from Gnntur to And'heri and 
Guntur to Calcutta t 
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(d) Have Government received complaints about the disadvantage 
ill businflSR (lompptition 1l1'iRing from such Ii heavy ~  ill the two 
rHtes T 

(c) Whllt Itetion do Government propOMe to take to rem 0 \'(' this 
disparity f 
The HODourable Sir Sa.iyid Sulta.n Ahmad: (a) Government have 

J ~  n complaint on the .~  in Railway freiJlhtR on tobac(lO from 
Ountur to Calcutta and from Hllntllr to Bombay. 

(b) No. The freight pt'r hale flf throe m:llmds from Guntll/' to 
RnmhflY is RI'. 7-(j-O. 1111(1 from Ountllr to f'lIlellttn if; Rf;. 1--Hl-O. 
(c) The I CIH~(  in ll ~  f)'om GnntllJ' to Amlheri and Gunt.ur 

1,0 Calcutta is 72 miles, the dist.ance from GUlltllr to Andheri hping RM 
rnilps and from Guntllr to ~ l ll1  7R2 miles. 

(d) Yes, 

(e) The rates to Bomhay and Cal('utta 111'1' both special rates, 6{uoted 
10 mcet Ilpccial conditiollS of truffic in each case. The quotation of such 
Mpecial rates is a question primarily for consideration by Railway Admi-
nistrations and reference is being made to Railways to conRidt"r what 
action, if any, may be taken in this matter. 

Seth GoviDd Das : Why do you not have a uniform system of rating 
un the State-managed R.ailways for thf' same distance and for thf' same 
commodity. , 

The HODourable Sir Saiyid SultaD Ahmad :  I pointed out that rates 
'ir!' quot.ed to i'lllit special conditions of traffic in each case. 

Seth Govind Das : 'l'here is no uniform system of rating even on the 
State-managed Hailways for the same distanee and for the same com-
modity, Why do not Government have the same system of rating on all 
State-managed Railways for the same distance and for the same commodi-
t.ies t 

The HODourable Sir Saiyid SultaD Ahmad : It is not only distance that 
(:Gunts. For instance, from Delhi to Kalka the rate will be different from 
th(' rate in plains, because the climb is great. 

Seth GoviDd Das : That is a special case, but in the plains themRelv('s 
t.here are different rates on the different State-managed Railways.' 

The Honourable Sir Saiyid Sultan Ahmad : If the question is put in a 
general form, there will be difficulty, but we are pointing out to the Rail-
way Administrations to see if t1lPY call do anything in the matter. 

Qazi Muhammad Ahmad Kazmi : What was the disparity originally 
due to' Whllt werc the considerations on account of which the dis-
parity camE' into existence T 

The HODourable Sir Saivid 8111ta.n AbJTII\d : If you will put down a 
question. I will be able to give you that informatioD. 

PROPOSAL TO CLOSE THE ROHTAK-GOBANA-}>ANIPAT BRANCH RAILWAY. 

476 .• Sardar ltIangal Siurb (OD "ehalf of Mr. Sham La} : (a) Will 
t.he Honourable Member for ~  Bnd Railwavs be pleased to statf' 
'if there is any propolI&l to elose the Rohtak--Gohana-Panipat Brane}f-Rail-
way' .. , 
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(b) 1& it not a fact t!lat ·of late the good. trdic on this line is 
.acreasing and there has been an appreciable increase in t·l..e income of 
the Railway! 

(c) Are Government aware that practically at all the railway stations 
of this Branch, mandis have been established and people have spent lakhs 
of rupees.. on the buildings of these mandis Y 

(d) Are Government aware that the news of closing this Branch line 
has alarmed the people of Rohtak and Karnal Districts and further 
development of mandi. has been stopped T 

(e) Are Government aware that if this line is closed, it would throw 
thousands of people out of employment and would involve heavy 10Sll to 
the grain merchants of the two districts Y 

(f) If there is no proposal to close the above line, are Government 
prepared to see the advisability of issuing a statement in order to allay 
the fears of the people of the two districts and encourage the development 
of mandi. in that area T 

The Honourable Sir Saiyid Sulta.n Abma.d: (a)-(f). The grou 
earnings of the Rohtak-Oohana-Pallipat. line l~ insufficient to cover the 
working expenses and ullle:,!'! the r('('('nt 1'C'vival in tradC' is maintaiIlAd, 
it may be l~  to cnnsiller the closing of the line to avoid furthAr 
loss. The matter is Htill under investigation and the views of the Pro-
vincial Government have been asked for and no decision will be tak!'n 
until the results of working the lin(' during the current financial year 
'ire known. 

INVESTIGATION INTO THE MINOR INDUSTRIES. 

477. ·Mr. T. S. Av:inuhilingam Ohettiar: Will the Honourable 
Member for Commerce and Railways state : 

(a) whether an officer of t'he Commerce Department haR been 
appointed t.o investigate into the minor industriri; ; 

(b) the object of this investigation ; and 
(c) when his report is expected to be ready , 

The Honourable Sir Saiyid Sultan Ahmad: (a) An officer has beeu 
. placed on special duty in the Commerce De-

-3 P.II. . f' partment to investigate the case 0 such mInor 
industries as claim to be suffering from Japanese competition. 

(b) The Honourable Member is referred to the Commerce Depart-
ment '" Press Communique, dated the 1st June, 1937, nn the subject, 
copies of whieh are in the Library. 

(c) The officer will not prouuce It eompreheusive report. but Ii 

separate departmental inquiry is heinfl conducted into the eircum-. 
stancetl of each minor industry that puts in Ii claim. 

Mr. T. S. Avinashilingam Chettiar : May I know what action they 
propose tn take over this report T 

The Honourable Sir Saiyid Sultan Ahmad: There is no question 
of a report. As I said. departmental }nguiry. is being ~  with t:es-
pect to each indiv.idoal ease, and when It 18 fimshed, we WIll then deCIde 
what action should be taken. 

111'. T. S. AvinuhiliDgam Ohettiar : May I know, in case they -find 
that certain minor 'ihdUBtrieshave au1fered. : ...... . 
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'l:'he . HODC)ur&ble Sir 8a.iyid 8111tan Abma4 : That is a hypothetical 
questIon. 

Mr. T. S. Avisashilingam Chettiar : May I know if this inquiry ill 
confined to Japanese competition and none other 1 

The Honourable Sir Saiyid Sultan Ahmad. : Because that is the 
only competition that is affecting the minor industries seriously. 

Mr. T. S. Avinashllinga.m Chettiar: May I know what are the· 
particulal' industries which are being investigated' 

The Honourable Sir Saiyid Sultan Ahmad : There is quite a IarRe 
number: I think it is mentioned in the press communique: I am not 
.. ure : but I can Ret a list if the Honourable Member so desires. 

Mr. T. S. Avinashilingam Chettiar: What is the reason. for 
appointing a special officer to go into the ease of the minor industries 
affected by the Japanese Trade Agreement? Did Government get .. any 
complaints T 

The Honourable Sir Saiy:id Sultan Ahmad: Yes: that is the 
reAson why GOVf'rnment had to takf' aetion. 

Mr. T. S. Avinaahilinga.m Chettiar : May I know whether similar 
complaiuu> have heen received about the Ott.awa Agreement T 

The Honourable Sir Saiyid Sultan Ahmad : No. 
lItIr. S. Satyamurti : Will the results of this inquiry be made avail-

able to Provin<:ial Governments, for such action as they may be called 
upon to take. with regard to these minor industries in their provinces' 

The Honourable Sir Saiyid Sultan Ahmad: Certainly. 
Mr. M. Ananthasayanam Ayyangar : May we know if the hand-

Inom industry is one of these industries T 
The Honourable Sir Saiyid Sultan Ahmad : I do not remembfl r 

t478·. 

NEGOTIATIONS FOR TRADE AGREEMENTS WITH FOREIGN COUNTRIES. 

479. *Mr. T. S. Avinaahilingam Ohettiar: Will the Honourable 
Kember for Commerce and Railways state: 

(a) whether Government are negotiating trade agreements witlJ 
any country other than Britain ; and 

(b) if so, with which countries T 
The Honourable Sir Saiyid Sultan Ahmad: (a) an:l (b). Yes, Sir. 

Government are in correspondence wit.h the Government of the Union 
of South Africa for the conclusion of a temporary modus mvendi pro-

~ for mORt-favoured-foreign-nation treatment for Il:oods of 
either country in the other pending conclusion of a formal trade agree-
ment in due course. Negotiations are being condueted by His Majesty's 
Government in the United KinRdom on behalf of India on the question 
of anagree.ment between India and the Netherland Indies regardinR' 
import quotas. ;NeRotiations are also ·being conducted with Siam for 
• commercial agreement. 

tThi. question Willi .Dot put .1!1 ,the questioner .. 
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111'. T .•. AviDashilinpm Ohettiar: May I . ~ whether' the 
interests of the IndianR in South Africa will be the prime consideration 
in the negotiations J 

The Honourable Sir Saiyid Sultan Ahmad: I cannot definitely say 
lIO, hut I pres\UIle it will be. 

Mr. T. S. Avinashilingam Ohettiar: When do ~  expect 
til come to sOlUe cOllclusioll in ~ matter of the agreeJD,ent with South 
Africa' 

The Honourable Sir Saiyid Sultan Ahmad : I cannot g'ive any 
definite answer to that. 

JIIr. S. Satyamurti: Are these negotiations confined merely to 
trade between the two countries, or do they include within their scope 
the status of Indians in South Africa , 

The Honourable Sir Saiyid Sultan Ahmad: I cannot definitely 
answer that question, but I can find out if notice is given. 

JIr. S. Satyamurti : Will Government consider, in view of the 
very hard situation in which the Indians are denied franchise in the 
Union, whether they Rhould come to any agreement to trade, until and 
unless the question of the politieal status of Indians ill South Africa is 
Ilatisfactorily settled' 

The Honourable Sir Saiyid Sultan Ahmad : I regret that it isa 
"ery big matter, and I cannot ~  definitely any assurance Or under-
taking. . 

Mr. T. S. Avinashilingam Ohettiar : Are these trade agreements 
being negotiated directly by the Government of India or by His 
Majesty's Government, 

The Honourable Sir Saiyid Sultan Ahmad : By the Government of 
India, so far as South Africa is concerned. 

Mr. T. S. Avinashilingam Ohettiar : For Siam, ·Sir Y 
The Honourable Sir Saiyid Sultan Ahmad : I think directly by the 

Government of India. The only case where the negotiations are being 
conducted by His Majesty's Government is in respect of the Nether-
lands Indies. 

Mr. S. Satyamurti : Why is it done by His Majesty's Government, 
and not by the Government of India directly T 

The Honourable Sir Saiyid Sultan Ahmad: Becanse it is a matter 
of very little importance : it is really a distribution of quotas only. 

Mr. T. S. Avinashilingam Ohettiar! May I know whether it is only 
small matters that are negotiated ~  His Majesty's Government 
and big matters are dealt with directly by the Government of India' 

The Honourable Sir Salyid Sultan Abmad : That 9,uestion does 'not 
arise. I have only said in the particular case of the Nethp.rlands 
Indies. 
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JIr. It. IaDtbanaJD: Why are not these negotiations with the 
Netherlands IndieFl conducted throug-h the High Commissioner for 
India T 

The Honourable Sir Saiyid Sultan Ahmad: Because I understand 
w:e have no representative in the Netherlands. 

Mr. K. SanthaDam : CawlOt t he High Commissioner proceed to the 
Netherlands f 

Mr. President ('rhe Honourable Sir Abdur Rahim): That is 
Arguing. 

DEBARRING INDIA FROM EXPORTING SUGAR EXCEPT TO Bumu . 

.. 
480. 1Ie:Mr. O. N. Muthuranga 1Iudalia.r: (a) Will the Honourable 

M.ember for Commerce and Railways please state if it is a fact that an 
"J!TN'Dlp.nt was arrived at at the International Sugar Conference to the 
effect that India should prohibit sea-borne exports of sugar except to 
Burma? 

(b) Was this agreement arrived at with the approval and consent 
of the GoverDJUent of India' 

(c) Who represented India at that Conference' Was any non-
otficial representative of India present at that Conference' 

(d) Are Government aware that with the increased pl"oduction of 
lugar in India, she would rcquire markets across the seas 1 

The Honourable Sir Saiyid Sultan Ahmad: (a) to (c). I would 
refer the Honourable :Member to the reply given by me on the 23rd 
August, 1937, to Mr. Satyamurti's question No. 12 on the same subject. 

(d) No. 

Mr. O. N. lIuthuranga Mudaliar : If I remembf'r aright, I remem-
ber to have seen the report of the 23rd August, wherein it was said that 
the question wns not put and so I am requesting the Honourable Mem-
,ber to repeat the answer . 

. The Honourable Sir Saiyid Sultan Ahmad : I lay the answer on the 
table .. , ... 

Mr. President (The Honourable Sir Abdur Rahim) : That is quite 
enough. 

" Ill. ·Mr. 8. 8atyomurti : Will the Honourable the Commerce Member be pleased 
to Itate : 

(II.) who was the representative of the Government of India at the recent ·,World 
Sugar Conference, held in London, and what the terms of his appointment 
wero ; .. ~:  fi: 
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(b) whether any non-omeial opinioa, eommeroial, ~1l ,r .&IficaJtural.·-
taken in eonneetion with the agenda before the World Sugar C ~ , 
and if not, why not ; 

(e) whether the reprellentative of the Government of India 11'&11 a pa.rty ~ th.· 
recommendation, that there IIhould be no export of lupr from Indltl by 
Ilea, except to Burma, and if 110, on what groundll ; and 

(d) whether the recommendation ia lubjpet to the voto of the AIISI'Jllbly, and if 
so, when the Rubject will be placed hefore the ASllembly , 

71ae HOllourable Sir Saillid SvUali .41u,uW: (11) Owing to the I\baonlle of the High 
Oommiasioner in Amerilla, the Indian Trade CommiaRioner, Sir David Meek, ...... 
appointed as 80le delegate. 

(b) Mr. Noel Doerr, late of Meaus. Begg Sutherland and Oompany, Cawnporo, ... 
.. ell·known 8ugar expert, was appointed as technical adviseI', hut beyond this it wall )lot 
considered necessary by the Government of India to appoint otbt'r non-oftleial 
I1tlvisers. . 

(c) The HonourlLble Member's attention ill invited to Artillie 16 of the Buga .. 
Agreement, which has its origin in instru('tions from the Government of India to th,' 
Indian Delegate. 

(d) No. I would, however, refer the Honourable Member to the reply jUBt. gin ... 
to parts (b) and (c) of Mr. Avinasbilinpm Chettiar's question No.1." 

PRoTECTION TO THE GLASS INDUSTRY. 

481 .• l'tIr. C. N. Muthuranga MudaJiar: (a) Will the H l~ 
Member for Commerce and Railway!'! be pleased to state if it is a fact 
that Government rejected the recommendat.ion of the Tariff' Board for 
protection to glass industry on the ground that soda ash, ont' of the raw 
materials for the manufacture of glass, ill not produced in India , 

(b) Is it a fact that Government allowed a rebate of duty on im-
ports of soda ash from British Empire countries for use in the !ClaAR in-' 
dustry? 

(C) Is it Ii fRct that the Industrial Research Bureau hu 
published a bulletill, pointing out that Nepheline syenite rock, which i. 
abundantly available in India, can be utilised as a partial substitute for 
soda ash in glass batches and that glass makers need not depend UpOIi 
foreign soda ash to such a great extent as before , 

(d) Are Government now prepared to consider t.he advisability or 
granting protection to the glass industry f 

The Honourable Sir Saiyid Sultan Ahmad: (a) J would refer thl.'! 
Honourable Member to the Government of India, ( (~  Depart-
ment Resolution No. 458-T. (14), dated the 22nd June. 1935. 

(b) A refund of the entire duty paid on soda ash is ~  to 
glass manufacturers in India in respect of imports from thf' Unitect 
Kingdom or Colonies, and of the duty paid in excess of tell per cent. on 
imports of other origin. 
• (c) Yes, Sir. 

(d) Representations have been received from the industry for 
assistance against Japanese competition and a questionnaire has beeD 
sent to all those who have represent.ed in the matter. The case of the 
glass industry will be examined on receipt of the replies to the qUM-
tionnaire. . -

1Ir. Mohan La1 Smen: When was thi!l qucst.ionnairo Bent'." 
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The Honourable Sir 8&iyid Sultan Abmad: It must have been a 
month or two ago. 

Mr. S. Satyamurti: Do Government propose to appoint a ~ ~  
Tariff Board for the purpose, or do they propose to cO.me t? a ?eclS.lon 
themselves, on the receipt of the answers to the quesbonnaue,.lD view 
Ilf the facts mentioned in clause (c) of the question and admitted by 
the Honourable Member Y 

The Honourable Sir Saiyid Sultan Ahmad: Government have come 
t.o no conclusion about it ; they will come t.o. conclusions after the re-
{leipt of replies to the questionnaire. 

Mr. S. Satyamurti : May I take it that Government have ~ lll  to 
no conclusion not only on the question of giving any protection, but 
even on the question of appointing a fresh Tariff Board for this pur-
pose' 

The Honourable Sir Saiyid Sultan Ahmad: Government hive 
(~  to no conclusion about anything: they propose to consider the 
whole matter after receipt of t.he replies to the questionnaire. 

Mr. M. ADanthu.ayanam Ayyanga.r: Is it not a fact that the 
1'arilf Board have already sat over this matter very recently and re-
(l8mmended that protection may be granted for this industry. year 
hefore the last T 

The Honourable Sir Baiyid Sultan Ahmad : That. waR perhaps six 
~ (  ago in 1931. 

Mr. M. Anantha.sa.yanam Ayyangar : IR it not a fact that urders 
were passed only t.he year hefort' tlll' lllst or last ~ l  hy the (}nvern-
~lI . , 

The Honourable Sir Saiyid Sultan Ahmad : As fur as I understand, 
the answer is " no ". 

Mr. M. Ananthasayana.m Ayyangar : MIl~  we know when Govern-
ment passed orders ! 

The Honourable Sir Saiyid ... Sultan Ahmad : I cannot say : T (lannot 
give any information offhand, 

Mr. M. Ananthasayanam Ayyang&l' : Is it not a fact that because 
soda ash was not prepared in thiR country, protection WaR refused! 

The Honourable S;r 8&iyid Sultan Abmad: I cannot give an 
answer to that, bncauRe I have not got the papers here. 

1tIr. l'tl. Ananthasa.yan&m Ayyangar: Are Government taking any 
steps to have soda ash prepared in this country, which is a very small 
proportion of the materials required for glass manufact.ure , 

The Honourable Sir Saiyid Sultan Ahmad : J do not. think so : we 
have not considered that point.. 

Mr. M. AnanthaaaY&Il&m Ayyang&l' : May we know if Government 
Art'! taking any ~ R in that direction' 

The Honourable Sir Batyid Sultan Ahmad : I do not know; but 
most likely not., . 

Mr. II. Ananthasayanam Ayyanp.r: Are Government con8idering 
& 8ubstitute for soda· ash fIIO that protection might .. be given , 
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The Hono1U'&ble Sir laiyid Sultan Ahmad: All ,these matterli to 
which attention has been drawn by the Honourable Member will have 
10 /.)p. consideJ'('(1 OIl l'('ceipt (If the rf'piies t () the l ~ ll . What 
8,ction should be taken will he finally decided when w(' consider t.he 
whole matter then. . 

Mr. l'tt. ADII.nthasay&D&Dl Ayyanga.r : MIiY we know on what hasis 
IIlId for what purpose the questionnaire has been i8sued , 

The Honourable Sir Saiyid Sultan Ahmad : Part (d) of the q ueK-
tion il; : 

., Art' GlJ\'t'T11I1JI'Ul J,II" prt')lIl1'ed to f(,"Mitl .. r thp Ilfl\'iRability (If I l ll . Jl~ J.rot.eetitl1l 
to the glllss indllMtry ? ,. 

and my answer was : 
"Representations bave bt'eD ret'cived from the industry for asaisto.nce agaiDlt 

Japanese competition and a questionnaire has been sent to all those who have repr.e-
sonted in the muUer. The cllse of the glass indust.ry will he examined on receipt of 
Lhe replies to the questionnaire." 

Mr. Mohan Lal Saksena: Will the Honourable Member lay on the 
table a copy of that questionnaire T 

The Honourable Sir Saiyid Sulta.n Ahmad: Yes, certainly. 

ALLEGED INJUSTICE TO MUSLU{S ON THE NORTH WESTERN RA. LWAY, 

482. -Maulana Zafar Ali Khan: Will the Honourable the Railway 
Member pIcas£' state whether : 

(a) it is a fac:t that in view of the overwhelming preponderant'e 
of the Hindu community in all the departments of the 
North Western Railway, it was decided by the Railway 
Board that the Musalmans should get 60 per cent. share 
in all the above departments in order that the glaring com-
munal inequality under which they are suffering might be 
removed; . 

(b) it is also a fact that five vacancies whieh have recently 
occurred in the Bridge Department of the North Western 
Railway have not been fillet! in accordance with the 
above decision of the. Railway Administration, in as much 
as only one Muslim, who was already employed as a 
(,hecker, waR promoted to the post of It clerk, whereas four 
vllr.sncies were fined up by newly appointed Hindus ; 

(c) he il! aware that. when Uie retrenchment policy of the Rail-
way AdminiRtration is carried into effect, it is the Musal-
mans who suffer in the majority of cases, while in the case 
of new appointments preference is invariably given to 
Hindu candidates; and 

(d) he is further aware that a Muslim Checker in the Jhelum 
Bridge Department of the" North Western Railway was 
brought under reduction along with two Hindu Checken, 
and when he apJ)ealed for reappointment his appeal was 
rejected on the ph'a that the staff brought under' redu..c-
tion on the 12th October, ;1.936, could not be ~ , l . 
but the. t.wo Rindu' ~ l  who' wel't'" ~ :l ~  along 

.' Wi'thhiin . were reappointed' . 
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. The Bouow;a.ble Sir Sa.iyid Sult&a Ahmad: (a) The orders regardiug 
the rctlet'vation. of 60 per cent. for MUSLims in direct recruitment to the 
1\orth Western Ra.ilway l:;ubordinatel:;ervices were issued with a view 
to improving the pOllihon of MUlslimlS ill these services. In this connec-
tion 1 would refer the Honourable Member to the Home Department 
Resolution No. Ii'. 14117-B.133, dated the 4th July, 1!:.J84, and to the Gov-
ernment of India, Railway Department (Railway Board) letter No. 
E.-34-C.M.-U8, dated the 12th December, 1 !:.J 34, addressed to the Agent, 
North Western ltailway, copies of both of which are in the Library of 
the House. 

(b) aw:t (d). These are matters of detailed administration within 
the (-(,mpeh'nct' of the Agen·t, North Western Railway, to 'deal with. 1 

~ , Iwwever, add tha.t Goverument have no reason to believe thut tbo 
orders regarding communal representation in services are not bt:jng 
followt'd on the North Western Railway. 

(.~  Guvernment have no reason to believe .~ the facts al'c Illi ~  

Ly t.he HOJlourabl& Member. 

Ma.ulana Zafar Ali Kh&D: With regard to clause (d) of the quc!.· 
.. ion, I Hhould like to draw the attention of the Honourable Member to 
the glaring inequality in the case of a clerk who was refused ~  

(~ , whereas under similar circumstances two others were appointed. 

The Honourable Sir Sa.iyid Sulta.n Ahmad: 1 have only to give in-
lormation to questions. If the Honourable Member will addres:i l~ 

AdminilStration, or the matter comes up before the Government of Indill 
in due course. it will certainly he considered. 

Ma.ulana Zafar Ali Kha.n : Will the Honourable Member plealie put 
himlielf in communicat.ion with the authorities and obtain an anllwer. 
heclluse . it is found that. whenever snch communications are addressed 
to the authorities, the stereotyped answer is received that the mdn is 
inefficient or the authorities could not do anything, and unless l (~ 

fore thc Honourable Member takes the lead himself in this matter, thcr,' 
j", no chance of getting our grievances remedied. 

The Honourable Sir Saiyid Sultan Ahmad: I will send the qucst.ioll 
lo the Railway Administration and ask them to consider the matte.r. 

ALLEGED INJUSTICE TO MUSLIMS ON THE NORTII WESTERN RAU.WAY. 

483. >llMaulana Zalar Ali Khan: Will the Honourable Mem'bel' 
IIII' [:;'ailways ~  all aSl;uranee to the House that the promises made to 
the MUHahnans as regards their percentage in all departments of the North 
WPSh1rJ1 Hailway will be fulfilled with scrupulous care, and that in all 
(~  in whiC'h injusti('.('. has been dont' to the Musalmans. effective stepl'! 
would he tai{{'n to redress their .iust grievanees T 

The Honourable Sir Saiyid Sulta.n Ahmad: I would refer the 
Honouruhll! :\Iemher to the Govt'rnment of India, Railway l J ~(  

(Railwa.y Board) letter No. E.-34-C.M.-113, dated the 12th December, 1934 
a.ddressed to the Agt'!nt. North Western Railway, dealinlr with tho 
,.,ubje!·t of th(! reservation of certain ~  to direct recruitment t f) 
Railway Subordillate Acnices for Muslims anrl mHmllPrs of other minf'l·-
lty commnnities, a copy of which is in the I.Jibrary of thc House. Govern-
ment ll ~ no reason tn believe that these orders are not being followed. 
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1 may add tilat the operation of these orderK is being watched by the 
Government of India by means of statements which the railway atl-
lUinistrations are required to submit quarterly and annually, 

l!tIa.ul&na Z&f&r Ali Khan : May I point out to the Honourable lIem-
l;er that from bitter experience we have found that the orders of the 
Government are not being carried out, and will he assure us that SOUle 
effective steps would be taken to see to it that the orders of Government 
are carried out , 

The Honourable Sir S&iyid Sultan Ahmad: 1 h8 ve already given 
the answer that the Railwv.y Administrations submit. their reports 
quarterly and annually, and they are carefully considered, 

Mr. Sri Pra.kaaa : Will the Government also fix the percentage of 
the communities, so far as travelling is concerned , 

(No reply.) 
TRAFFIC OANVASSERS ENGAGED BY THE BENGAL NAGPUB R.uLWAY. 

484. -Seth Govind Daa: Will the Honourable Member for COJll-
merce and Railways be pleased to state : 

(a) the number of Traffic Canvassers engaged by the Bengal Nagpli.· 
Hailway for their whole Railway ; 

(b) their functions i 
(c) whether their duties include retiearch work of market ratea 1.u 

advise the administration for reduction or increase of R l IA~ 
freight rates suiting the conditions ; 

(d) whether the present number of Traffic Canvasser/3 engaged ~ 
sufficient for the whole Railway ; 

(I') whether the Bengal Nagpur Railway gives the Traffic C ~ 
of that Railway an opportunity to meet once a year to exchange 
ideas and study each other's conditions prevailing within 
their jurisdictions ; 

(f) w11ethe1' their rpcommendations for the reduction Or incre&l:it' 
of freight rate on any commodity is accepted by the Rail-
way and given effect to ; 

(g) the minimum qualifiesf ion rpquil'ecl fol' the appointment of " 
'fraffie Canvasser; 

(II) ,~ remunerations paid to a Traffic Canvasser on the Bengal 
Nagpur Railway including travelling allowances, etc.; &ud 

(i) the officer under whoHe direct supervision they work , 
The Honourable Sir Saiyid Sultan Ahmad: (a) to (i). These are 

msttprl> of detailed administration on which Government have no in-
formation. T may also add foJ' the information of thp Honourable 
Memher that the staff employed on this Railway are not Government. 
~ T  but al'l' the servant.s of the Bengal Nagpur Railway Company. 

Seth Govind Das: Is the Htafl' employe(l on other State-managed 
~l R  . 

The Honourable Sir 8&iyid Sultan Ahmad : I do not. know, 
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OntOIAt. MEMBERS nOIll THE PRoVINCES NOIIINATED TO THE IND AN 
LEGI8LATIVE AsSEMBLY. 

~ . ·1tIr. lIoha.D. LaJ Sak.aeua: <a> Will the Honourable the Leader 
•• r the House bE' pleased to state whether in view of the decision of the 
4Jovernment of India that the official members of the Assembly from the 
various Provinces shaH have to be bound in respect of speech and vote by 
the instructions of the Leader of the House, what useful purpose is likely 
to be served by thcir ~ 1  in the House from the point of view of the 
Provincial Government , 

< b) 1ii it not a fact that the various official members from the Pro-
vinces have to carryon their respective duties from Delhi and Simla, 
.. l ~ additional E'xprnse to the Provincial Governments and to fb,em-
NIVeR' . 

(c) hi it not H ll(~  that of the two alternatives given to the Provincial 
H()vernments as statt'c1 by thp Hon011l-able the Law Member in the Assembly 
.,n thp 26th August, l!):n, tlip second will be economical both to the Pro-
,'incial and thE'. Central Governments T 

(d) What will lx> the likely amount of savings to the Government of 
India ~  adoptinf!' the second alternative T 

(.) HavE' Government considered the feasibility of having no official 
llIember from t.ht' Proviuees? If so, with what result , 

The Honourable air BripeDdra Birca.r: <a) This is a question fOJ· 
j'l'ovincial Governments, but it may bE' assumed that those Provincilll 
HovernrnentR who haw elect.ed t.o make officials available see advantage 
10 themselves in thE' enlarged experience accruing to a provincial offioer 
Prom nomination to the Central Legislature and in the opportu1lity 
ilffordpd to lIuch offi(,t'r IIf pst.ablishing informal contact.s with the Cen-
1ral Govl"rnmt'nl. 

(b) It is for tht' Pro\'il1cial Government. concerned to decide whether 
an offic('I" nominllted to th(· ("entral Legislature should continue during-
j he period of Ii:s 1l0miJilitiol1 t(l (l ~(  the duti('s of his provincial 
appoint.ment .Wlwrt' the decision is in this Hense the Provincial GoveTII' 
ment ~lI  no extra ( ~  in connection with the nomination and 
lhe adrlitioflal ~  in which the officer himself is involved is 
(iesigned to he eovcred by the travelling and daily allowances admis-
"ihl!" to him ~ a Membrr of fhl' C('ntral Legislature. 

(c) and (d). In respect of each provincial officer replaced by a 
headqu:utl'rs I'entr-al officer H saving would accrue to the Central (JO\'-
ernmp.Jlt lit' tht' 1I1lCl ~  payable to the provincial officer, the amollnt 
of which varies ill a!'cortiunce with the length of a Session and the diE'· 
t.aJlce bf'tween Ow offiol'l":- Ol'dinary station and the place at which the 
Session ii" held. A ~  ~ direct ~ must be set the increased 
.1isloelltiOlI of work ill thl' ('pntral Secret.ariat which would result from 
thE' Jlomination II/' Hdc1itional cent.ral officers whose presencE' in' the 
ARsemhly would hI' rpquirf'ld only for the purpose of ~ up thf' 
"tatlltory (Juot.a of nominat.ed officials. 
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(e) Government. have conl>iuered all aspect!! of the quelltion and 
propose to continue to receive officers for nomination from those pro-
vinces of which the Government elect to make officers available for 
that purpose. 

Mr. Mohan Lal Saklena: When was this choiCe given to the Pro-
vincial Governm(mts? WAf; it in April or in July' 

The Honoura.ble Sir Nripendra Sircar : I answered the question once', 
and I informed the House that when it was done and that when Conl;{regg 
Ministers took charge of the provinces, they were given a chance to 
express their own opinion. All that I have answered in this House. 

Qui Muha.mmad, .Ahmad Kazmi : Will the Government consider the 
advisability of engaging temporary hand!! for the Assembly Sessions T 

The Bonour&ble Sir Nripendra. Sircar: No, Sir. 
Mr. M.. AnanthaBayanam Ayyangar: Is it 11 fact, Sir, that officer!!! 

from the provinces are nominated JURt on the eve of their retirement r 
The Bonoura.ble Sir Nripendra. Sirca.r: They don't look like that. 
Mr. Thiruma18; Rao: What is the sort of experience these l ~ l  

are exp('ctpd to gain fl'Olll the l 'entre 1 
(No reply.) 

ADVERTISElrlENT FOR POSTS CR}<;ATED ON CERTAIN RAILWAYS. 

~ . ·Ma.ulvi Muhammad Abdul Oba.Di: (a) Will the Honourablt, 
Member for CommercE' and Railways be pleased to state whether four 
additional posts of leave reserve junior scale posts on the Bombay, Barodlt 
and Central India Railway have been created' 

(b) Have the said posts been advertiSed and appointments made , 
If so, will Government pl('ase statE' the names and educational qualification.s 
of the persons appoilltt·t\ and tIle amollnt of t.heir salary and allowancCb, 
if any? 

(c) Has any additional xenior scale post bl'en ereated over Eastem 
Bengal Railway' If so, has the post been advertised T If not, when will 
it be advertised and when will the aPllointment be made , 

(d) Have the ~  of one Chief Commercial Manager and three junior 
scale posts been created on the Madras and Southern Mahratta Railway ! 
If so, when will these appointments be made , 

(e) Dol'S t he' IT oDollraLle Member propose to see that Muslims with 
millimum l/ualifieations arl' appointed to posts mentioned in parts (a) tu 
(d) above, as laid down iu the Home Department RE''solution No. F. 14117-
B.la3, dated the 4th July, 1934, and also the Resolution No. E.-34-C.M.-113, 
dated the 12th December. 1934. of thE'! Government of India. Railwav 
Department (Railway Boa.rd) , • 

(f) If so, will the HonourablE'! Member for Commerce and RailwaYR 
get the abovementioned posts advertised in India and see that applieatioll .... 
by Indians are not kept back , 

The Honourable Sir S&iyid Sultan Abmad : (A) Yes. 
(b) Government have no information. 
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(c) The reply t.o the first part is in the negative, the latterparta 
do not arisc. 

(d) '!'he reply to the first part is in the affirmative. As regards the 
second .part, Government have no information. 

(e) 'rhe Bombay, Baroda and Central India, and the Madras and 
Southern Mahratta Railways, like other Company-managed Railways, 
have full powers in regard to recruitment of their staff and Government 
do not interfere. I . would, however, add for the information of the 
Honourable Member t.hat these Railways have agreed to apply the 
communal percentages laid down by Government in the Resolutions 
referred to by him in making direct recruitment to Superior Services 
on these Hailways. 

(f) Does not arise. 
. ~: 

Maulvi Muhammad Abdul Ghani: Hast the Honourable Member 
for Railways Heen the statements issued by the Railway Companies for 
the years ending the 31st March, 1935, 1936 and 1937, in respect of com-
munal composition of the Superior Railway Services' . 

Mr. President (The Honourable Sir Abdur Rahim), Since thIS 
llonourable Member has been able to follow the answer in EngliNh, I 
should ask him to put the supplementary question in English. I canDot 
allow him to ask supplementary ~ in Urdu; . 

~T  Honourable .Member agam put the question in the vernacu!ar.) 
Mr. M. S. hey : May I ask whether an Honourable Member who 

can follow the reply in English can put a supplementary question in the 
vernacular , 

Mr. President (The Honourable. Sir Abdur Rahim) : I will not allow 
the Honourable Member to put the question in Urdu when he can follow 
the answer in English. . , 

Seth Govind Das : May I ask. a ruling on one point' An Honour-
able Member may understand English, but it :may be difficult for him to 
speak in English. 

lfr. President (The' Honourable Sir Abdur Rahim) : I am not going 
1.0 answer such a hypothetical question. 

t487- and 488-. 

TERMS FOR THE PRINCES FOR JOINING THE FEDERA.TION. 

489. -Mr. T. S. AvinashiliDgam Ohettiar : Will the Honourable ilie 
Law Member state : 

(a) whether the final terms for the Princes for their joining the 
Ff'deration have been reached ; 

(b) if not, when they expect to reach them; and 
(c) if they have been reached, whether Government will give this 

Assembly an opportunity to expresS their opinions in the 
matter' 

'tTranalation of the supplementary question put in the vernacular.' 
tFor these questions and rl'plies thereto, .ee page 1576 of thelia debates. 
L324LAD c 
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The Honourable Sir Nripendrn. Sircar: (a) No. 

(b) It is not possible to forecast this. 

[13TH SEP. 1937. 

(c) The attention of the Honourable Mcmber is invited to the reply 
which I gave to part (b) of starred question No. 211 on the 31st August 
Jallot. 

Dr. Ziaudctin Abmad : Is the Honourable Member aware that ~ 
~  wbjch was delivered by His Excellency the Viceroy this wOl'ning 
cpntaiD(ld tbe revIy to this question ¥ 

Mr. 8. Satyamurti :' Wit.h ~  to the ans,wer to part (b) of 
the question, may I know whether the announcement this morning by 
the Governor General that t.he Ii Le of this Assembly has been extended 
up to the 1st October, 1938, is intended to throw any light on the dnte 
~  the Federation is eoming into existence 7 

The BOJlOUl"&ble Sir NripeDd.ra. Bircar : No. The obscurity remains 
the lIame as it was. (Laughter.) 

OoBRElPONDENClil WITH CERTAIN PRoVINCIAL GoVERNME'NT8 REGARDING 

FEDERATION. 

490. ·1Ir. Ram Narayan Singh : Will the Honourable the Leader 
of the H~ be p.\eaaed.: to stMe ~ on the question .of the proposed 
Federation ~ Indiq, as laid down in t4e Government of India Act, 19;';5, 
the:re has ~~ any correspondence between the Government .of India and 
the Provincial Governments after the Congress Members of six ProvincuJ. 
Legjslatures have taken the responsibilities of the Governments in those 
six provinces and, if so, with what result and if not, why not , 

The Honourable Sir Nripendra Sircar: No. 

Mr. S .• tYllDlurti : May I know the reasons why the Provincial Gov-
enlmeritR "'hieh are ex-hypothesi tbe most important units of tIle ~ J 

tion are not being consulted even at this stage when conclusions are 
about to be reaehed on the t8l'DlS of-accession and Instruments are to be 
sent to the Princes for their assent , -

The Honourable Sir Nripendra Skear: BecauRe the Government 
of India have reserved the right to themselves to decide as to the tilDe 
when any 6Ile should be consulted. 

Mr. S. Batyamurti : May I know whether the Government propose 
to consult the Provincial Governments, but have not made up tJlCir 
minch-l only as to the time when they ~ l  consult them T 

The Honoumble Sir Nripendra Sircar : It does not follow. 

1'fh.'. 1$. I$a.tyaJ:llurti: What is the attitude of the Government at 
~ ~  they intend consulting the Provincial Governments or 

Jlot ? 

The Bonouf8.ble Sir Nripendra 8ircar: They have no attitUde OM 
,,'uy or the other.. (Laughter.) 
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EM:l"LOYlIIIlNT OJ!' BIRAREES IN THE RAILWAY DEPAR'IlIlENT. 

491. -Mr. aa.m Na.raya.n Singh : Will the Honourable the Railway 
Member be pleased to ~  whether he has received a eopy of the Bihar 
tJnemployment Committee's Ueport and, if so, whether his attention has 
,been ~.l  ~  the Committee'8 snggestion witb regard to the employment 
of Biharees in the RaHway Department by the Railway Board , 

The Honoura.ble Sir Saiyid Sultan Ahmad: Government have 
received an extract from tlle report of the Bihar Unemployment Com-
mittee and their attention has been drawn by the Government of Bihar 

. to the Committee's suggestion regarding the employment of Biharees in 
the RJlihfay Department. . 

Mr. Sri Prakasa : Were members of this Bihar Unemployment Com-
mitteethemselves unemployed, or were they over-emplayed T 
(Laughter.) . . 

The Bo.ourable Sir Sa.iyid Sultan Abmad: Neither. (L ~L ll .  

RAILWAY A I ~ AT BIHTA ON THB EAsT hmUN RAILWAY. 

4;92 .• ltfl'. Ba.m Narayan Singh : Will fhe Honourable Member for 
Commerce and Railways be pleased 'to make iL full statement with regard 
to . the recent Bihta disaster with special reference to' the following 
poitittll: ".. . 

(a) Is it .a fact that just after the accident no .medical aid was 
imttlediately available on the spot, otherwise many more lives 
would have been saved' 

(b) 

(c) 

(d) 

(e) 

(f) 

(g) 

Is it a fact that the news of ~ disaster having spread, congress-
. men from the Sadakat Ashram, the residents of the Sitaram 
Ashram at Rihta, the employees of the Bihta Sugar Mills, the 
students of the Medical College and the University at Patna, 
the Government officials of Patna and many more members 
of the public had rushed to the spot for help to the sufferers 
and if !'iO, did the Railway staff take any step or steps to 
inform the people mentioned above of this calamity and if so, 
what' 

How many of the dead persons are women, children Europeans 
and Railway servants ,. " 

Were all the dead persons identified before they were buried or 
burnt and, if so, were all these identifications recorded T 

What arrangement, if any, was made by the authority to send 
all those people to their homes or destinations who had lost 
all their wealth with them Y 

Has any arrangement been made by the authorities to com-
pensate the injured and the relatives of the dead for the losses 
su1l'ered due to the disaster and if so, what T 

Is it a fact that for want of sufficient precautions, much of the 
property of the dead .and the invalid8 has been either looted 
or stolen, 
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Tile Honourable Sir Saiyid Sultan "mad: (a) and (b). The acci-
(lent occurred at some 600 yards from Bihta Station which is situated nt 
bOme eleven miles from Dinapore. Medical aid was not, of course, avail-
able immediately on the spot. The accident occurred at aLout 3·55 
hours and by 5·40 hours a special train had arrived at the site of the 
accident with medical assistance. In the meantime, first aid was given 
by the guard and valuable assistance was rcndered by a local doctor 
to whom information had been given by the Hihta Station staff. Valu· 
able Il~l l  was also rendered by Seva Samiti Boy Scouts aud Cou-
g1'%1': Yoluntccrs, hut at present Government have not full inforffilltion 
of nll who rcmdered valuable assistance. By 8·30 A..M. all tile injured 
had been extricated and despatched to Hospitals at Dinapore ar..d 
Patna. 

(c), (d), Ce) and (g). Government have no information, buf this 
will be obtained and laid on the table of the House in due course. 

(1:) The Honourable Member is referred to part (e) of the J l, ,~  
glnn to question No. 3M 'bn the 3rd September, 1937. The matter of 
the Railway's liability to pay compensation will be considered when a 
conclusion has been reached all to the oause of the accident. 

Mr. S. Satyamurti : With reference to the answer to clause ,(aJ 
of the question, may I know wh(ltherthe Government have since obtain-
ed any infOfmation, on which either to accept or to refQ.te the BUg-
gestion, that many more live8 might have been saved, had medical 
aid been available more promptly on the spot, 

The Honourable Sir S&iyid Sultan Ahmad: 1 have personally 
made enquiries into that and that is without foundation. 

Mr. S. Satyamurti : With reference to the answer to clause (g) of 
the question, may I 1.1l0W whet.her the Government have any informa-
tion as to the stealing or looting of property of the dead and of invalids, 
owil'g to the absence of adequatc protection' .' 

'l"he Honourable Sir Saiyid Sultan Ahmad: I answered that ques-
tion on the 3rd September, 1937. 

Mr. S. Satyamurti : I alll asldng specifically if Government have 
made C'nquiriC's and Ratisfied themselves. that no property was stolen 
or looted for want of prompt and adequate police protection. 

The Honourable Sir Saiyid Sultan Ahmad : I had made enquiries 
myself along with the officials in the province and I was satisfied that 
no BUCll thing happened. 

TEA ESTATES A.PPJ,YING FOR EXPORT QUOTA. 

493. Mr. Kuladhar Chalih:t: Will the Hononrable 'Member for 
Commerce and Railways please state : 

'" 

(a) how many tea estates applied for export quota in 1933·34, 
1934·35, ]935·36, 1936-37 and 1937-38 T 

(b) how many tea estates which applied for export qnot.a during 
~ ~  are Indian·oW'J'led Rnd how' many European-

owned' 
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(c) how many Indian-owned tea estates were granted export quota, 
and how many were refused during the above period Y 

(d) how many Indian-owned tea estates appealed to the Governor 
General in Council, and how many were granted relief and 
how many rejected during the above period ? 

The Honourable Sjr Baiyid Sultan Ahmad: (8) to (d). The informa-
. tion is being collected aud will be laid on the table of the House in dut 
course. 

QuARTERS FOR MEMBERS OF THE INDIAN LEGISLATIVE AsSEMBLY AT SIIIrILA.. 

494. *Mr. Ram Narayan Singh: W ill the Honourable the Lcutler 
of the House be pleased to state: 

~. -

(a) the number of quarters built or set apart at Simla excltl!live.i.y 
for the ~  of the Members of this House for their residence 
during the Session!; of the .ASIIembly here at Sirnla ; 

(b) the number of petitions submitted jointly or severally for 
. quarters this year us well as the number. of quarters allotted 
. to the Members who have arrived for this Session of the 

Asllembly ; and 
(c) whether the. Department is or is not bound to provide each and 

every Member of this Ilouse with quarters for his (~ 
at Simla during the Sessions of the Assembly Y 

The. Honourable Sir Nripendra lirear : (a) There are 43 quarters 
set aside exclllsh'ely for Members of the Legislative Assembly in Simla 
as follows: 

• 
12roomfl in LonlX\vood Hotel. 
4 rooms in Longwood Hotel (for Members living in European 

style) . 
7 rooms in Long\vood Range. 
4 cottages in Longwood. 

16 quarters on the Cart Road. 
l'n arldition to this number four qnarters at Summer am have been 
placed at the disposal of the Legislative Assembly Department this year 
for allotment, to Membt'rs, being the rc!!idue of unallotted assistants' 
and clerks' quarters. Of these 47 quartt'rs, 43 are for Members living 
.iJl ()rthodox style and f<iur for Members living ~  style.. . 

(b) Sixty-five applications for quarters were received this year and 43 
orthodox and three unorthodox quarters have been allbtted to Members 
either jointly or ~ ll . 

(e) Government is not bound to provide accommodation for each 
and ('very l\f ern her of the IJegislati \"e Assembly. 

Mr. Sri Prakasa : In view of the fnrt that the chairs and tables and 
other furniture supplied in the quarters meant for orthodox people are 
eJ[llctly the same as those in quarters meant for persons living in Euro-
pean IItyle, where· is the difference betwef'!n the two types of quarters 
and why are they classed sepRratelyf 
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. The Honourable Sir Nripendra Siraar .: I do not suggest that a 
Hindu table is d.iffert'ut Jrom a Muslim table, I -tio not suggest that. 
BuL there Bre differences particularly in the matter of certain unmention-
able places. (Laughter.) 

(b) WRITTEN ANSWERS. 

INBTA.J..UTlON 011' LoUD-SPEAKERS IN THE INDIAN LEoI8LA.TIVB AsSEJIBL!' 
CllAMBER. 

487. ·Mr. Muhamma.d Anwar-ul-Azim: Will the Honourable t.he 
Leader of the House bc pleased to state whether Oovetnment are aware 
that there are twenty loud-speal;:ers in the Chamber of the :Mad1'8B Legisla· 
tive Assembly for the convenience of the Members' If 80, are Govern-
Plent prepared to put similar loud-speakers here in the Assembly Chamber 
for the convenience of the Members , 

The Honourable Sir Nripendra Sircar : With regard to the first part 
of the question the position is as follows: 

Only eight microphones have been installed at present in the various 
parts of the Madras Assembly Chamber. Members have to walk to 
the nearest microphone anrl speak through it. Severeal members do 
not usc the microphone at all while some others are not very distinct. 
The experiment, however, cannot be said to be UDsucceBBful. 

With rl'gllrd to the latter part of the question, the matter is under 
eonaideratioIl and the reply .W'-ill be laid on the table of the House in 
due course. 

POSTRUM USED BY THE MEMB};RS m' THE FRENCH CHAMBERS FORI>ELlVERDTG 
SI'EECHES.· 

• 4H8. ·Mr. Iluba.mm ad Anwar-ul-Azim: Will the Honourable the 
Leader of the House be plell.lled to state whether Government are aware 
that the Members of the French Chambers speak from a rostrum for th" 
convenience of the House , 

The Honour&ble Sir Nripendra Sircar : Government have no informa-
tion a8 to the ~ obtaining in the French Chamber. 

UNST ARRED QUESTIONS AND ANSWERS. 

APPOINTMENT cr MUSLIMS AS ENGINEERS ON THE NORTH WESTERN RAn.WA1. 

. 74. Dr. Ziauddin Ahmad : (8) WiU the Honourable Member for 
Commerce and R 1 ~ 1l please state how many temporary ~  
were appointed by the North West.ern Railway during the last 12 yean 
and how many of them were Muslims T 

(b) How many of these Engineers have been taken in the Lower 
Gazetted Service and how many of them were Muslims , 

(c) How many ~  were promoted from the Lower Gazetted 
Service to the. Indian Service of EnJ!ineers during the past five yean 
and how many of them were l\Iuslhns , 
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The: Honourable Sir Baiyid. SultaD Ahmad :( a) The ·infor.ma.tiou 
available with Government ill that from ]925, 41 temporary engineers 

(~ appointed on the North Western Railway accordiJ4; J~ ~~ . 
Of t.hese, five were Muslims. .' .. . 

(b) Of these temporary engineers one Muslim has been appointed 
to tbe Indian Railway Service of Engineers, two non-Muslims have beea 
taken permanently into the Lower Gazetted Service, and two Il~ 
Muslims are officiating in that Service. 

(c) During the past five years one Lower Gazetted Service Engineer 
-a Non-Muslim-has been promoted to the Indian Railway Service of 
Engineers on the North Western R ~l . 

SELECTION OF ENGINEERING STAFF IN THE QUETTA DIvISION OF TIlE NoBTlt 
WESTERN RAILWAY. J 

75. Dr. Ziauddin Ahmad : (a) Will the Honourable Member for 
Commerce and Railways l~  state whether it is a faet that the Divi-
liona1 Superintendent of Quetta, North Western Railway, invited appli-
cations for appointment in the Engineering staff as Inspector of Worka 
and Sub-Inspector of Works, etc. , 

(b) Is it a fact that several persons presented themselves befoN 
the Selection Committee and about twenty-four persons were selected , 

(c) Is it not a fact that these persons after selection were asked 
t.O go home at their own expense , 

(d) Was any pORt given to any of these perSOJl8 who were seleeted 
in this manner , 

( e) Is it not a fact that appointment was also made before the 
Selection Committee met, on the strength of recommendation alone , 

The Honourable Sir 8aiytd 8ultan Ahmad: I am obtaining infOl'JD&o 
tion and will lay a reply on the table of the House in due course. 

PA.Y op DAILY-RATED STA.J'F IN CERTAIN DEP.ABTXENTS OF THE NORTH WB8TBBIf 
RAILWAY. 

76. Mr. Bam .arayan Singh : Will the Honourable Member for 
Commerce and Railways please lltate the scales of pay of daily ratcd staff 
employed in loco, carriage, electric, engineering, workshops, e'fc., on the 
North Western Railway, who are Government servants in superior service, 
in inferior service and in menial service, respectively' 

The Honourable Sir Saiyid Sultan Ahmad : I propose to reply to 
questions Nos. 76 and 77 together. 

. I would refer the ll ~ l  'Member to Scheduie ' C ' of ~ North 
. Western Railway Gazette Extraorc1inary. iiated the 6th August, i934, 

a copy of wllich is ill the TJihrary of the Housc, which gives the informa-
tion available with. Government. 
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DulCDU.TlON OpDAILY-RA'DilDST.AFF ur CEBTAUiI DEPARTIlENTS OF TIIJil NORTH 
WESTERN RAILWAY. 

t77. 1Ir. B.&m Narayan Singh: Will tbe Honourable Member for 
Commerce and Railways please state the designation of the daily rated 
ltatl employed in loco, carriage, electric, engineering, workshops, etc., on 
the North Western Railway, who are Government servants in superior, 
inferior and menial services, respectively? 

DIFFERENCE IN 'DIE SCALES OF PAY OF THE ELl!:CTRIC AND TRAIN LIGHTiNG 

. STAFF ON THE NORTH WESTERN RAILWAY. 

78. Mr. Ram Nara.yan Singh : Will the Honourable Member for 
Comll.erce and Railways plea.<;e state lhe reasons for treating differentially 
the Electric Staff of the Power and of the 'frain Lighting in respect of their 
scales of pay on the North Western· Railway, and are Government pr«r 
pared to remove the anomaly of monthly and daily rates' If not, why 
not' 

The Honourable Sir Saiyid Sultan Ahmad : These are matters of 
detailed adminilrtration within the competence of the Agent, North 
WC:,Itern Railway, to deal with. I am, however, sending a copy of the 
qUl·<;tion to the Agent for such action as he may consider necessary. ., 

RAOIA.L DISOBIM1NATION IN FACILITIES OFFERED TO DINING CAR CONTlU.CTORS 
ON THE NORTH WESTERN RAILWAY. 

79.MI'. Bam Narayan Singh :. ~  reference to the statement 
placed on the table of this House in reply to starred question No. 368, 
asked on 3rd February·, 1937, will the Honourable Member for Commerce 
md Railways please state the reasollS for h'eat.ing Indianl)ining Car 
Contractors differentially from the European DininA' Car Contractot. 
in respect of payments made by thE' administration for cleaners and for 
fte supply and maintenance of nienl'ils llllll wta;filel' tnv-.;c ar,. D!lt all 
esscntial implements for an Indian Dining Car T And what aotiotl 
do . the ,Go.vernp1ent of I ~. ~ .  tG, take; J,or·._ ~ ~, . ~  . siw.ilar 
~ l  to lItdians f. If ~I , :why not, .and 'when win this l ll ~ ~ 
tIon cease on the North Western RaIlway' .  . 

Th.e. HonQurable Sir Saiyid Sultan .Ahmad. : I am having enquiries 
biade aud Win lay n reply ·on the tnble indue h6urse. .. .. ., , 
RACIAL DISCRIMINATION [N THE GRANf 0F PASSES TO VENDORS AND CATERiNG 

. CONTRAcToRS ON f!hATll1 RAiLW'A'Ys. 

.. 80. l'tfJ:. B.am Narayan Singh : Will the Honourable Member for 
Commerce and Railways please state the policy of the grant of passes 
to Vendors and Catering Contractors on Eastern llengal, East Indian, 
Great Indian Peninsula and North WCI;itern Railways and the reasons if 
any, for the racial discrimination and differential treatment between 
Indian and European Catering Contractors T 

. The Honourable Sir Saiyid Sultan Ahmad: I am calling for the 
information from thl) Railways concerned and will lay-a replv on the 
tahle in dne (~ l1 . . " 

~
tFor Answer to this question, Bee answer to \lD.8tarred queltion No.; 111,' 
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I"CIAL DWOBlMINATIOlf IN TIlB 0B4N'l' 0' P.A8SES T.O_CATERDrG CoNTJU.CTO'RS 
ON THE NORTH WESTEBN RAILWAY. 

81. Ilr. Ram Narayan Singh : Will the Honourable Member for 
Commerce and Railways please state : 

(a) whether it is a faet that the policy of the present Agent, 
North Western Railway, is to treat the Indians in all res-
pects inferior to Europeans cum Anglo-Indians; if not, 
to lay a statempnt of the grant and withdrawal of passes 
to Catering Contractors along with thc names of the Con-
tractors and thp stations on which they are operating and 

. the reasons for not granting passes to Indians where they 
Rre operating over more than one station; 

(b) the namE' of the I ~ Contractors who are catering Eurollean 
Refreshment and Tea Rooms along with the names of 
stations ; and 

(c) why the Agent eonsidm's the-European Catering Contractors 
superior to Indian Catering Contractors of the same nattire t 

The Honourable Sir Sa.iyid Sulta.n Ahmad : (a) Government have 
DO reason to ·belie,re that thf.'re· is any ground for the assumption in the 
first pnrt. The information required in the second part is being collect-
ed and will be laid on the table when received. 

(b) I have called for the information .and will lay it on the table 
"hen received. 

(e) I couot scethat the Honourable Member has established this. 
usumption. 

DEDUCTION OF SUBSCRIPTIONS OF CERTAIN SoCIETIES FROM THE WAGES OJ' 
EMl"LOYEES ON THE GREAT INDIAN PENINSULA. RAILWAY. 

82. Mr. N .•. Joshi : Will the Honoura:ble Member for Commerce 
and Railways be pleased to state : 
, (a) whether on the Great Indian Peninsula R~ l  ~ 

two societies by name" The ~ Indian Peninsula R l~ 
way Mutual Benefit Fund" and" The Great Indian Penin-

. : .l~ Railway Death Benefit Fu.nd " ; 
(b) whether deductions of SUbscriptions to the said societies are 

made from the wages of the employees; 
(c) the object and nature of the work done by these two societies • 
(d) whether these societies are co-operative societies approved 

of by the Local Governmt'nt and, if so, on what date and 
by what order such npproval was given by the Local Gov-
ernment; 

(e) if the anFnver to part Cd) be in the negative whether Govern-
ment have issued an order authorising recoveries to be 
made from ~ of the l ~ l nnder clause (j) of sub-
section (2) of section 7 of the Payment of Wages Act, 1936, 
and if so whether such exemption has been considered to 
by legal by their legal experts T 
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'!be lIonourabie Sir Baiytd 8ultan Ahmad : This question sho'liht 
have been addrE.'ssed to mycoUeague, the Honourable Member for Indus-
tries and Labour Department. 

STATEMENTS LAID ON TilE TABLE. 

It&jormatim& promised in reply to part (b) of starred question No. 451 
asked b1l Mt·. &mi Vencatachelam CI,etty on ~ 26th Febt'uary, 
1937. 

STRENGTH OF OPERATORs SANCTIONED FOR THE CENTRAL T)!:LWRAPH OFFICE, 
. MADRAS. 

(b) On the 31at January, 1937, the strength on the rollll of the Madras Central 
Telegraph Office was 158 telegraphista, including three lent to the Engineering Branch 
and four ollleiating a8 Telegraph Mastel'll. The actual number of tclegraphiats avail· 
able for operative dnties was 124. 

Information promised in reply to starred questton No. 820 asked by Set" 
Sheodass Daga on tI,e 31st March, 1937. 

BAJRI QUARRID'I IN THE NEW DELm CANTONMENT. 

(a) Yea. 
(b) Yea. Thia was neC8ll8.ry because the area from which the contractor 11'111 

penaitted to dig atone, baJn, tailkur and land WIla varied and conSiderably reduced 
for anti·malarial reason8. 

. (e) The peried .... not the onl)' important futor. The area. aJIIO considerably 
a1rected the eompenlation. 

(d) The application pa8lled through the normal channel to the CantOIUlUlJl& 
authority. 

(e) Yel, but the iDBinuatiOD that this had anything to do with the matter 11 
baee1eeL 

<I) There wa. DO inoegularity. 

l1lformafion promised in reply to .tarred question No. 53 asked by Mr. 8. 
Satyamurti on the 24th. August, 1937. 

INSULT TO NATIONAL FLAG BY BRITISH SOLDIERS NEAR POONA. 

!'he extraet from the Butena 7'W11.e1l of the 9th of J'1lJl8, 1981, il as follo". : 

I I Tricolour Flog. Bt&atchec:l by Bollier •• 

0071#";:1111 CO,"pllllftt. 

Poona, June 7th. 

The Beeretary of tbe Beeeption Oommittee of the PooDa Diltriet PoUtiea) Con· 
ferenee i. the eoUl'IIe of .a statement lIay_, that twit trir.olour flagl in the handa of 

l ~ . stationed at the roadside to direct vilitors to the conference holding at 
(lhllrholi twelve miles from PooDa otT the main road, were forcibly removed by a 
pllTty of Roldle1'8 who pused that· way in a ear yesterday noon. A; complaint i8 being 
filed with the authorities." 
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2. The complaint was duly made to the District Superintendent of ~ l  at 
Poona, ou the Hth of June. It was made by the Chairman of the Reception Com-
mittee 'Of the Cha-rholi Conferellce and in bis letter to the BuperinteDdent of Pollee, 
he stated as follows: 

* * * In order to point out the Charholi Road to the delegates and visitors 
to the (~ , volunteers were posted at the spot where that road 
branches forth from the Poona. Alandi Road. Theile boya had a couple 
of tricolour national fillgS in their hands. At about 9-30 .A.M. on that 
day two European military soldiers or police sergeants (the volunteers 
being very young cannot distinguish between the two) seated in a motor 
ear, went pnst the volunteers in the direction of Alandi. But after 
proceeding about 0. furlong, they backed to the spot where the boys 
stood and snatched away the national lIags from their hands. • • • 
I know the act was lIot done in pursuance of an official policy and that 
it was due to mischievioutl irresponsibility of certain persons acting on 
their own initiative. • • • • I know in the particular circum-
stances of the ens8 it 18 di1Jleult to trace the culprits, but if those persons 
belonged to the police force, it may be pos8ible to identify them f(om 
the postings of the day for duty. • • • • 

3. Both the police and the military authorities have investigated the ense. The 
police authorities state that no police were involved in this alleged incident. The 
military authorities report that no troops were under training in this distant loot.lity 
"on the date in question and that owing to the meagre evidenoe available, it ill not 
poaible even to assert that soldiers were implicated. 

Information promi.!ed in reply to starred question No. 69 .~  by Sardar 
Mangal Singh on the 24tk August, 1937. 

INDIAN NATIONALS KmNAPPED BY THB FRONTIER TRIBESMEN. 

(a) and (b). An up-to-date statement is laid on the table. 
(e) There is reaIIon to believe that in Bome cases rlUlllom has in fact been prifttelr 

lJ&idby individuals, but Government are not in p088e&sion of the details. 
(d) No. 

LUI 0/ per,cm, Hdna'PP" by eribe_ /f'tJ'm eAe b._,,,, 0/ eAe Prueu DHNrbanu.8 ." lie 
NonA W .. Ff'tIft'w Pnwirltlf.. 

Uem 
50. 

Dakl and place of kidnappm,. 

18th February, 1937. Mobali BaraJi:-
zai. 61 mUes S. W. of Bannu on 
the Mirian Road. 

2 17th March. 1937. Bannu-Kohat 
Road. 6 miles from Bannu near 
Domel. 

3 19th March. 1937. Bhart, Police 
Station Saddar. Bannu Diatrict. 

Names aDd other ~. 

Tehl Ram and ABa Nand. BOlli! of BhawaM 
Dua. Gold Smith. ABa Nand was retumllCl 
throu,h the Jani Khel on 19th Mav, 1'37, 
and ebl Ram released on the 2Oth/21n 
June, 1937. One Devi Dayal. Ion of Tehl 
Ram was wounded in the course of the 
struggle with the dacoitB. 

Three Muslims ~  Bahadur Sber. Muhammad 
Hassan and Muhammad Din and one 
Hindu Bogha Ram were kidnapped. 
All three Muslims were 8uhMlquently re-
leued and Bogha Ram ~ l. He ia 
still in cn.ptivity. 

Parmanand. Hindu. uncle of one Rama 
Nand was kidnapped. He waR released 
&8 a result of Mi'itary operation on th. 
night of the 20th/21st June, 1936. near 
Baramand Shaktu. 
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Item Date and pa.. 01. kidnapping. 
No. 

Namea and othor pariiculan •. 

, IlIthMaroh,11I37. L&kki Bazar, Five Hindu. namcd (I) Naubat Rai, Booking 
Bannu District. clerk, J..akki Station, (2) Sadho Ram, (3) 

Wiman DUB, (4) Milap Cband and (5) Khan 
Chand wero kidnapped. Babu Naubat Rai 
wu retumed on tho 19th May, 1937, and 
Wishan D8.811 was reloased in early May, 
Milap Chand and Sl¥ihu Ram were returned 
on the 24th May, 193'l. Khan Chand is still 
in captivity. 

I 23rdMart'h,1937. TwomUes from 
Bannu on the Tachi Road. Raid 
on 'Mamaah KheI Bannuchi 
Village. 

8 8th April 1937 . Two miles north of 
Razmak, Tachi Agency. 

7 8th April, 1937. Nikori Kh&BBooar 
POBt"TaniKho1l8miles B. W. of 
Banna. 

• 18th April, 1937. Behram Kbel, 
villago near Tajori, L&kki Tahail, 
Bannn District. 

II 18rd/24th April, 1937. GnI Imam 
village, Tank Bub·Division. 

10 B6fJb Aptil, 1937. Nari Wala Narai, 
.' .. ' Toohi, Agency. 

11 2nd May, 1937. Pabarpur, D. I. 
Khan' Dilltrict. 

12 19th May, 1937. Umar Tittar Khel, 
Bannn District. 10 mUe. east of 
Bain P .... 

Two Hindus, Guli Chand andGopi Chand, were 
kidnapped. Both Bubsequently escaped. 

A lorry was looted on the &azmak Road and 2 
HinduB namcd Ganisham aDd Lorinda and 
ono Sikh Att.ma Singh were kidnappod. 
Ganisham and Lorinda were re1eaaed on 
the 18th Junc, 1937, and Attma Singh on 
tho lOth April, 1937. 

Ono Muslim 1)istrict Board OVel'lleef named M. 
Abdullah Khan and ono Hindu Uttana 
Chand, Agent of Diwan Jodbaram CIOn-
tractor were kidnapped. Bo'th were reo 
turned on 13th. May,I037. The. JaniKhel. 
were charged with complicity in this CIWI 
and on threa.t of sevcre action it is under· 
stood they themselv(\s paid "a1l8Om of 
&S. 1,500 for the releaae of these perlOns. 

One Hindu Nirmal DaBS kidnapped. He _ 
returned on the 29th April, 1937. 

Two Hindnt! Duni Chand afinlr Tala Ram, son of 
Note Ram and Tara Chand, son of Karam 
Chand, were kidnapped. They were reo 
conred on the 31st May, 1937. 

Two drivers, Harnam Singh, Sikh, and Topaa 
Ram, Hindu, wero kidnapped on tho 26th 
April 1937. They wore reloased on the 11th 
Juno, 1937. 

One Hindu Gobi Chand and Hamam Singh 
wtlre kidnapped. Both were handed over 
to the Political Agent at Sararogha on 
the 24th May, 1937. 

Four Hindu girls daughters of Mussammat 
Puni Bhai. Names (I) MUBSammat Lekar 
Bai, (2) MU8sammat BonBBr Bai, (3) Mus. 
Bammat Makhan Bai,(4) MUBBBmmat 
Gupal Bai were kidnapped. MUB8&mmat 
Bensari Bai returned on the 24th May, 
1937, and remaining three girls on the 20th 
Juoe, 1937. 
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hem 
No. 

Date and place of kidnappiog. NaDle and other particuJan. 

13 Imh May 1937. Bragi 
Bannu District. 

villago, Eight Muslim boys namod. (I) Abdul Karim, 
son of Ghulam Haider, (2) Said Khan, son 
of Lal Khan, (3) Bogu Khan, son of Sher 
Jangi, (4) Almer Gul, son of Sher Gul, (5) 
Sardar Khan, son of Akbar Ali, (6) Gnl 
WaH, son of Sarm&st, (7) Said Khan, BOD of 
Gul Khan and (8) Ismail Khan, Bon of Khan 
Muhammad, were kidnappod. All mtum. 
ed by 15th June, 1937. 

14 3rdJuly, 1937. Village Pa.u&n&i, One Hindu boy namod. Devi Dayal W&B kid. 
Bannu District. napped. He is still in captive. 

" 16 13th/14th July, 1937. DarrakaSulai. Remaldaas, Hindu, was kidnapped. He is .till 
man Khel, 4 miles N. W. of Polioe in captivity. 
Station Tajori, Banna Dinrillt. 

18 lit/2nd Auguat. 1937. ViDapPai, One Hindu woman wife of Chabil D&B8 and 
Tank Sub.Dimon. daughter of Tehl Ram W&B kidnapped. 

She is still in captivity. 

17 IOthAuguBt, 1937. N..r HaTed, One Muslim girl and one Muslim boy nam. 
Bannu Distriot. not known were kidnapped. They were 

retumed on the 18th August, 1937. 

18 13th/14th Augult, 1937. Umar 
Khel, Tank Sub. Division. 

19 11th August, 1937 

20 16th August, 1937. Sheikh Utar, 
Dera Iamail Khan District. 

Two Hindus ABa Ram and Kotu Ram and 0D8 
Hindu girl MU88&mmat Janni were kid. 
napped. They are Btill in captivity. 

One Adam Khan of Umar Khel a tracker 'If&l 
kidnapped. He is still in captivity. 

Two girls, two boys and one man, all Hindus, 
were kidnapped. They are still in capti. 
vity. Names not known. 

Information promised in reply to starred question No. 355 asked by Mr. 
Mollan Lal Saksena on the 7th September, 193'1, 

UNEMPLOYMENT PROBLEM. 

B'lItemtlnt indioating t1wl progrell made Wit11 the ezaminatioft of the Saprv Committee', 
Report. 

lNote.-" Paragraph" denote. II paragraph of the Committee's Report.] 

Conolusions and R~  ort!ie 
Committee. 

8tatUM. of UftCmplogfrw.fIt.-PanlgrapA 18. 

ft should not be beyond the oompeten08" or 
imi..-rsitillll," educational institution., Gov· 
ernment department. and local bodifla to 
keep regular statistics or unemployment. 

Results or examination. 

The question of compila.tion or sta.tistics or 
the educationed unemployed by universities 
a.nd other edurational institutions haa been 
conaidered. ACter conaultation with the 



Conclusions .and Recommegdations of th, 
Commit..' , 

113TH REP. 1937, 

JW.tnlte of exam.inatiog. 

Central Advisory Board of Education the 
Government of India addJ'6R88tld I.ocal 
Governments and Administrations on the 
subject. The ( l ~ l conclusion was' that 
the obvious difficulties in the way of collecting 
reliable atati8tiCB of unemployment could 
DO& be minimiaed IIlId that statistics of 

l . ~ more eaai1y securable. They 
recolDlDeDded that colleges and 'IIJIiversities 
pould attempt ... far as poasible. to keep in 
toaeh ·witA their .tudents after they had left 
the institutions. The GoWll'DlllelJt of India 
aooordingly suggested that provincial Gov· 
ernments should requcst universities and 
coUegea to maintain reeoro. of past 1If;udenta, 
which would be co·ordinated by the revived 
Bureau of Education. 

The Government of India aIao e_ined the 
question with special reference to middle-
c1aea employment in industries, and after 
consulting the Director General of Com-
mercial Intelligence and Statistics and the 
Standing Adviaory Committee attached 
totbe Depart.ment of Industries and Labour 
oi rculariaed Provincial Govemllltlllts on the 
subject. The Government of India folt that 
in the absence of a Bchemo of unemployment 
insurance or Bome other substantial induoe-
ment to the unemployed to register, reliable 
statistics of unemployment could not be 
oolleoted. except by universities and college. 
maintaining personal contact with their 
alumni. The collection of statistics of middle 
c1aea employment, besides being a practical 
prcpoeitioo, would be of value to NYMJ 
misdirection of educational activities and 
the potentialities for absorption offered 
by . ~ and eommert'e, and to meet 
the demand for a statistical material to 
guide policy. They thua invited Provincial 
Governments to advise whether (1) the 
eoUectioo of 8uch statistics was desirable. 
(2) Central legislation pould be intrcduoed 
for the purJlOlle, (3) Provincial Governments 
would be prepared to co-operate in colleotiag 
and tabulating statiatics. and (4) if their 
propoaa.l reoaived general support, Proviaoial 
Governments would he prepared to plaoe 
a re.oiution before their 1.etri'!latlU'e to mee' 
t.he requirements of lIIIOtioD 103 of tile, Gov-
eJ'lllllent of IDdia M. 
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----------------------------------------------------._-----
ConoluaioD8 aDd Recommendations of the 

Committee. 

0IurrBa III.-T1N Pro!e .. ioM--CifJilll",._ 
ering-PtJrtl{lf'GpA 73. 

Results of eXaGlination. 

With a view to reducing UDemployment aDlOngst Thil il not a matter concerning the Central 
Civil Engineers- Government directly, but certain aspects of 

it are being examined. 
(I) the policy adopted in the U. P. in 

ooimeetion with Buildings and Roads 
in ,1922 should be l'I!conaidared and 
revised to II8CUfIl adequate IlUperviaiGn 
of all Government buildings and roads ; 

(2) trtrirtgent rures and regulations should' 
be laid down to mAke it compulsory for 
. Municipal and District Boards to ~  
qualified engineprR and overseeri to 
maintain the roads and bu\ldin';8 onder 
their control in efficient condition; 

(3) in order to .ecure reliability and 
efficiency of execution of contract 
work it 8hould be ruleel that A and B 
ola. eontractors maet. ha.va qualified 
engineers •• em p.\oy_ or partners 
.nd .n C 01.88 contractors ehould 
similarly have overRers aapartDera 
or employeee: 

(4) to secure compliance with these recom-
mendations. the existing lawnnd rUlea 
may be amended, if necC88&ry. 

JJ.cAGIIicalGnd EI".r,wical E"" __ ng.-Puro. 
grtIfIM 76 and 81 (3) Gnd 82. 

(e) Arrangements ahollld be made for more Under consideration. 
praotical training for mechanical and 
electrical engineera (trained in Roorkee, 
Benarea or abroad): for instanOll, while 
placing Government orders with firms it 
may be stipulated that. subject to other 
terms and priCCl8 being the same, preference 
wiJ,I bo givcn to firms that will afford facili-
tiea for practical tra.iuing of J ndian engineers 
recommended by Government. 

(b) A well·thought-out system for imparting 
moh practical trs.ining to civil, mechanical 
and electrical engineers should be provided 
after consultation with and with thc co· 
operation of Dppartmenta of Government, 
factories and big industries, 80 tha.t they be 
fit for immediate employment by the Gov-
'ernment and industrial concerns. 
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Concluaions and Recomml'ndationa ofthe 
Committee. 

Mining aM M dallu'Vy.--PIIJ'tIV'IIPA 81. 

There is scope both in British India and Indian 
States for the employment of men trained 
in Mining and Metallurgy. 

CMmi81Il.-Parogt'IIJlA 92. 

While graduatea in Chemistry 8Ucceed more 
than others in getting employment they are 
not alwaYII fairly treated by their employers. 
The remedy for these trained aeientific 
employees is to organize themaelvea to 
eDable them to deal effectively with unaatia· 
factory and unaympathetic employers. 

Badaelorll oJ Com_u-Par/Jff'llJlM 10.'; 
aM 106. 

The utility of B. Comll. ia considerably discoun· 
ted partly because of a certain prejudice 
among Indian buainenmen and partly be. 
cause their education is almost wholly thco· 
retical and does not fit in the standard reo 
quired hy commercial houscs or businesa 
offices. 

All universities which provide for instruc. 
tion in the B. Com. COlll'8O shollid make ar· 
rangemonts for some practical training 
being given to their students in consul· 
tation with the posaible employers of Bllch 
men. 

Medicine-Paragraph 124. 

(1) There is a considerable amount of llnem· 
ployment provailing in the medical profes. 
aion in theso provinoos due to the tendency 
of the medical practitioners to congregate 
in big towns and cities where the remune· 
ration is higher than in the rural arcaa, 
though precise figures are not available. 

• 
(2) The system of medical relief in hospitaia 

maintained by Government or district 
boards or municipal boards require. reo 
organization and the strengthening of the 
Btatl employed. 

Reeults ofe;a:amina.tioD. 

The pa_ge of evidence quoted at pap 31 
of the Report to the ell'ect that 90 per cent. 
of those trained at Dhanbad do not find 
employment is incorrect. This profeaaiau. 
appears to be one of the most satisfactory, 
and figurlls sl1ppIied by the Chief Inspector 
of Mines suggest ~  a alight increase in 
the enrolments of Iadian School of Mia_ 
which are DOW mllcla &mailer than in ita 
initial yearll-might be ~ll  aa conditiolla 
in the coal iDduatry improve. 

The recommendation is for. tmdo ~ 
and doee not concern the Government of 
India: But it would tend to d.i.min.iah rath. 
than incre..se the D\UIlber' of chemi.. ill 
employment. 

Indiaa buaineMmen 1I11U&11y J'8I8n'e post. 
for 1Ih088 who' 1I&ve family or other COD,. 

neotiona with them and generally speaking 
the career i, not an open one. The Sapru 
Committee artl undoubtedly right in believ· 
ing that tho dllgroo of B. Com. is not a pallo 
port to lll ~ Commercial houses uaed 
to attach importance to the old Government 
Diploma in Accountancy of Bombay. In 
some Provinces there is a lower qualification, 
viz., the Commercial Diploma which is 
known as the Imtermeciiate of Commerce ill 
the U nite:i ProvincOl. Bllsineea men in 
that Province frequllntly Imep their BOna in 
Intl'lrmodiate Colleges until thoy have paned 
this examination bofore admitting th"m to 
the familybuainoB88. The question is buing 
COIllIidercd further with rofercnco to the 
recommendation under Accountancy. 

VarioUl Buggestions have been made by tho 
Ooveml116nt of India to Local Goveruments 
within whOM competence all legislative and 
Ilxecutive action lies. Thero is adequate 
employment for all medical practitionera, 
but it is insufficiently romwlOrativll ~ 
attractive in tho rural &rOas. The V.tom 
of Bubaidizing practitionlll'll in rural al'O&l 

. was aucceasful in Madras, and tho nature of 
thoir system, togethor with tho rulllB they 
had frQmed to regulate' tho omplo)'DWIlt of 
honorary medical officors in publiQ hospitals. 
were broupt to tho notice of LoQIIJ ~. 
menta.' . 



18&1 

.~ ~
ConoluaioDi and Reoommendations of the 

.. COmmittee. . 

(3) It i. neoe_ry that medical men .hould be 
p81'11uaded to IIfIttlfl down in rural areal in 
larger numbers and for this purpOllfl it i. 
neOfl88&ry to lubeidize them on a more 
generous Bea.le than has hitherto hoen done. 

(4) InvflBtigation should be made into the 
efficiency of the indigenous drugs aooording 
to modem methods and after the recogni· 
tion of luoh medicinOll by the medical pro-

. felll.ion nd their standardization, industriea 
for the manufa"ture of Buoh and other druga 
should be startAd and, if ncOO8II&ry, subsi· 
dized at the init·ial stages. If this is done, 
it should lirovide employment for a suffic. 
oiently large numoor of qualified medical 
men. 

(6) There is room for th" compla.int that tht' 
Bystem under which a single man is ap· 
pointed to treat vatients for all sorts of 
dise&l!B8 cannot be tl'll8.ted BII a very modern 
or an up-to-date system. The attachlllent 
of private practitioners to h08pitals, main· 
tained by Government, or local boards. 
should be ellcouraged HO ILII to givA the 
private practitioners Ii chanCf.' of becom-
ing more efficient. 

Public Health and Local l'irll-0r)'t'ernmelll· -
Paragraph& /,14 and 207 (,5) (e). 

(I) 'l'hiM Department enn provide BOUpt' for the 
employment of R fairly large nllmber of 
educated men. 

(2) Posts of assistant superintendents of vacci· 
nation whil'h havA hitherto boen given to 
men who are not even Matriculates should 
in future be given to men who POIl8t'oIIR Bome 
medical or Hdontific knowledge. 

(3) The number of medical offioors employed in 
munidpoJitieJ! ~ of an inreaFe and 
such l ~ as have no medical 
officers of ht'alth of their own should be 
&8ked to employ qualified men, 

i') New schemes of sanitary improvement 
both in the towns and the villages should be 
taken in hand and qualified medical men 
pOll8lllllling 90me diploma or ~ in sanita· 
tion .bould 00 employed by district hoard!l. 

(/I) More adequate provision .honld he made 
for medical inspection and treatment of 
Icbooigoing children in the Province and for 
that purpose the strength of the medical 
staff should be incre&Aed. 

L324LAD 

Result8 Cduamillation. 

The Government of India agree with the 
observations of the Committee and parti-
cularly with their observations in para-
graph 207 (5) (tl. They have (,.(Jnsulted 
the Central Adviflory Board of Health and 
prop<ll!8 to address provincial Government. 
suggesting an extension of the public health 
organization in rural areas. and recom-
mending to them the system prevailing in 
Madras, where the cadre of" He...w. 
Officers iB provincial, a percentage oC their 
pay, etc., being recovered from the Muni-
cipal (but not the District) Boards to 
which they &ore attached. The security of 
tenure thus offered to medical men would 
be an attraction which. especially in rural 
areas, would meet the peouliar circums· 
tances of unemployment in this profession, 
while provinciahzation of recruitment wOlll11 
ensure the appointment of thOllfl wpo had 
trained them8eIVIIII beat for a medical 
vocation. 

D 
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Conclueiona and Reoommendationa of the 
Committee. 

(3) If the dmrict boards have not got sufficient 
funda to employ qualified medioal officen 
they should be helped .. far .. poaaible by 
Government with financial aaaiatance, un-
.. by a re-arrangement of their budget or 
by fresh taxation aepciaUy for this purpose 
it is JIOIIBible for the district boards to 
lind the neceuary funda. 

Pfll'flgf'Gpia 207 (5) (e). There must be a looal 
",If-government aervioe -ted. and ap-
pointmeJltB, which are at the present mo-
ment made by municipal and district boards 
IIIld in regard to which it i. notorious that 
there is very unhealthy canvaasing, should 
in future be filled up out of a waiting 1m 
of candidates maintained by the Ministry of 
Local Self-Government. When a board, 
municipal or district, desires to fill up a 
certain appointment, it must apply to the 
Minilltry concerned and the Ministry con-
oemed may, in the C&II8 of each appointment, 
auggeat three names out of which the board 
may aelect &Oy. Rulee and regulations 
with regard to IlUch service, their emolu. 
ments, secnrity of tenure, promotions, etc., 
should be framed. &Od in the event of dis-
miaaal, a member of Buch aervice should 
have a right of appeal to the Ministry of 
BeH'-Govemment or the Public Service Com-
~ . 

~ IIM  oj Mediei'lle-{J) PIlaf"mIJC'Y 
Paragrapia 145. 

(1) The system which hall been in vOllue for the 
training of compoundera ill wholly inade-
quate; 

(2) Proviuon Bhould be made for the training 
of men in Pharmacy and the neceuary 
qualificationll should be prescribed by rulea 
and regulatiollll for thoae who may !lOOk 
IlUch edu('.ation, and that after an exami-
nation held by a dnly constituted authority 
the IlUcceasful candidatea should be granted 
a diploma; 

(3) In future Government should employ 
exclusively in their hospital8 and diBpensa-
ries Reh qualified men af. Pharmacists ; 

(4) Suitable 1~ 1  should be paaaed 
organiaing this profeauon, providing for 
education, examination, and the grant of 
diploma, and pe";&lising the ~ l  
by private agenC188 of unqualified men. 

The first recommendation conoerna the U. P. 
only. The remaining were eu.mined in oon-
nection with the queation of implementing 
the rooommendatiollll of the DI"1I8B Enquiry 
Committee, and Provincial Governments 
were invited to report what stepa they 
propoaed to take aB regards the manufacture 
and sale of druga, and the education and 
control of pharmacilts. As a resalt of fur-
ther Dxamination of the queetion the Dime-
tor General, Indian Medical Service, ha" 
furnished a Bill which iB under examin&tioJl 
before it i, circulated to Provincial Govern-
menta for cOllllideration. Ita main object iJo 
to Bet up Pharmaceutical Societies in Pro-
vinces for the control of the prote.ion. 
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OonolUBions and Recommendations of the 
Committee. 

A School of Dentistry should be establiehed 
at Killl Georgea' Medical Collt.ge, Luclmow, 
and suitable legialation medelled on the 
English Act of 1921 should be pa8lled pro-
hibiting in future the practice of dentistry 
by perIOna other than those on the Den-
tists' register kept by the Dental Board 
of the provinces to be created by that 
Act. 

L .~ 1 l 1 1. 

(1) (I) The subject of legal education at the 
univeraities must receive greater attention 
than it has hitherto done, provision being 
made for adequate instmction in subjecte 
which have hitherto not reoeived due at-
tention; 

Itt) a Council of Legal Education should be 
created consisting of repreeentativea of (0) 
the teachlll'll of Law and Civics. (6) lOme 
Judgea, and (e) some eminent . lawyers 
wbose function must be to promote higher 
legal education; 

U!) Tht' 00IlI"8EI of study for a Law degree 
should not be of 1_ than three yean; 

(3) There must be a liaison established 
between the Faculty of Law and the Bar 
Council and the work of teaching should be 
divided betwoon the two; 

{4) A large number of teachers, more adequate-
ly paid than they are at preeent, .ou1d be 
employed for legal education; 

II) Concerted action must be taken by all the 
univenities ; 

(6) If the lengthening of the 00Ilr8Il of study 
should affect the candidates for judicial 
service adversely in respect of the age 
qualification. the mlea should accordingly 
be changed. 

OllNr Pro/unorw-(a) Accountancy-Pam. 
grap1t180. 

Legial&tion under the new oonatitutioD w_1d 
have to be provincial. 

.. 
The recommendationa, if adopted, wouJd 

have the elf8Ct rather of improving thl' 
quality of lepl practitioners than of re-
ducing the volume of unemploymBDt. in thl' 
profeaalon. Paragraph. Ull to 1M of the 
Report contemplate a separation of the 
profeaaiou into two distinct cla_ of 
Advocates and Soliciton. It il doubful 
however whether the prof_on of drafting 
and conveyancing would ever be sufficiently 
remunerative, and the aaving in litipti<>II, 
due to the efficiency of the latter ela •. 
would do Jlothing to reduce unemployment 
among advocates. The Government of 
India do not propose to take any action. 

With the growth of industric8 and banking Under oonaideration. 
institutions there should be demand for 
trained and qualliied accountants. Inter-
mediate Collegea and univ81'llities can 
easily with some extra ooet. for wlUab no 
doubt they should be helped, make special 
provision for education in thOle subjects 
which are usuaUy taught to aoooun-
tants. 

L324LAD 
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ConoluaioDi and Recommelidaticma of the 
Committee. 

(6) ArcAi,UlUre-paragrap1l181. 

Rcsultl of esemination. 

While it is no doubt true that the ordiDary Under oonsideration. 
engineer or ovel'lJe(lr and very frequently 
the miBtri ia suppoaed to do the work of an 
arohitect, no attempt has hitherto been 
made to provide separate and special edu. 
cation in Architeoture except a short 
oourse at Roorkee College. For the pre· 
aent a small beginning may be made in thia 
direction. There being no sy.tom of pupi. 
!agll and there being no pouibility of entry 
.bito oiJice as junior &88istants, the only 
ool1l'ir8 left for developing this profell!lion 
is by the eatabliahment of a School of 
~  at aome oonvellient centre. 

Co) lfUtln,_ParagrapA 182. 

In England, the qualifying examination for 
Fellowahip and Aaaociateehip of the Char. 
tered InsuranCf'> In.titute oonsiat of Ca) 
a preliminary examination. (to) an Aaao. 
ciateehip examination in two p&rtll and (e) 
& Fellowship examination in two sections. 
There is no re&8on why auch training 
mould not be given in ~  of the schools of 
intermediate ool1egea to those who may 
desire ,0 join in8urance comapnies. 

(eI) Burdarial work-Paragrap1l184. 

Provision should be made for training Secre· 
taries by universities or intermediate 
oollegea provided they. at the end of train. 
ing. grant diplomas to men who 8ucceed 
at such examinations as may be held from 
time to time. 

(e) Libraria1l8hip--Para.yra111l8183 and 
J!J.J(J). 

Universities should arrange for a ('ourae of 
inatruct.ion in ........ Librarianllhip and 
should institute diplorn/l.R in this subject. 

Special oommerci&l institutes such &8. the 
Calcutta College of Insurance, Davar's 
College of Commerce, Bombay. and the 
InaurUloo Society of Lahore, exist for 
the purpose of coaching candidates for the 
London Chartered Insurance Institute 
which holds examinations in India. No 
action by the Central Government IMID8 to 
be neoeaaary. 

The Government of India brought this recom· 
mendationto the notice of 'all Local Gov. 
ernments and Adminiatrations and a.ked 
for their views wh.,ther facilitil'll for aecre· 
tarial training could appropriately be pro· 
vided at the univeraity stage. They aIao 
Buggestcd that so far as the reoommenda. 
tion related to seoondary education, it 
I!Ihould be taken up in connection with the 
proposals for the reconstruotion of second· 
ary education initiated by the Central Ad. 
vlaory Board of Education. The replies of 
Local Governments and Administration. 
are not yet oomplete. 

The Government of India informed Local 
Governmentl!l that a conrae of instruction in 
J.ibrarianBhip was held every alternate 
yelR' at the Imperial Library. Calcutta. 
The Madraa and the Punjab Univeraitiel 
a.lao hold training cl_. The faoiJiti('l 
already available probably exhault the 
demand for trained librarians. 



S'U.TEMENTS LAID ON TIIB'T.A.BLJL 

Oon(l\usionll and Recommendation" oith,. 
Oommittoo. . 

(/) V eleri1UJf'Y ,J ~ . l .  U//j 'JlIll 
196 (6). 

The vaterinary Hervice should be re.organised 
and the reoommendations of the Royal 
Commission on Agriculture in regard to 
veterinary training and service 8hould hf' 
,nven eflNlt to nt, an I'l!uly date. 

(,) Jovr'll4lia",.-PflrlllJro1!h' 189 and 190 (3). 

t1niversitiea 8hould arrange for a ooune of 
in.truotion in joumalilIll and should insti. 
tute diplomlUl in thi" IlUbjN't. 

~  _ •• -Ptll'agf'tJp/t.I 206 (6) (6) 
aM (c). 

lhoept in regard to thoee appointment. for 
which university eduo ... tion is neoeesary 
or useful, Government must preacribe their 
own standards for subordinate servioes, 
H.nd recruit new men either through oom· 
petitive examination or by selection accord· 
ing to thp needs of each deJlllrtment .. 

III regard to the subordinatt· service which 
. attract by far the largest number of our 
JOUDgmen, the &ie-limit for entranoe ehould 
be reduced. 

(i)n iI extt-mely doubtful whether the ache. 
mel of· oolonlzatton, which havtl· been tAllen 

.  . in "hand, wiD make any appeal to that III!C. 
tion of·the ecluca.ted ~, whieh hail no 
~  with' hi.rtdi· ttao., it i8 likely 

" ·th& .... ut!liachemllll may lie helpM'ln l'I!IIlOV· 
~ .Il ~ I  in the illI.Ie Gf :t1lGse 

.~ .. ~ tim; edlioaW"lIJ_;who belOiir'to 

. ",,.. agrieultllW'lit _iIIunlty M 'WM 'hAW 
,~, ~ viUa.ge life.' ... .. 

. , ": . •• I ~ ,. • 

Sinoe the Royal Commission 01\ Agrieulture 
I'I'lpOrted the ~ l JIOIIition hu 
ehanged and their recommendation III are 
mainly for Provinoes to consider. 80 far 
as the Central Government is oonoemed the 
Imperinl Veterinary Reearch Institute ill 
in prooC81 of being strengthened and the 
qUeition of eltabllshinjl a Central Vet.eriDary 
C'AJ11ege is under considera.tion. 

/II 

The ooucluaion reached was that the propo ... .1 
would do nothing to relieve uuemployaent. 
The Central Govenunent have, however, 
takeD a.otion UDder the Government Ser. 
vant.' Conduct Rules to regulate within 
~  limit. contributions to jQurn.-

by Govornment servants uuder their 
adminilltrative oontrol, which compete with 
the contributions of profe&liona! journa,lista. 

Thill pro]lOll&l hu been oonlidered by two 
inter.departml'lJ!tal (',Qnferencel. Acti'nl 
stepa are being taken to lower the maximum 
age of recruitment to aD subordinate post., 
and to clallify them in two categories, 
a.ooordin(l: &s a Univel'llity education i. or Is 
not required. The question of modi· 
fying the prootice of demanding educational 
qualification is under separate examination 
in oousultation with the Federal Pub1ie 
Service ColllJ1liuion and thp Education" 
('-olllJ1lialioner. 

The conclusions a.re, in part of It. negative 
character and the recommendations are in 
the maiD 1\ matter for provincial govern. 
ment.. But the question of common 
etandards for dairy produoe wu examined 
by a Dairy Export in the oold weathor,. and 
hill report, which haa reoently been reOI'llved, 
ill still under oonsideration . 



ConolMloaa IIIlCI ft.eoommeMatiODI of the 
Committee. 

(I) It is very doubtful &I to whether sub. 
lidiary industries, such 1108 fruit.growing, 
diary.fanning, market.gardening, f10ri cul· 
ture, IIerioulture, poultry fannine, canning, 
pieoieultv.re 8pinuing and weaving, carpet 
making, olay modelling, rope.makillg, 
pottery, cattle breading, will attract a large 
Damber of our educated men unleea they 
are adequa"'ly trained and finanoed or 
IDbaidi&ed for lUoh industries, though we 
tAink that _1 of these industrieaoan be 
and should be developed with advantage 
to the country. 

(I) The development of diary. fanning is a 
poeaible avenue of progreea, provided the 
law relating to the adulteration of food· 
lQpp1iee isltiftened, and an adequate know· 
ledge of the IUbject and fundi are avail· 
able and the public are prepared to pay 
for unadulterated milk and milk products. 

(" There is HOOpe for the employment of 
educated men &8 fann managers and 1101 
eatate managera, provided proper training 
is given to youngmen, and arrangements 
are made, for giving them opportunitiel 
to aoquire practical knowledge of these 
IUbjeote. In this matter, it is nece8l8ry 
that the point of view of the big zemindara 
ahould alao undergo a ohange. 

(6) TIle po8libilit} of educated youngmell 
being employed on private fannl aa mana. 
lera would expand were lIfrloulture to 
mtum to the more pr'OIpeIOUII conditiOQl of 
.. few yean &10. 

1~. ~II . 

(1) '!'bat a detailtid incluatrial and eoonomic 
Rrvey of the provincea Ibould be made 
with a view to find out 11 hat inctaItriea can 
be developed. 

• " • p_ ...... -- • , 

[13TH 8JIIP. 19Sf. 

RemIt. oC uamination. 

The queatiou of illdu_tria) lUrvey_ __ diI· 
culled at the 8th IndUltriea Conference at 
whi"hitwaa generally agreed that (I) a aur· 
T8J of indultriel waa deairab1e, (2) it ahoalcI 
be undertaken by the Provincea and 00-
ordinated by a oentral agency, and Ill) the 
queation of coet should be the IUbjeot vi. 
ClOrNBpOlldelloe with provinoial GoftJlD· 
_te. N~ aotioo 011 these ftIOGJIl-
mendatioo. is lIeing taken .eparately in COD· 
aultatioa with the Chief Coatroller of Bt.oreI, 
&diaD Bto_ Department aod the Direotor, 
IndaNial Reaearoh Bunau. No ........ 
M*iaD OIl tile I'lllClllllmeadatian ., tile Cum· 
IIli&&ee ...... t.1aerefore to be ~. 
~ -*_ bae '-~ ..,.'tIuIlDdu-
trial ~l  CouneJl a' hi ~ ...... 
held lID the 6th IIId 8th July, I1tl'7 • 



8TATEIIBNT8 LAID ON THE T..A.BLE. 

ConoluuoDl auIJ .BeooIumOllciations of tbe 
Committee. 

(I j That induatrial research workshops ehonld 
be eeta.bliahed at dilferent univeraity oen. 
t"'" or at important indu8tria1 centrM. 

(II That oheap electricity should be supplied 
for the development of big induetriee and 
also for such oottage industries as can 
be run more effectively and cheaply by the 
\188 of power. 

('I That a Apeaialofficershonld be deputed to 
study tho working of the Mcheme in Bengal 
for helping educatoci young men in starting 
small industries; that subject to adaptations 
to local needs and oonditions, a similar Bcheme 
should be preparod and introdnood in other 
provinool and that young men adopting lIlloh 
careers should be 8ubsidisod by Govemment 
and helped by expert advice. 

(~ That Govemment should take steps to 001-
lect authoritative information in regard to 
the running of small induatries in .Japan and 
in European countries. 

Reimlte of examillation. 

The Govemment of India have already under-
taken the work of co-ordination and advice 
reIa.ting to industrial re&8Mroh by the ... .,-
liabment of the Industrial Reaea.roh Counoil. 
TIley are alao a.oilively oontributing to IIUCIh 
research by m&intaining the Induatrial Re-
search Bureau. As regards reRearchee ear-
ried out in provincial institutions, the view 
of the Govemment of India is that lIlleh 
researches should ordinarily be finanoed by 
the Provincial C'.ovemments concerned. 
It seems that nothing further can be done on 
this reoommendation. 

Provincial Govemments have already realiRed 
the value of cheap electricity to industrial 
development and the Govemments of 
Mysore, Madraa, the United Provin_ 
and the Punjab have carried out hycbo-
electric projects which bave boon of great 
benefit to induatria.l corummeJ'll. 

This item is being taken up both in Bengalaud 
the United Provinces. The item ha.a '-' 
included in the agenda for the next Iu-
dustries Conference to be held at 4bonI 
on the 16th and 16th December 1937, and 
the Govemment of Bengal, Unibld Pm· 
vinces and the Punjab have booB MIred 
to submit memoranda on the subject,. 

There is no bar to Provincial Govemmente &Dd 
Directol1l of Industrie8 in the Provin_ 
addreuing the Indian Trade CommiBaioaen 
abroad for 8uch information as they might 
find useful. The recommendation hu be.-
brought to the notice of the local Go_-
mente for such action a.a they may .... 
expedient. 

(t) That the Department of IndUBtries (in the 
United Province8o) should concentrate the 
greater part of its activities on the deve-
lopment of textile and leather industrie. 
in addition to sugar and oil industries and 
that if Oovemment are called upoll ." 
private oapitaliate to give them any Mlilt-
anoe in thiB matter it muat be on the 
diatinct undentanding that they would 
_ploy a oertain num her of qualified 
eduoated men for teahniclal work In their 
CIOIlCllllll8. 

This COU0ern8 tM United Proviu_ Go .... · 
ment. 
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Conoluaiona and Reoommegda.tJoqa of the 
. Committee. 

(T) TUUbe deoieion of the Govel'lllDllDt of 
IodU.lllfuaingto acoept the I'eOOmmenda· 
WOIIII of the Tariff Board for the protection 
of glaea iIldUitry Ihould be lllviaed. 

(8) That special attention should be paid to the 
marketing of the productB of cottage indue· 
trialiete, giving them expert advice and 
oarryiDg on experimental ~ work. 

Renltl ohumination. 

The recomlD6lldation of the T&ri1f Board w ... 
rejer-ted on the ground that, ... satisfac· 
tory lOurooa of Boda ash were not in 
existence in India, the industl'Y did not 
satisfy the first condition pl'8llcriOOd by the 
Indian Fiscal Commission for the grant of 
protection. As the position in regard to 
the indigenous supply of soda aah remainB 
the aamll aa before, a modification of 
Govemment's previous decision in the 
matter is not po8sible for the pre88Dt. 
The Govemment of India are, however, 
endeavouring to "'Bist the industry in 
other ways. Researches and inveatip. 
t.iona relating to this industry are beinc 
conducted by the Industrial Researoh 
Bureau. 

Provincial Govemments are receiving finan· 
cial assistance for such schemos in connec· 
tion with the handloom and the amall 
scale and cottagll woollen induatri6S. No 
further action HeIDI neceaaary. 

(9) (0) That ltepa should be taken to create Thia is allied to the recommendation of the 
lOJDe agency lOr briDging qualifil'd educated Committee coDtailled in paragraph 392 of 
men into toaoh with commercial 00_ of their Report where they have suggoBted 
for employD'.ent. that ep&l'ate • App,ointment Boards ' for 

(9) (6) That stepa ahould be taken to fOllter 
'and enoourage the· erganieation of Co. 
operative atores wherever potIIIible, ,em· 
ploying educated men who have received 
proper training in Raleam&D8hip, eto. 

t.he graduatea of the Universities and for 
the products of tb,e Secondary Ichoola, 
etc., should be set up. The {',antral Ad· 
visory Board for Education haa already 
addreased. Provincial GovenlmentR on the 
deHirability of couetituting Employment 
Boarda and on the need for colleges to keep 
in touch with their studenta. Action haa 
already been taken by !l6veral provin_ 
and Universitiea (e.g .• Punjab, Bengal and 
United Provincea). 

The recommendat.ion concerns Provincial 
Qovemmenta. The que8tion of inoludil!a 
• this item in the Blenda of the next Con· 
feraloe of Registrara' of Cq.oper.tive 
Sooieti6S is being, considered. 

(10) That the minor industriea and many of Tlrl. iii' a: matw fmo th. -United Provmce. 
the rottage industriea in the United Pro. ~ .  .1 , "":.' ,I. ', •• : •• ~, 

vinoea should be provided with a better" "':, -'. :', '; ';. , .. .', 
form of organiaation than that provided ,::" • " ... '.Ut;· .;" " " ! ,. ':. 

~ l IA l , tod C l~ ~~ ~~ ~. l . ., "," "" ••. ;: :, .",,: .-: ,:,' : ","::. 4 V"f,:m 
q au "" .... ,k ~. l.  :~.~ J:~. : . ...,I,h.;·.tL_"". "':t: ~ _\.'i'U l ~. ,, . 

iug faoilities, ete. ,~..,I . :,, 



STATEMENTS LAID ON ~ JPLJ. lCi9fj 

Concluaions &lid Recommendations of thf" 
Committee. 

til:) That a Committee should be appointed 
to examine the question of incidence of rail. 
way freight chargee on the ioduatriee of the 
country with a view to the encouragement 
and development of industries and the 
internal trade of the country and that 80 
permanent tribunal should De appointed 
. to fix railway freight throughout India. 

(It) That the Industries Vep&rtment .• honld 
poSBe88 a larger nnmber of ~  to give 
technical advice on such industries major 
or I'ottage, that might be developed and 
that the Department should have 80 well· 
organised Intelligence and Publioity 
BrAnch. 

7'dnical, '"duBtrial and _,ional educal'-
Paragrapll 318 (7). 

The importance and net'888ity of developing 
apprenticeship in induatriee and craf'ta 
ahonld be emphuized. Thill will only re-

, revive a very old tradition in Indian indus-
tries &lid cra.fta. 

Mlhcation.-Prima'1l edulJIlttrm-Paf'agf'Gfllu 
332 (2), (3) and (4). 

·ui) Primary education ehould be brought 
more into line with rural needs and agri-
cultural conditions to enable boys reading 
at primary schools to become more effi-
cient memhers of the agricultural commu-
nity. 

(I) The age-limit for the purpose of primIUY 
eduC8tion should be raised to ]2 or 13. 
and eVf\ry child should remain at school 
for at le&l!t six years. 

(') Tho oompulsory primary education should 
be extended all over tbe provinee. In 
thill connection it is worth while ("(lDsider-
ing how far the agency of broadcasting 
can be called in aid. 

Results of examination. . 

The Railways have always been prepa.red to 
consider any data put forward by trade 
interellts with a view to co.operate in the 
agricultural and industrial development of 
the oountry. The general question of 
revising tarift"e under consideration though 
it will take some time yet to reach a flnal 
deci8ion. The Government to India _ 
no sufficient ground for the appointment 
of a Committee. 

There is a provision in the Government .. of 
India Act. 1935. for the appointIQent of a 
Railway Ratllll Committee to give advice 
to the ~ l Railway Authority in conneo-
tion with any dispute betWl'OD the publio 
and the Authority regarding rates or t;raffio 
facilities (Section ]9] of the Act). 

This. has the Provincial Industries Depan-
ment in view. 

Tbe question of the developmpnt of achemee 
of apprenticeship will be di8cWlled at the 
ninth Industries Conference to be held at; 
Lahore on the 14th and 15th Deoember 
1937. 

The Government of India obtained the viewa 
·of the Local GoveramentB· on the recom· 
mendations of the Committee ,in regard to 

.. primary education· and placed them before 
the ('.-ent.ral Advisory BoILrd of Eduoation 
at its lut annual meeting. It W88 agreed 
. that the problem of primary education wu 
mainly onc of finanee and that un1_ iIIIore 
DlOPeY was available little could be dene. 
, .. I'M -Berm! reoomQ1ended &Ilat tIM! ·lIl4tter 
.'_0IIld be:·lII'fcn:red.to the Vern&C1l1ar Edu-

. ,., :l ~.1 of.. ..a..,. Board ... · ... ith 
oortain definite Buggestion ••.. ' ;.,Thill··wlll 
lIP done shortly. 

:~ : .: ~. ~ . . ~ J l :.y··· .. ~ : :~  ., .. ~ ., .. ~.: •. ,", 
",-..... ' ~l ...... t· .~ .. I .'. 

"J'.' ,::" •• ~ -l.;:r 0:'-")1 ... ~ ...... ," ~.J.  .. ." ,-. I ~ .": ,: 
____________________________ '.: .• ~ ·r,· .-.• : .• ~ . _. 
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------------------------------_ ... -.-._-----

Conclusionl and R ~ of thl'! 
Committee. 

8ttJcmdary edvr41icm.-ParagrapA 336. 

(I) The High School examination should havo 
two kinds of certificatee-one certifying 
completion of the COUI'8e of secondary 
education and qualifying for admiaaion 
to industrial, etc., schools and the othflr 
qualifying for admilBion to Arts and BcienOfl 
Intermediate oolleges. 

(2) The Intermediate COUI'8e, if the High 
School COUl'8e is curtailed by one year, 
should be extended to three years and 
should be of four parallel types: (1) 
Industrial, ,(2) Commercial, (3) Agricul. 
tural and (4) Arts and ScienOfl. 

(3) Sebondary schools should provide much 
more divorsified courses of study, care being 
taken to give more practical than theoreti-
cal education. 

(4) The ind1lltrial eoUI'll8ll in aeoondary 
Bcbools should aim at giving technical 
training of general oharacter doaigned to de-
velop Ikill of hand and eye and cultivate 
practical aptitudes 80 &II to ~  
th8rein towards industrial life. 

(6) Proper agenciOll should be oreated for ad-
vising boys as to their careers. 

U"illerlrit" education-Paragraph 347(3), (4). 
(6), (8) and (9). 

fa) While no arbitrary limit to admiaaiona of 
students should be prescribed, there should 
be greater strictn_ exercised in the matter 
of admilBion. 

(4) With discouraging education in what are 
called humanities, greater streBs should be 
laid on soientific and vocational edu('.ation. 

(8) There .hould be lIOJIIe sy.tem of co-ordina-
'iOll between different universities 10 101 to 
II801U'8 the uniformity of lltandarda and pre. 
'ftIDt uahealthy competition. 

(I) An Advisory Committee Ihould be oonIIti-
wtfld to advillO in regard to the grants 
which ani made to the uni'98l'llitiee for 
~  work and on thil Committee not 
GIlly the umvel'llitiea but also ~ 
trade, iDdUltJ'y and agricultme Iboald be 
I~ l. 

(t) Govemments and Indian panmte .hould 
ellereillll greater dilOl'imiDation in _din, 
yowagmen to fOleip countries merely for 
academic eciueation. ' 

R8IIultll of e][&OIin"tion. 

The recommendations of the Sapnl C ll1 ~ 
in regard to lleoondary education "m fully 
covered in the r&8Olutions of tho Cent",1 
Advisory Board of Education paIIIt'Id at 
its first annual mEleting held in helltlmb .. r. 
1935. These have been brought to thto 
notice of .11 I.oceJ., Govllmments "nd Ad-
ministrations and the mpert on Vocational 
Education in India b1M'e81l18. A. Abbot and 
S. H. Wood-two educational flXperts. 
who wtlre brought out, from England last. 
winter to advise Local Govemments on the 
question of educational reconstruction .. 
the secondary stage-has been alao forward· 
ed to all Local Governments. Their view. 
on the recommendations in the report wiD 

be placed befom thl' r.entral Advisory Roaftl 
of Education Ilt it!< next annual meotillll· 

The Government of India. obtained the view rJl 
Loeal Governments on the recomlDlllda-
tionl of the Sapru Committee in regard lie 
university education, and placed them befonl 
the Central Advisory Board of Educatioll 
at itelalt aDDual meeting. The Board aftIIr 
having fuDy considered the matter resolved 
to obtain the opinion of the Inter-University 
Board before ~M dilCUl8ing the matter. 

;' , . ~  



THE· REPEALING BILL. 

The Honourable Sir Nripendra Siraar (Law lle.ber) : Sir, I move 
for leave to introduce a Bill to repeal certain enBctmentfi. 

1111 : 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
I 

" That leave be granted to introduce II. Bill to repeal ('.erta;JI enactmentl." 

'rhe motilln was adopted. 
The Honourable Sir Nripendra BirCIoJ' : Sir, I introduce the Bill. 

THE CRIMINAL LAW AMENDMENT BILL. 

Mr. R. F. Mudie (Government of India: Nominated Official) : ::;il', 
[ move for leave to introduce a Bill further to amend the Indian Penal 
Code and the Code of Criminal Procedure, 1898, for a certain purpose'. 

Mr. President ('I'hl' Hononrable Rtr Abdur Rahim) : The question 
iIJ . 

•• TIm! I(,ftve be grankd ill introdut:e a Bill further to aJIIE'ud ~ Indian Plllllll 
(",()(\e and the Cod!' of Criminal PrOt'edure, 189M, for It (·ertain )lnrpoHP.'· 

The motion WitS adopted. 
Mr. R. P. Mudie : Sir, I ~ the Bill. 

THE INDIAN MINES (AMENDMENT) BILL. 

The Honourable Sir Thom.. Stewart (Member for Industries and 
Labour) : Sir, I move: 

II That the Bill further to amend the Indian MincR Al't, 1923. for certam 
PUrp08CS, be referred to a Selt't't Comrnittl'C ('onsisting of Mr. Ram Narayan Singh, 
Prof. N. G. Ranga, Mr. Thirumala Ran, Hp.th Govind DaR, Mr. Muhammad Anwar-ul-
Asim, Mr. Muhammad Azhar Ali, Dr. Ziauddin Ahmad, Mr. AmartlDdra Nath Cbatto-
padhyaya, Mr. A. Aikman, Mr. S. N. Roy, Khan Babadur Elir Abdlll Hamid, Baa Bahadur 
K. C. Manavedan Raja, and the Mover, with instru(,tions to report on or befor" thr 
lind September, 1937, and tbat the number of Membe1'8 WhORl' presence aball be 
Deetlllllary to eODlltitute a meeting of the Committee shall be five." 

This Bill seeks to amend the Indian Mines Act, so as to provide still 
further for the safety of the lives of those who work underground in the 
Tndillfl coal mines .. I trust, theref()re, thM it will be regarded as a non" 

J ~ l l measure, the more 80 as two of the three prop09s1il that are 
herein made are proposals which have already rec('ived the approval of 
(hill J:fOWIC. The three proposals are independent of one an.,thl'r and r 
propose to deal with them separately. First of all. clause 2 has reference 
t(' a lIIeasurf. which was introduced in thifl HOUSe in the Delhi Session of 
1936. At that time the Governn:.en·t of India were TP.ry much perturhed at 
the stnte or affairs in the Jharia coal field where there h&l.l bel'n !ref(ueut 
coUnp.-e8 with consequent fires in the minel. My predecell90r. therefore. 
brought forward a proposal which was accepted by this House that in. 

~1.  10 prevent or at least, to mitigll'".,a the danger of l lI ~ . and 
qbuqQellt fire the mines inspectorate .should be .given power", firstly, to 

( ~~  
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contro] th(' extraction of coal from pillars in the coal mines and secondly, 
~  limit the dimensions of the working galleries of the mines., Sir Frank 
Noyce u.dmitted that this was emergent 'and, indeed, haStylegislution and 
ht-sou{;ht to safeguard himself by introducing into this cll\uI'e a JlrovlSo 
which htod the effect of restricting, 1:.0 a period of two yea.rs. the powers 
which had been given to the mines inspectorate. Another re!lson he gave 
fol' (.;'hillg temporary effect only to those powers was that it WJ,'; llro)Josed 
to nppoint a commi·ttee to examine matters connected with cval miuing 
amI 1 hat it. would be one of the duties of that Committee to p.vllsiuer the 

~ , :.  for the further retention of these 'temporary powers. The Coal 
Mining Committee has reported. I regret ,that I have' ,n('t be!;'n able to 
plac·c III ,~ hands of Honourable Members the entire report which is now 
hcil'g 1'I.'printed but I have let them have the sections of the report whieh 
are relevant to this matter and Honourable Members will see that the Com-
mittee has recommended that those powers which were giveTl ill the first 
iU"'tnnce, temporarily, should be made permanent and in ,thi'i ~(~lI1l1Il l~ 

tinl\ they have the concurrence of a very large body of witUl"!lStl"l whom 
they txamine'd. The effect of this clause 2 is to remove the ,,~:  which 
linliti'd tl1e powers of the Mines Insper.torate to a period of two years and 
,ulle l ~ l  will be that these powers now become permanent 

Let mt' turn now to clause 3 which has reference to c;ection 9 of the 
Mines Act. Section 9 of the l\Iines Act is one which imposes on the mines 
inspcl't.l)f&te secrecy in regard to any informatio:n which they may acquire 
in t.h" course of their inspection of a mine. Tha:t, Sir, would he a "cry 
salutary provision if it were true that every Indian mine was an itmlat£'d 
unit. Unfortunately, that is :not so, especially in the Jharia an.i HUllce-
gnnj coul fields where mines are very closely crowded together and j,t may 
well happen that a dangerous set of conditions in one mine may threaten 
tte saft:ty of its neighbours. Go,'ernment have, therefore, thought it 
right to re!ax the re9triction which is at. present placed on t.he Mi:nea 
Ill'3N('i.)rs and to give them. liberty to divulge knowledge of' conditions 
in one mine which may threaten the safety of the lives of tll(; workmen 
who nre employed in a ~ ll  mine. I think the H ~  will agree 
tha't that i!l a very reasonable provision. The third propos<ll ~ Het ont j:n 
clause 4 and here again we have no new proposal. It is merE'ly :.t redraft 
of M!('j ion 30-A. which was ~  in the Indian Mines Act by the amend-
ing nm of 1936. Section 30-A. was inserted in order to make pnl\'isioD for 
the ( ~ lll . control and finance of resclle stlltions in the .Trltl!"ia and 
Rancegunj eoal fields. In pursuance of ,that ~ , techliical re!(lIlutions 

~ heel) drawn up in consultation with the Chief Inspector :)fMines and 
with experts on the coal field.'! but when it came to giving those regulations 
stututory force in virtue of section 30-A. as now drllf{ed, certain aimcllltieil 
were f'Tll:ountered. In particular, it was found dimcult to m!lkE' ll~  

Jr.,I·nts for fhe distribution of cost and for recovery .of the pl'C'portionatc 
s1.aJ·l' (If. the co9t from individual mines. We decided, tlJerefol'c" that tlie 
hllsfl,l)llltion of toe difticulty would be to redraft section SO-A. ;0 a n'1l1nnP.l' 

C l. .,I ,~1  l ~l  us to ~~1 , contrd1.and flnllp.ce the l l~ , ~ l l 
iJl, l1~ , . l~  ,, ~I l . , 'Sir; ~ ~  ",'hat I have said. t think ,it, ~ 
~ ll~ :,1  iNs .~ 1  ~ ., : :  , ~,~~  ,of ~  ~ Bi ~~.  in ~~, 
el)1I1 1Il1nflS and fOl' the tlleVlabon of human' suffermg. 1 trust. ttJe-re1ore. 
tJwt Jnv motion will commend itself to the House and that it will agrt'e tllnt 
the Bill f.ho1Jld go to a Select C ~ . Sir, I move. 
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Motion 

~  "'That the Bill further to amend the India'u Mines Act, 1923, for certam' 
pllrposes, be relerrl'd to a Selec.t OommittL-e consisting of Mr. Ram Narayan Singh, 
Pr.of. N. G. Ranga, Mr. Thirumala Rao, Seth Govind Das,  Mr. Muhammad Anwar-u1· 
Azim, Mr. Muhammad Azbar Ali, Dr. Ziauddiu Ahmad, Mr. Amarendra Natb Chatto' 
padhyaya, Mr. A. Aikman, Mr. S. N. Boy, Khan Bahadur Sir Abdul Hamid, Bao Bahadur 
K. C. Manavedan Raja, and the Mover, with instructions to report on or before the 
22nd September, 1931, and that the number of Membert! whose pr88ence sball be 
neee8ll&ry to cOlllltitute a meeting of the Committf'e nan he :five." 

The::"e is a.n amendment in the name of Seth Govind DIW. 

Seth Govind Das (Central Provinces Hindi Divisions: Non-Muham, 
madan) :  I don't move that . 

.Mr. N. lII. Joshi (Nominated Non-Otlicial) : Mr. President, I rise to 
suprort the motion that this Indian Mining Act Amendment Bi.a uc refer-
rCll to u Sele('t Commi·ttee. I agree with the Honourable Memh(:l' ill charge 
of the Department of Industries and Labour that this Bill l11/IY be: con-
sidered an A non-controversial measure, I, therefore, hope that this BiJl 
may be passed withlll1t. IIlIH'it ilf'.Jay. This Bill it;; intended to make perma-

~ the provisions of the Act passed in 1936 providing for certnin mcn-
SUl'eli fur maintaining safety and preventing accidents. I feel UHlt, thougb 
thiS' Hill ic; n non-controversial one, in my view it is an inadequ>lte mensare 
f(.l' l (~  fully for safety in mines and for the complete l I~ ll ll of 

~ in mines. I feel that unless othis measure is immediat"ly followed 
by meIUlUT'()S suggested by the Coal Mining Committee, whi('h reprU'teu very 
rf',,'E!utJy, th? object which we have in view will not be securnJ. Thllt I.'om-
nlittce lIas, after collecting information and examining ~ :~l ~, made 
vlll'ions ~ ~  for the maintenance of safety in mines and £01' l~ pre-
vellti(m 1)£ r.ecidents as well as for other important matters, speh as, thc 
cor..sC'I·vativn of coal. Besides suggesting that the Act of 1936 should be 
inlproved permanently, the Committee has suggested varjllU!l other mea-

l .~ . In the first place, the Committee has devoted a gl'cnt deal of 
attention to making sand ~ compulsory itS Ii measure of safety as well 
tiS It l:l~ l  for the conservation of coal and for other l ~( ~. This 
Bill docS' not provide for that. The Commit,tee has also sUq'g'cstccl that 
Ilertlliu jl(,neral principles' for the first working Shlllll.l he 
laid GOWn by regulations. It also suggesterl that l'('r-
tain general principles should he laid down for section wOl'ldnA'. for 
rot.atioll working and for various other matters. Unless ele G",·t)I·lIment 
of 11\1.:111. l:Lke stepR to give effect to the recommenda-l:i()ns of l~ Committee 
in all thE'S!> matters, I feel the ob.iect which we all have in vie\v \\'ilJ not 
be fllll,' ".er.ured. Moreover. the Committee had qevoted une fuJi I 'hap-
tcr (cil'l.;')ter XII) RUIl/-!esting -that certain additional regllla1 j'Jll'l !;houlcl 
lie JnRde in order that Rllfety in mineR should be secured an!l accidents 
T,(·event.eel. The Government of India, in this Bill, do not l ~ allY pro-
vi-;ion to give effect to all the R ~ .  marle by the Comlllittl';) in ordcr 
-that tIle I'.flfetv should be secured. I would like the Governrr.f!Tlt of India 
anci PIC ~ l  Memher in ch.ar!re of the Departme1it nf Tlldm,-t,ries 
and Imllovr to tell us whether the Government of India J ~ to ~  
etl'ed to tlJl:'Rp recommendations without Imy delay. l\Ioreuypr, the Hon-
ourtd.lle i\lemher a few dRYS ago. in reply to a Quett.:·ion. ~ l ,  that the 
Goym'nment of India rejPctf'd the suggestion of the Committ ~  thnt tJlI}re 
may be some technical qualifications expected from these mineowners as i[4 
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recommended by the Committee. I do not know why the (}overwne;u.t of 
Inc UI& )uJ\ e rejected that recommendation of the Committee. If ct!l'tain 
people want to undertake mining operations, it is necesaal'Y that ~ l  
should uuderst.and liIomething of that trade, something of the illdustry, 
and thut th(' C ~  made a very sou.nd recommendation that thNe 
lhino-(Iwuerfl should be expected to poeseBB some knowledge of IJlining. 
The ~  industry is a very dangerous thing. It invol\'M gJ'eat riski 
to tIle lIve!! of the people who work there. T;herefore, if any lUlLD wantl 
to uudert.akE' an industry of this kind, it is but proper thn. that mall 
Ilhoulrl btl {:'1pected to possess some knowledge of that induSt.l·Y. I would, 
tbl"rf'ffll'll, like the Government of India to reconsider their de.1isioll aa 
rcoJllr<is this ~  of the Committee. 

Mr. II. 8. Aney (Berar : Non-Muhammadan) : Where did you read 
these l'ecommendations of the Committee f 

Mr. 5. JII. Joshi : They are in the Coal Mining Committee's Report. 
Tho C(lnunittee has devoted a good portion for the conl>ideratiOil IIf t.he 
wnges in ruines and for a very good reason. If we care to ruaintain Rafety 
in mines nnrl if we care for thE' conser\"ation of coal in Indjun mineR, ~ 

it is ~I~  that the Indian miner should be paid weH. You cannot 
expect (Hid-cncy and carefulness from people who are starving. The COlD-
mittee, realizing this fact, has devoted some attention to this question. The 
Ccmmdttee [(,und out, after investigation, that the wages of Indian miners 
ha"e gone down by 45 per cent. during the last ten years. At thr. ~  

time, -the effidency of thc Indian miner has increased. Til 1925, the 
l ~ prC'r]uetion of an Indian miner, per year, was 113 ~ while ill 

l!I35, the hyerage production per year was 128 tons, but the poor fellow 
get .. 45 vel' cent. less wages. Then, the Coal Mining Committee hl:l.S also 
found out, forter investigation, that, while othe wages of thp. Indian JOinerS 
have gone llown by 45 per cent .. , the dividends in almost all cases h'lve iD· 
creased. 

B&bu B&ijn&th Ba.joria (MIlTwari AlJsociation : Indian Commerce): 
Yon do llot know. 

Mr. N. M. Joshi: My Honourable friend says tbat I do not kno'lv. 
The Coall\olining Committee is my witness and I shall read a feVi sentenc('8 
from tileir report. On page 26, paragraph 56, they say : 

" Wages of labour have tallen by 45 fll'l' ( ~  .. underground labour by 43 per 
cent. and 8ur£&<,e labour by 47 per r.ent." 

In lilt' same paragraph, they say : 

" A ~ ut the annual dinner of the National AIBoeiation of Colliery Managell 
held towards the end of February, 1937, the Pr(lIIi(lent observed that the earning8 of 
miners and eolliery labour ' urE' airlludy ridirulously low'." 

In t.he ~  paragraph, there are a few more ~ which urc in-
tprl'stinp-: 

" The efficiency of labour hal not apparently deteriorated becaUIle, aeeording to 
Table 21 at page 78 of ' Indian Coal 8tati8tics, 1985 " the quantity of coal produced 
annually per perIOD employed abOVE! and below jrl'oUDd haa iDerea8ed from 113 tou 
hi 1926 to 128 tou ill 1935." 
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1·'UJ1 her cn, they say : 
.. Tt will, theref"re, be neeelll8ry to pay labour better in any eveDt." 

Then, there is anot.her very important sentence : 
•• TlIe dividendI paid by these pa.rticnlar companies have improved in almost every 

i.-.nee and indieate that, whatever mal have hll.ppeaed to the property or the machinerr 
.r the labour fol'ot', tht! advisability 0 keeping the abareholderB content hall not been 
I"Rt eigbt of." 

1, tlicl"P.fcre, feel that the Government of India will gh'e eserioua con-
sideration to the question of wages of the Indian miners. [t i-i wro.ng to 
leave the matter of wages to the tender mercies of capitalillts. As regaru. 
th" attitude of these people who invest capital in the minin!f indmrLl'Y, 
t1:.1!h· attitude towards the quelttion of wages and welfare I)f labonr. t.heir 
attitude towards safety in mines, etc., the report very aptly l ~  OD 
page 30. I shall read paragraph 58 on page 30 : 

" In ahort to ulle a IIporting metaphor, the coal trade in India h88 been rather 
1UIe a raee iD which profit baa alwaYII come in fil'lt," 

t.hat is thE' horse named profit comes in first,-
•• eafety, a poor second. Bound methods, /tn • also ron' and national welfare, • a 
WeI h01'lle ' enterod perhaps, but never likely to start. Neither tbe landlords nor the 
Government can eaeapt' responsibility for allowing this 8tate of atTairs to prevail for 
/00 long. but this does not alter thl' fae.ts nor. still Icss, will it justify furtber inaction 
ml the part of all C',ODC'.cmet1." 

Thill l"ellort recommends that the Government of India should be 
active und givo up their policy of inaction in these matters. I hope, Rir, 
the Goycrnment of India will give serious attenotion to ( ~.~ pnrngraphs 
of the )·eport. Mr. President, a minority of the committLe appointed to 
go into tIti,:; matter has mad(' certain recommendations fol' naiionali'!ing 
('oal luiu!'it. ] do not. wish to discuss this question today, but. at. the same 
t.ime, I WOllld likf' to say this that if safety in mines is to he secured, if 
"ccident!! art' to be prevented, if Indian ('oal is to be conllp.rvnd, tllen, Sir, 
t.he )'l'c'oJlJn!cndations made by the minority of the Committee CODF.lil>1ing 
of Mr. Nilg and Mr. Krishnan should be given effect Ito as early as pOHsible. 

Sil', 1 do not wish to speak more on the question of the repm't and 
4Jf the IIWII:mres for safety, but I should like to say one wowl as to clanse 4 
(d) regarding the administration of rescue stations. Sir, this l ~ 

l!'ivcfI power to ·the Government of India to make regulat ions ~~  
the ftdminimration of reRcue stations. I would very much like that ~  
l'CH(Hle "t.ntions should be under the full control of the Govm'IlIllent of 
TII(li". T do not know what the proposals of the Honourabln Membp,r arc, 
hut lily ll~  is that if the reSCUe .S'tations are to be workt't'l l'rorel'ly, 
if till the mines are to get the ~  of rescue stations, then thp. rescue 

~ phollId be under the fulJ control of the Government of India. 
Rut if thl' Governml'not of India have no confidenre in their own rl'lp(wity 
to do ~  to the miners, and if they insist upon the rescul' irtut;oll"l being 
in the llands of representative committees, then I insist that !lOY com-
lIliqpe fI!'J'ointed for the administration of rescue stations nnoi the fund 
proviilcd for it-that committee or that organisation sllon'.l hllve full 
represeIltEltion of Indian miners on it. I hope that thl' (1ovel'nment of 
India will t.ake my sugfrestions into consideration and I IlhCt llope -that 
~11  A~ (,1 l  win pass this motion. 
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Seth Govind Das : Sir, the Bill which has been brought before thili 
HOllse, as has been pointed out by my Honourable friend, Mr. Joshi, i. 
a "cry imperfect Bill and I doubt very much whether much improvement 
can be made in this Bill in the Select Committee. Now, Sir, it is a 
well·known fact that· the entire Act IV of 1923 is to be overhauled if we 
want really a good law for mines. My Honourable friend, Mr. Joshi .. 
said much abouT labour and other points. Sir, besides these there are, 
several other important qucl:ltions relating to our mines which are to be 
properly tackled if real improvement is to be effected to our mining 
industry and mines law. 'I'he reason why I wanted the Bill to be ·cir·· 
eulaled is that Government at long and unfrequent iDtervals bring in; 
legislation to impro"e anything, and it is very difficult for us to press 
them for bringing a further measure any' too soon to improve the very 
legislation. It generally happens that when we ask for a certaiD" 
improvement OIl any legislation they say that, since reform has been . lI ~ 

lately ill this respect, further reforms can wait and there is no hurry to 
it. In my opinion this piecemealligislation, in respect of these important 
and pressing matter!:!, cannut be of real benefit to us. Besides that, 
now-a-days we have in the provinces the real representative Govern-
ments who are competent to deal with these matters so far it concern'S 
them, the reason why I ~lll  the Rill to be cirenlated so that we could 
bear from various provinces what their opinion is in respect of this l ~ 

lation and at the same time we could hear from them such of the other 
recommendatiolls on the matter of immediate importance concerning 
mines that they may feel is of urgent requirement. My Honourable 
friend, Mr. Joshi, referred to nationalisation of mines. It is mentioned, 
in the ~  report of the Indian Coal Mines Enquiry Committee; 
pertaining to his suggestions. There Ill""e many other recommenda· 
tilluf': in this report. They arc all to be found from pages 189 to 201 
and these recommendations are 132 in number. Statutory changes 
have been suggested in regard to some. : 

No,v, Sir. the Bill which has belln br'mght before us for the reform 
of mines law has four' clauses only and I wish to snbmit that 1lven 
these four clauses are not perfect ones, they faU short of Our need\) 
With regard to clause 3 it is said that: " t.he Inspector shall not dis-
close to any perRon other than a Magistrate or a.n official superior unles!J 
the Chief Inspector or the Inspector considers disclosure necessary to 
emure the safety of any person ", 

Well, Sir, I do not underst.and why these disclosures should not 
be maue to owners of mines, be they managing agents or managing 
directors or managers or other anthorised persons. As far as the 
dangers are ~ ll , the people who maDflge these mines are :the 
proper persons to whom these disclosures should be made. Regarding 
the recommendat.ions of this Coal Committee, I shall only read before 
this Honse two or three recommendat.ions and from that it could be seen 
how imperfect this Bill is. On page 199, it is said :" Changes in the 
Act and Regulations considered neceSl:lllry" are found in paragraphs 
290-328. 

If we go tbrough these paragraphs, we find that the ~ 

tions, one after another, are made and all of them are most ~ 

:recommendations. I ,vant to point out to the Honourl!-ble Member 
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that in this Bill should be incorporated at least ninety per cent. of the 
l'ecommendations suggested by the Committee for legislatJOll. The Com-
mittee was set up for that purpo!:ie. If we ignore their recommendations-
important recommendations as they were, I cannot find the justification of 
the Committee being set up at all. 

Then, Sir, on page 200 of the Committee '8 report it is said: 

" The statutory authority should be empowered to adjust regular boundaries on 
equitable terms, and transfer areas which canllot be worked from the parent property 
to /JJl adjoining property from which they can be worked." 

We find nothing in this .respect in this Bill and the Honourable 
4 Member knows that as far as accidents are concerned, 
P.X. much depends upon fixing of the boundaries and other 

things which are recommended in this report. 

Again in paragraph 120 on the same page it is said : 

" Appeals und!'r section 19 (5) of the Indian Mines Act should be heard by an 
appellate tribunal consisting of a Chairman nominated by Government, a repmen-
tative of the Minea Department nominated by the Chief.lnspector of Minel and three 
mining engineers nominated by the Government of India one of whom will be luggested 
by the appellant." 

No action has been contemplated to meet these recommendations as 
could be seen from the Bill. 

Further, in paragraph 126 on page 201 it is said: 

" The statutory authority might function as a mining education board and obtain 
the necessary funds, partly from Government, partly from local authorities and partly 
from eeBI funda." 

Sir, I have read only some of the recommendations at random. 
What I want to point out is that a thorough overhauling is required a8 
far as the Mining law it.; concerned. And the reason why I wanted the 
Bill to be circulated was that I do not think that any real reforru  'lan 
~ effected by this kind of piece-meal legislation which does not fall 
within the expectations arising out of the recom.mendations made. If 
~  real good is to be done in this respect, I would again request t.bnt Ii 
thorough overhauling be made of the mining law and a comprehensive 
Bill be brought before this House. It should be circulated for l ~ 

opinion and we should invite the opinion of Local Governments also on 
this 'subject. But I thought that my motion would delay even the 
little reform which has bepn proposed, although I do not see 'what 
substantial reform it gives, and since I find that it is the desire of some 
sections of the House to expedite its going to the Select C ~ 

I do not wish to move my motion for circulation. I only wish to point 
out to the Honourable Member that if he wants some real reform he 
sbould bring in a fresh and comprehensive Bill. 

Mr. Mohan Lal Saksena. (Lucknow Division: Non-Mllhammudan 
Rural) : Sir, I riRe to bring' to the notice of this House certain pnrtio""! 
r f the Mining Committee's Report and I do so because, as was pomteoi 
r·ut by the Indust.ries Member, it was not pos!'lible to circulate copies of 
the report to all the Members here. I was fortunat.e rnou",h to get 
a copy from his department and I thank him for it. Sir. as the IIonour-
able Member has pointed out, there is no cont.roversy as to the object 

L324LAD • 
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of the Bill. We are all agreed that we must iUQorporate such measures 
by legll;lation as may be conducive to t.he safety of the lives of miners. 
The amending Act which was introduced in the House was not l~  
Jll the Smlla :':;ession of 1936 but in the Delhi Session of 1936, and that 
",\et hilS been in force. 1'he Honourable Member haH, by this Bill, :tought 
oniy to make the provisions of that Aet permanent. But what I want 
tQ bubmit before t.his House is that while that Act ",a-.; in forc(\ there 
have been accidents and there has been lOllS of life. In 1936 in ono dis-
l1o.;tel' (:uly as many as 200 persons wert' killed, aud out of these, 50 women 
,yere working in the mines. And, HIS the members o( the Committee 
themselves have said : ' 

II It is known, however, that over 50 women "Were killed who ahoul\l not 'have been 
down in the wine at all." 

Similarly, the Honourable Member has certainly circulated. an 
~  from this report,but I want to draw the at.telltion of Honourable 

1tlembers to paragraph 203 which the Honourable Member has not cir-
culated. It says : 

•• The extent to which the law and rLlgulationH now in forco require to be 
strengt.hened as well way be considered with refrrenec to (i) first or wholc working, and 
(ii) pillar extraction or broken working. Unsound fil'st working is a kind of oyer· 
draft on future production beeause subsequent working is made llIure difficult and 
dangerous and also more costly in money and life." 

So it is ill regard to this that I want to know from the Honourable 
Member what steps he has taken or proposes to take to lay dowll rules 
"nd regulations for prescribing the first principles regarding the work-
in!; of the mines. Then, the Committee pointed out further : 

,. It can, therefore, be asserted that expert opinion is ovenvhclmingly in favour 
of general principles of first working being Illid down by regulation, Bome witn881M!11 
being convinced that such general principles Arc l's8ontilli if mining methods are to be 
improved generally." 

So I think Bome provision should have been made either in the present 
Bill or by means of regulations, if it is within the competence of the 
Go,-ernment to do so under any otber provision of the Mining Act. 

Then, Sir, as regards the qualification of the owner of the mine or 1 ~ 
managing agents, the, Committee have laid special stress on it and they 
have said: 

•• Firatly, the legal liability of owners and agents for wetho(la of working should 
be wade clear, and lIecondly, agents should be required to have at leaat the qualifications 
of the managera working undor thew." 

I think, Sir, for thc safety of the lives of the miners these 1'wd recom-
mendations are absolutely neecssary. The other day T happened to sec the 
film " Anatk &kram". In that there is a scene regarding a colliery. 
The manager, who was no other than the son-in-law of the proprietor him-
self, had given orders that the labourers should not be allowed to work in 
a particular portion of the colliery but the owner who was there sai,i tIl:!t 
he was the o'wner ana his orders must he carried out. The result was 
that the labourers were made to work in that particular portion of the 
colliery. The son-in-law, as the manager, was simply surprised when be 

, <!ajne there, bll't he could not help it and there was ~  and even the 
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mlluagcr who was the son-in-law <Yf the owner lost his life in it in his 
effort to save the lives of the labourers. And I think the Committea have 
done very well in pointing out that : 

•• It i. generally admitted in this eonneetion that the greed, incoll1petence or 
thonghtlcssnl's8 of 80ll1C mine-owncrs has added apparcntly to the dimculties, danger. 
and obligations ot others." . 

So, I think, there should be some provision regarding the qUSllifica-
tion8 of the owners or t.he managing agents, and unless their liabilitIis 
fixed legally regarding the loss of life, I think there are bound to be Ilcci-
dents as they I:Lre bound to work thc mines because of the motive of profit. 

Sir, I do' not want to refer to the other recommendations of this Com-
mittee. The Committee, as Honourable Members lU'e aware, Wall 
appointed with a two-fold object and to suggest measures, namely, to 
enquire into the working of mines, for the safety of the miners I:Lnd for 
the conservation of minerals or coal. And they have recommended l ~  
measures for both, and the Committee carne to the conclusion that there is 
a lot of waste and a considerable portion of it could be avoided And 
they have sUgQ'ested cf'rtain measures and T hope the Honourable Member 
will take tbis House into ('onfid('nce as to what Goyernment ~ tn do 
with regard to ~  recommendations. Thc majority of the memhcrs of 
the r,ommittee have recommended that. a stat.lltorv authority shon\(1 he 
constituted, or some other steps taken, while the dissentients, Messrs Nag 
and Krishnan have recommended that it if! ~  time that this inftl1sfry 
which iF! vital fo-r the welfare and prosperity of the countrv "hollld be 
nationalised. This is the right time 'When steps should be taken ill that 
direction. 

If this Bill bad not been introduced. tbe present Act would h'lvC 
continued till April. ] 938. I think it would be much better if At 1f-rt<-t to 
~  the sllfety of the lives of tho!'e working in the mines. Government 
had brought another Bill which not l~T made the provisions of ·the 
prCRPnt Act permRnent, hut also providpd or incorporRtf'd !'ome nf t.1lt' very 
imnortant ~  which this Commit,tol'!e had made. I hope the 
Honnurllhle Mpmbe:r will not only eoncern lliJIUlelf with FlP"ir1!!' th'Lt 1hi!!1 
motion iq nAl"l'lpd hv this House. hut will try to tnke the 'fTOllSp into ponft-
dence 8S regards the Government's intentions in respect of the other recom-

~l l  of this Committee 11<; it is sompthinl!' with 'whi,.l, the \\'h"le 
t!onntry iR concernerl. anrl the Members. I think, will naturally be anxious 
to know the future ~  of the Government rather tban merely lJlakinp: 
tne present provisions permanent. . 

Mr. T. Chapman-Mortimer (Bengal : EuropeAn) : I welcome tl1e 
Hill now heforp thp Row'll'. I am ~T I:!'lad to Ree that th('rp is It nn,mi-
mitv of opinion in the HouRe thAt this Rill is ur!?entl:v neceFlsarv. As the 
Honomable MemhE'r in charge of the Bill hAR el('slt fully with .the reasons 
fo)' it, I do not pronosp to Wllstp lH~ timp of the Hom;(' hv ['oing ovpr 1111'1'H' 
rUt.Rons 11 ","in. We loiow this Bill is to ma.ke nr:rmlln"l1t pr<', ~  
",In'h will hel!,! to increAse thp !'afcty "f thf' wnrking- min"r,,, nn,: it i" 
very nece8S'ary that theRe provisions and rplnllations should be made 
permanent. T ~ . ~  provisions of the Rill suggesting cerlain altern-
!"ions 111 re!rRril to thp ,vorkin!! of the ~ ll  Imil mnrp. 'Pa.rti"nlllr1v 
111 r(,!!lIl',i to the ili<;l'lo"llrp flf certain informllt.inl'l Rrp matters thll.t spetTI 
to hI' neeesS!lry and will I have no doubt, be fully and adequately dealt 
\vi.tb by the Select Committee. Sir, I support the motion. 
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Prof. N. O. :laUga. (Guntur cum Nellore: Non-Muhammadan 
Rural) : Sir, I always understood that it was the duty of Govern-
ment to circulate a copy of the 1'cport to every Member of this House. 
I do not know why Government thought it fit to depart from that 
practic.e and to place us in a very difficult position because most of the 
Xembers are really not in a position to understand the significance of 
this Bill and also to follow the debate on it in the Houst'. 'I'hen, Sir, 
coming to the recommendations of the Mines Committee, I find that 
they have dismissed the most iruportant recommendation to be not worth 
the immediat.e consideration of the Government of India for some poli-
tical reaSons. Sir, I refer in this connection to their 'Proposal for the 
nationalisation of mines in the near future. The only relevant and 
important objection they raise is that it is not the wisest policy at. 
present, more particularly in the existing state of her political evolu-
tion. I do not know why her present. stage of political evolution 
debars nationalisatilln of her mines if such a policy were considerell to 
be really profitable and useful for the nation. As you are aware, a 
l ~  portion of our Railways has today been nationalised and is being 
managed by the State, and we have had a cert.ificate from the Wedg-
wood Committee that our RailwaY8, on the whole, have shown better 
resultR than those of either England or South Africa or even the United 
states of America. 'fhen, again, Sir, when we look into the manner in 
whieh these mines tlre being managed and exploited by our own 
mine-owners we find here the third great terror of which the Honour-
able t.he Law Member was so much afraid, of managing agents. These 
are prevalent on a very large seale as far as these mines-owners are con-
cerned, and these managing agent.s hav!' very little really to commend 
themselves to us even according t.o this report which does not say very 
much against them. I am asked by a friend of mine if I have ever been 
into a mine. I am afraid I have not been into any mine in India, but 
I have visited a number of mines in TJuncashire and Derbyshire in 
England, and I know the worldng conditions in the mines there. I can 
also assure you, Sir, that I am personally acquainted with a large num-
ber of miners and their trade unions in Yorkshire, Lancashire and also 
South Wales. Therefore, T can' claim to know just a little to be able 
to t.alk about the necessity for looking aft.er the welfare of 
Onr miners. I find that our ~  agents have not been very 
economical over the use that they hllve been making of our natural 
resources in these mines. During "1927 they were wasting 7.25 per cent. 
of the coal available of the first. gorar]!' ann 11.48 ner cpnt .. of the st'(lOnd 
grade just because of their nneconomic way of exploitation. Again 
between 1928 and 1936 they have lost 10.70 per cent. of the first grade 
and 20.70 of the Recond grade owing to their bad working. Then they 
have not been very economical of the livl's of the people who have 
placed themselves at their disposal. Five thousand two humll'ed 
and forty-four lives have been lo"t in our mines out rof which 
384 are due to explosions alone. This is the way in which our 
mines are being mana!!ed by our people. I do not know why 
we should accept the recommendation of this Committee that our 
mines should not be nationalised if we want proper exploitation and 
eonservation of onr mineral reS0111'CCS, if we want. the Rafet.y of onr 
workers in the mir;es. Then, Sir, I may be asked whether it. is goil1g *0 be profitable at all for the Government to nationRlise the mines. W.e 
bear a good deal from these mine-owners that they are not able to 
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make auy profits, whatsoever, from their mines, but the fIlet, Sir, is 
this: there are three companies mentioned by this Committee whose 
profit,s have gone up in the last ten years from 121 to 22it pel' c.ent,; 
{rom 1 ~ t.o 221 in another case; from 3t to 15 per cent. in 8 third 
casp ; ami in the fourth caRe there was no profit ten years ago and now 
thpr(' was a profit of five per cent. Therefore, it is clearly seen that 
f'VI'll if' the StatE' were to talte over the milnagemE'nt of these mines, it 
will not he a losing proposition. On the other hand it will be 11 very 
profitable proposition and I recommend that the Government should 
take up this question for early consideration and try to rid the eountry 
of thefle managing agents and their bad management and the wasteful 
mannel' in which they have been exploiting t.he lives of our people who 
Rrf' losing their lives and limbs. 

'rheu, coming to the three proposals that are placed before u" I 
fiud t.hRt. the last one is much the most important one for the time bemg. 
It .almost seeks to make a sort of neparture from t.he recommendatiou'i 
mad!, by this Committee. This Committee has recommended that a 
duty oi eigoht aWias per tOil 00 (~ l and twelve Bonas per ton 011 hard 
coke should htl levied in order to insist upon compulsory stowing in the 
miTws, so that accidents may be prevented. Government now does not 
propose to give effect t.o this, one of the most important recommenrul-
tions of the Committee at all. On the other hand they have come for-
wlird with this piecemeal proposal wherehy we are to have a cess of not 
IlJ.l're than one anna per ton only for the purpose of financing these 
rcswe stations. I do not know why Government has thought it fit to 
eOlHe forward with this very small proposal which, after all, does not 
Reele to meet any uf the important reeommelldatiolll:; of this Committee. 
If it is merely because they want t.o make these temporary reg'ulations 
permanent, there is really speaking no hurry for Government. to do 
that because these regulations will be ,'alid for another year to eome 
und during the course of the next year it would have heen possible for 
Government to have prepared a more comprehensive and more helpful 
and useful Bill covering most of the recommendations of this Com-
mittee, which should be accepted by Government and the House given 
an opportunity of considering the whole matter at one stretch. 

We find that five lakhs of people are either directly or indirectly 
employed in our mines, in British India as weU IlS in the EltateFl; and 
out of these, 1,22,000 are being employed both under!!round lind Rhove 
gronnd every day Rnd they are receiving lower and lower wages, all 
because of the .~. of these employers. It is not because these 
workers nrc becoming less and less efficient that they are ~ pnid 
lower and lower wages. On the other hRnd the coal produced h:v the FIe 
workers in the Jharia mines alone has gone up from 1 .~  tons to 
J 88.91 tons per head, nnd that shows that these people al'C being paid 
less for working harder and producting more coal lind ~ them-
selves to their greatest capacity. I would like to have an 8Rsurancp 
from the Honourable the Industries Mpmber, ,vhen he is ~ to intro-
once the next Bill which really will be the most important ~ and by 
whic:h alone we can ll~  seek to implement most of the rf'commenda-
fiODS made by this committee. If sllch an assurance is not forthcoming, 
Jean only Rav that this Bill is not reallv worth m11ch and cannot com-
mend itself to'the House as even a mere h8.J.f-way house. 
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[Prof. N. G. Ranga.] 
Coming to the adminil>tl'utioll of these rescue stations my Honour-

able friend, Mr. Joshi, has suggested that thesc stations should be kept 
directly under the management and supervision of the Government of 
India. I do not know whether such a proposal is going to improve 
matters. but it. may be better t.han leaving these rescue stations under 
the management and supervision of these employers. If, on the other 
hand, these rescue stations are Dot going to be kept under the control 
of the Government of India, then I would like that there should be a 
properly constituted committee on whie:h the' representatives of 
workers also are directly represented. 

Coming to the second most important recommendation of this 
('ommittee, 'about which my Honourable friend, Sir Thomas Stewart, is 
so discreetly Nih-nt, that is the establishment of the statutory authority 
for administering the mines and t.heir working, I have to lodge a pro-
test against the recommendation made by the committee itself. This 
committee itself is not expert one and yet it has made a ,'ery useful 
report ~  of many necessary recommendations. If it was 
possible for them to have gone through the ,,,hole qUE'stion, examine it 
and come to very useful recommendations, I do not know why there 
should he an expert st.at.ut.ory authority and not a representative 
statutory authority. '}'he only ground on which they ditnniss the plea 
that there should be a representatin st.atut.ory authority is that there 
are so many interests involved which have got to be represented and to 
give them lin opportunity to be represented will make this committee 
an unwieldy one and even unanimity on some important questions 
may not be obtainable from the deliberations of such a committte. 
Even a superficial examination of that plea will be enough to show that 
it is not really tenable and they were somehow or other hard pressed 
to plead for the appointment of this expert committee, for what reason 
God only knows. I, therefore, strongly eommend to the attention of 
the Government of India that they should not accept this particular 
recommendation, but, on the other hand, they should t.ry, if there is to 
he a statutory authority at all, to make it a represent.ative one, So that 
all the interests concerned would have an opportunity of getting them-
selves represented and seeing that their interests di_d not sutTer and 
also contributing their best towards the growth of safety in Our mines. 

Then, coming to that recommendation of the committee that the 
managing agents should also try to learn something of mining and 
possess some qualification for administering these mines which the 
GoVel'IUnent has thought it fit to dismiss, I would like to lodge a pro-
test. It is only fair that these managing agents, who have been so very 
inefficient ill the working of the mines, who have been so very callous 
in failitlg to look after the lives of the people who have placed them-
selves at their disposal for a pittance of a living, and who have, at the 
same time, not even tried to assure security of serviee to their managers 
for managing theRe mines, should be compelled to paSR some examina-
tion or other to obtain some technical qualifi('.ation or other so that they 
would never feel inclined to give wrong orders to their managers and 
arbitrary orders and dang-erous orders ~ ll  great ril'lk for their 
lives. As long as managers have not got security of service as long 
aH managing agents continue to be as ignorant as thev are todlty and 
to be as callouR as they are today. there can really be no adequate 
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safety for the workerli who art> l~  in these ~  .. I ~l , 
therE.'fore like the Honourable Member III charge of thIS Bill to gnk 
a categorical R!iSUranee to this HousE.' that he would take the earliest 
possible opportunity to give a chalJee to l~  House by bringing !or-
ward a resolut.ion or any other motion to dISCUSS the recommendatIons 
of this committee and ascertain the views of the House. If he does not 
toke that opportunity and if he does not take t.he House into his con· 
fid('n(.(" then we can' only Hay that the Honourable Sir 'I'homas Stewart 
is really tl'viug to shirk his own responsibility towards labour and to 
try and get some sort of a half-hearted Bill pasHed by this House in 
order to suit his own PUrPORPS, in order to absolve him from perform-
ing his duties towardH labour iJl the near future. 

Mr. B. DaB (Orissa Division; NOll-Muhammadan) : Sir, I was very 
much disappointed at the shortness of the draft Bill and at the very sh,,?rt 
lipeecb ..... 

Dr. P. N. Banerjes. (Calcutta Suburbs: Non-Mullammadan Urban) : 
11 wa& also sweet; it was both short and sweet. 

Mr. B. Daa : It was not 8,veet to me. but it was sweet to my friend, 
Profe!!sor Ranga. 
. Sir, it would appeal' that lllY Honourable friend, the Industrie!! 
Member, ignored the promise that his. predecessor gave to this Hou.se. SiJ' 
Frank Noyce, in r.oucluding his speech whell referrring the Bill to the 
Sp.lact. Committee, said : 

" I bope that we Rhan sbort.ly he in a position to review the wbole situation and 
10 take more compreiaellflive IDf'llIUreS fOl' enauring the IIlliety of those who labour in 
this industry." 

Then, in another passage, while he was talking of the Bag<ligi Court. 
of Inquiry, he said: 

" Bot I may SlIY that I think it ill likely that it will be Ilsklld aillo to deal with 
tile general a.nd very iJnpurtant and ~ ll  problem of coal conservation. As rllCent 
eventl bave emphll8ised, tbis is bound up to a. certain extent with this question of 
lafety. " 

Sir Frank No;tce said . last year tlllit the quest.ion of !!afety was bound 
up with the qnest'ioll of the conservation of coal, and this HOuse permitted 
the 1936 amendment to the Mine!! Act to stand for two years. I do not 
hEle, therefore. the necessity for bringing in this Bill. My Honourable 
friend could have waited for another year Md brought ill a more com-
prehensive Bill giving effect to some of the important recommendations 
of the Coal Mining Committee. Sir, I have read many reports, and I was 
rather pleased to read this report. which contains such technical and 
sta·tistical data that would prove very useful to mining and geological 
~ l H. I do hope thll.t this Book will form a text-book to the studell!s 
of the Mining College at Dhanbad and t.o other university students who 
learn Jl ll~ and geology. I did not hear one word 8S to what wall the 
~  of the Provincial Governments concerned o,n ~ll  Coal Mining Com-

mlttee ; we do not know what was the opinion of the Government o£ 
Bengal, the Government of Bihar, and of the Government of the Central 
l'rovinces. I find from this Report that all the three Coal Associatiolls. 
fbe Iudian llining Association, the Mining Federation and the Indian 
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[Mr. B. Dal>.J 
Colliery A14BociatiOll weJ'ecolUiulted, and 1 wish. the llonourable Membt!l' 
in (~  had takNl u.s into hil> confidence and told us what was the view 
·Jf these three bouies on the Heport of the Coal :Mining Committee. They 
want thut the GoverllDlentsl1ould introduce.a compreheusive measure for 
the safety o( the mines aud of tlle people who work in the mines, and amc 
for the cOllHervatioll of coal, and, as the Report rightly points out, coal is 
Tunning I>hort in India, lUlU it is high time thllt coal i.s conserved properly. 
Nothing WIlS said by the Honourable Member, and my friend, Dr. Banerjea, 
limd that he wlkeu sweetly. Sir, it kill very simple thing to ask the lloul>e 
to lJass a certain measure or to refer it to a !:>elect Committee and to pasl> it, 
hut it t;ecms my friend, being new to the de.partment; i.s not alive to ille 
danger with which the coal industry is threatened, nor do I think that he 
ill aware of the agitation that took place in 1 ~  over the frequent fiL'CII 
that were thE.'1l taking plnce, and this Report has definitely laid down that 
most of the fires that then took place occurred in the old mines. Simply 
"pcning rescue stations will not free these mines from danger. 

In this cOJlllection, 1 should like to ask one question, I want to know 
if Government started any retlcue stations after the 1936 Bill was passeu ! 
I hdieve uot.. Why is it that in April, 1936, Sir Frank Noyce was in such 
a grcat hurry to paf;ij this me8.'lure and why ,did he tell us that he would 
start rescue stations in Dhanbad and Jharia area in coal mines, and how 
is ~ that no rellcUe stations have been started Y Is it the plea of the 
Industries Member that he could not get proper contributions from the 
coal mine owners, and, therefore, his department could not devise means, 
and that is the urgency for his coming to this !iouse anu get its approval 
to claU!ie 4 of the Bill whereby the mine ()wners could pay one anna cess 
per ton of coal T If that is so, then, I submit, Sir, it is a very lame excuse. 
1 f the Honourable Member wa,tits to have permanent rescue stations in the 
J ~  of the rE'eommemlation!'l of this Committee, he has still got anothet· 
year under the 1936 Act to carry on the work till he brings ()ut a compre-
hen Rive measure. He could have examined the recommendations for the 
formation of this statutory authority for conservation of coal.. Sir, I have 
~  this question my close attention, and I think that some such authorIty 
is needed to control coal. May I ask my friend, who will control the 
central rescue st.ation fund Y Will it be left to the Chief Mining }ljn-
~ : Why should it be 80 T Why should the Government be in a 
hurry to procced with this mea.sure' Why can't they wait for another 
year T 

Sir I am not one of those who talk loudly about the nationalisation 
of ~ . I do not know if the Government of India can afford to 
have the coal indu.o;try uationalised, but I do believe t.hat coal happens 
to be the chief material on which the indue!:ries of the nation depend, 
tlltlt. there should be coal conservation and control incidentally, so that 
there mav be less wastage, fewer fires and accidents, and that coal may 
be conserved in the already exhausted coal mines in the .Jharia and other 
coal fields to which this Committee has made reference. Most of the 
fires that took place last time were in the Jharia eoal mines, and they 
w('re all old mines. I do hope that the Select Committee wHl consider 
Hnd introdnce suitable legislation whereby stf!ps' will be taken to see 
that all theRe old fields ill the .Jharia area submit a report to the Govern-
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mell·t every year showing what steps they have taken to avoid fires, to btop 
cOllI dust flying about and other means taken to stop fires and other acci-
dents in the mines. But I have no confidence in the Government, because 
t'Vl'.n that much they will expect the Chief Inspector of Mines to look .~ , 
and naturally he will ~  in the eourse of his usual duties, and he will 
not. pay thHt much attfmtion to the safety regulat.ions as the Legislature 
expectH him to do. I ~  that the ~ l  CommitJ:;ee should so amend 
tlw BiII as 10 compel til(' framing of regulationfol .so that every year the 
Industries Department may suhmit a repoJ'lt to ~  House showing that 
those old mines which have hitherto defied the Chief Inspector have taken 
such measures as experience had suggested and !:Iuch a report should be 
laid on the floor of the House. I have not received any opinions from the 
Mining Federation or the Collieries Association, but last night I reeeived 
this note from the Secretary of the Collieries Association. lIe objcds to 
the levying of a Ceb"'S for starting rescue statiollS, and the view of the Indian 
Collieries Association is ·that the Government should provide the cost. J~  
my personal view is that the situation is so difficult and so big that \lov-
f'I'T)ment are bound to levy a cess; but that cess docs not comp' from the 
owners of collieries, it will come from the consumers who will be poor l~ 
like myself or the Government who buy a large amount of coal, It is the 
only sUJlgestion I have received, but, as for the other two, they approve. 
I hope that my Honourable friend will make clear in his reply what t]jf· 
G()vernment's view is about the recommendations of the Coal M ll~ 
Committee-whether it is not a subterfuge to evade the control of this 
HOU8e and to throw this report into the waste paper basket. I would 
",erv much like to know what are the views of the three Associations 011 
the· main recommendations and also the views of the three Govemmeni." 
which I mentioned. 

Mr. Ram Narayan Singh (Chota Nagpur Division : Non-Muham-
madan) : I welcome this measure as this concerns mainly, if not wholly, 
my constituency. 'Ve h(,Rr ~  from the Giridih colliery, some-
timeR from the Jharia colliery, and sometimes from somewhere else 
that a great mine disaster has taken place and a large number of 
people hav£' lost their lives. }4'rom the scathing criticism of the Coal 
Mining Committee it is quite evident that up till now Government have 
done almost nothing for the people working underground. I have 
l ~ ll  Been the working of the coal mine!oi and 1 know ht,w difficult 

and dangerolls it is to work underground. However, J am gJad that. 
the Government have at last realised their responsibility. as is evident 
frpm tIle submisRion of t.his measure. My Honourablq friend, Mr, 
.Joshi. has raiRed the question of WR!]'es. I have personally talked to 
thl' labourers and I know from them that some of the labourers are 
paid six pice a day. ROm!! are paid two annas a day and some three annas 
a /lay. The reason iR t.hat the labourers are not organised and the 
mine owners /l'ef t.heir work ilone ac('ordin/l' t.o t.heir sweet will, But 
if the labourers are orgoaniRcil I am sure that sort of thing will 'flot 
continuc. "Wherever public workers make any attempt to organise the 
lahourers t.hey meet with oppm!ition from the co1liery owners, and when 
the matter is reported to thf' authorities they ah;o take no notice of 
it., If tbe Goyernment. are annons to ;mprove the condition of the 
mmers they should Ilttf'nrl to their ~ R  ah;o. AI! regarc1s Buh. 
clauRE) Cd) of clause 4, as has bef'n !!nggested by my Hononrablf'! friend. 

L324T,A n . . . . 1'. 
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l~l . Ram Narayan Singh.j 
lir. B. Das, it appears that the Goverlllllcnt are going to levy a tax on 
lhe colliery people. But as he has suggested, this ought to be met from 
Government resources, but if that is not done, I think the suggestion is 
that the tax will be levied only in the area where this experiment will 
begin. As it is all experimental measure, supposing this experiment is a 
success, 'then it wiH be for the good of the whole mi.ning area. I sug-
gest that if the Government are not going to meet the expenses the tax 
ought to be levied fropl the whole industry. I join my Honourable 
friends in the chorus of condemnation against the Government that they 
have done up till now nothing for the miners. There has been a Coal 
Mining Committee. I do not know what Government, means by appoint-
ing a committee. So many committees are appointed by Government, 
Ij() many people are employed, and so many lakhs of rupees are spent. But, 
so far as the reccmmendatiolls of the Committees for the good of the people 
are concerned, nothing is done. I submit that a comprehensive measure 
ought to be brought forward so that all the grievances of the mining labour 
are removed. With these words I support the measure. 

The Honourable Sir Thomas Stewart: Sir, it is extremely gratify-
ing to finn that Members from all parts of the· House have agreed that 
this is a non-controversial matter and that they have lent it their support. 
I have, however, been subjected to a certain amount of criticism on the 
!!round that the measure which we have brought forward is inadequate . 
. .1ad I been prepared to say that this amending Rill is the sum total of 
Government's action after consideration of the Coal Mining Report,-if 
I had said that,-then I should have had to plead guilty to the charge 
that the measure is wholly inadequate. But, I have made no claim that 
this Bill represents Government's decillions on the Coal Mining neport, 
and I may inform my Honourable friend, Mr. B. Das, that I regret I can-
not take him or the House into my confidence and tell him what have been 
the decisions of Government on the Coal Mining Report. Had I been in 
a position to do so, then I should all10 have been in a position to meet the 
charge that this measure was inadequate, because ~ taken II. decision 
on the main Report we should have introduced a comprehensive measure, 
should such a measure have been necessary. But I believe that even so, 
the charge of inadequacy, l ~ out the fact that we have made no refer-
ence to important issues like sanclstowing or nationalisation, has been over-
pressed. A few days ago, in answer to a question by my Honourable friend, 
Mr. Satyamurti, I gave II. list of t.he actions that had been taken in pur-
suance of the recommendations of the Committee. We had made per-
manent, as they recommended, certain temporary regulations. We had 
framed on the basis of their recommendationll a fr('s)l hatch of rl'r'.n-
lations which admittedly had not yet been put into operation, sine!', hy 
virtue of the Act, it was necessary t.hat they should be sent for the con-
sirleration of the Mining Boards. Mr, .Toshi and one other Honourable 
:\Jember complained that no action had been taken on the very strong 
recommendation of tIle Committee that regulations should he framed re-
~lI.  first working and section ( ~. We have a set of sllch regu-
lations in draft, which of course are not required to .be included in any 
legislative measure. and, in t.he very near future. t.hey too will go out fGr 
the consideration of the Mining Boards. My friend, Mr. Sabena. ~ dis-
appointed that '¥e have ~  accepted the_ recommendation of the Commit-
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tee to impose certain obligations upon the owners of coal mines and I 
think he has been left with the impression that the owners have no liabi-
lities and no responsibilities. That is not RO. There is section 16 of the 
Act which lays down the responsibilities of owners in respect of matters 
happening in the mine. 

Mr. Mohan La! Saksena : The Committee wanted som('thing more 
than that. 

The Honourable Sir Thomaa Stewart: I was just going to mention 
that. The Committee, I think, suggested that the owners should have pro-
perly qualified agents. In "iew the liabilities which already subsist in regard 
to owners, we thought that the only effect of that extra recommendation 
would, especially in the case of a small owner, simply mean a double obli-
gation. It would require a manager's certificate for himself and on top 
of that, quite ust'!lessly, the employment of an agent with a ~  

certificate and we thought that was an inequitable imposition upon the 
&maU owner. Reference has been made to the administration of the 
rescue stations and some anxiety has been ('xpressed lest there should not 
be proper representation of al1 interests. I may state for the informa-
tiOll of the House that in the draft regulations we have provided for a 
certain amount of supervision by Government and for the representation 
of al1 interests including those of labour. 

Mr. Mohan Lal Saksena : Will the Honourable Member lay on the 
table a copy of the regulations for the information of Members' 

The Honourable Sir Thomas Stewart : Wheu the regulations have 
assumed their final form. they will he published in the form of a noti-
fication in the Gazette of India. in which case they will be available to 
all Members of the House. 

Finally, reference ha.'l been made to the levy which it is proposed 
to make. Some anxiety hR.s been expressed M to whether it would not 
be an unfair tax on the coal industry. I hardly think that the maximum 
of one anna per ton can be regarded as excessive but if it is, it may be some 
consolation to those who ure apprehensive to know that in the first 
instance it. is nut proposed to levy the maximnm. We estimate that a 
rate of two pies per ton will suffice for Ollr immediate needs and the levy 
will, of ('ourse, only be made on coal coming from the areas which will be 
served hy the rescue stations. I think, Sir, that, even if I have been 
too bri('f for my Honourable friend. :Mr. n. Das, I have, to an adequate 
extent, answered lhe criticisms tlUlt hnve lwen put. forward and I ask 
again that this HOlL'lt'! should support my mot.ion that this Bill do go to a 
Seleet Committee. 

Prof. N. G. Ranga : Will the Honourable Member give an early 
opportuni,ty t.o this House to consider this report and express its opinion f 

, The Honourable Sir Thomas Stewart : I should be very relllf't.lI.nt 
to say that it would be an early opportunity, 8S I do not think that Gov-
ernment will have time to frame even its' preliminary C0DclusioDS' and ·to 
consult other interested partiM 'before ~ 2m! October,! .,," I, .~ :."., ";: 



1614: LEGISLATIVE ASSEMBJ.Y. [13TH SEP. 1937. 

Ifr. PresideDt (The Honourable Sir Abdur Rahim) : The questio11 
'is ; 

" That the Bill further to amenli the Indian Minel Art, 192:1, tor ('crtaiD 
l ( ~CH, be referred t.o " Selert Committee consisting of Mr. Ram Narayan Ringh, 
Pruf. N. G. Ranga, :Mr. Tltirumaia Rao, Seth Govind D1I8, Mr. Muhammarl Anwnr·uI-
Azim, Mr. Muhammad Azhar Ali, Dr. Ziauddin Ahmad, Mr. Amarendra Hath (fuatto-
padhyayn, Mr. A. Aikman. Mr. S. N. Roy, Khan Bahadur Sir Abdul Hamid, R&o Babn.lur 
K. C. MIUlavedan Raja, and tit!' Movl'.T, with instrlletioDs to report on or hetorl' Ill!' 
22nd September, 1937, and that the number of Mllmberl Whose preseu.·l' "l1nll ~ 
1I1'C('!IIIRry to l'on9titutE' n meeting of thl' <:ommittl't'! 8hall bl'! five." 

The motion was adopted. 
The Assembb' then adjourned 

the 1'4th S(·ptem.ber, 1937. 

\ 

till Ele,'en of the elork 011 Tllf'8day, 
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